22y Re. Alleged inaccurary
in Minister's reply
o question

[Shai Jyotirmoy Bosul

its verdict. Why do you embarrass
an hon. Member who has come forward
to aseist you in the maiter, 8ir?

MR. SPEAKER; Kindly sit down.
It you are not satisfied, I divest myself
of that pxocedure; I put it befare any
Leasler of the Opposition Mr. Patel,
Mr. Bezhiyan, anybody.

SHRI HH M, PATEL: The only
point that 1 wanted to make was. The
Minister might have been more careful
in the statement that he made.

MR. SPEAKER: He should have
been. That is not deliberate.

SHRI JYOTIRMOY BOSU: Parlia-
ment i8s being treated with utmo~{ " &
regard and contempt. That is why,
Sir, the Ministers do not hesitate to
come out with unmixed untruths
everyday, morning, afternoon, evenmng.
You must be very firm with these
people who are constantly telling,—1
won't say lies because that would be
unparliamentary,~unmixed untruths.

MR. SPEAKER: If I had to go by
your advice, Mr. Jyotirmoy Bosu you
will be the only Member left inside
this House; everybody will be out.

SHRI SAMAR GUHA (Contai):
When 1 was entering into the Parlia-
ment House I had an unusual scene
and that is this. The main gate was
almost closed. Only there was one

small passage; only one person can
get in,
MR. SPEAKER: You must have

brought some of your guests along
with you.

SHRI SAMAR GUHA: They did
not allow my taxi to enter. When I
agked why have you done it, then they
allowed me. I want to know from you
because you are the custodian. There
was a large contingent of Police. )
want to know whether they have taken
yaur permission or not, whether they
have done it under your instructions or
nat. Am I not entitled to know as
Member whether they had done it
under your ingtructions or not?
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MR. SPEAKER: Quite often, with-
out my permission or any intimation
to me, please don’t raise such matters.
You cannot raise this matter offhanid
without previous iniimation to the
Speaker,

SHRI SAMAR GUHA: Unusuwl and
unprecedented sudden situation arises
and how can I give you previous
notice? I could not enter into the
taxi and when I said they opened it.
This is an unusual thing.

MR. SPEAKER: Don't raise 1his
matter. You can write to me.

ot q@o qHo aweff (wrAgR)
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MR. SPEAKER: Next item. Ehri
Mirdha,

1229 hrs.

STATUTORY  RESOLUTION Re:
APPROVAL OF PROCLAMATION
IN RELATION TO THE STATE
OF GUJARAT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
Sir, I beg to move:

“That this, House approves the
Proclamation issued by the President
on the 8th Pebruary, 1974 under
article 356 of the Comstitution in
relation to the State of Gujsrm®

SHEI INDRAJT GUPTA (Alipose):
g‘hﬂtjihmme;hhmmkm
own.
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MR, APBAKIR: He has informed
me that he will not be able to come.

SHRI SEZHIYAN (Kumbakonani):
Why, Sir?

MR, SPEAKER: He gave me ad-
yance intimation.

SHRI SEZHIYAN:
eagon, Sir?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHR! K. RAGHU
RAMAIAH), This matter came up Le-
fore the BAC. also. I submitted
then-—you were also present then—
that Dikshitn will be busy in the
other House; today they are discussing
it. (Interruptions). Just hear me
please He is to reply there. Today
proceedings are going on there and he
has to reply. We requested Mr.
Mirdhaji to be here Accordingly he
1S here

What was the

MR. SPEAKER: Time allottei for
this discussion is whole day, 5 hours

PROF. MADHU DANDAVATE (Ra-
Japur). 1 am rising on g point of
order. (Interruptions)

MR. SPEAKER: Order please. Let
1t go on.

PROF. MADHU DANDAVATE:
Sir, I am on a point of order. ‘That
1s about the procedural matter in re-
gard to the Statutory Resalution. This
s a serious matter It would set a
precedent for the future. The hon.
Minister has already placed befo:e
the House a Statutory Resolution ap-
proving the Proclamation issued by
the President.

Sir, 1 have slresdy submitted to the
Secretary-Ganaral of Lok Sabha an
slternste motion,

] MR. SPEAKER: That motion is not
in order,

PHOF. MADNU DANDAVATE:
The officers informed me that that
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partioular giternate molion has not
been in order. Now, in this Hcuse,
we had been quoting precedepts from
the House of Commons also. I think
I can quote a precedent from the Up-
per House in this Parliament.

Sir, permit me to raise my point of
order.

MR. SPEAKER: When you antici-
pate a discussion, an adjournment
motion cannot be ullowed.

PROF. MADHU DANDAVATE:
In the Rajya Sabha, on an adjourn-
ment motion ohe Member moved an
alternate motion on the same lines on
which I have given. He was permit-
ted to move the alternate motion and
he was aflowed to reply to the dcbate
and the motion was put to the vote.
In this House, why is my alternate
motion not allewed to be moved? That
is my point of order.

MR SPEAKER: The other day,
when you brough: the adjournment
motion, I had allowed i1t You were
not m proper strength and you your-
self requested that you do not want
to pursue it. Why is your mermory
so short? The next week you forget
it.

PROF, MADHU DANDAVATE:
What is your ruling?

MR. SPEAKER: You cannot bring
it up. That was all decided in this
House that a discussion will come up
today. Why do you raise it now?

May I tel} you that this Motion is
a negative motion it is a censure mo-
tion. Why do you bring it now?
When this motion was brought last
week, we all took it up in the Busi-
ness Advisory Committee and we had
decided about it. In spite of that, if
you press that, I cannot allow it since
there is already an anticipated dis-
cussion on it in the form of a motion.

PROF. MADHU DANDAVATE:

I now seel your clarification about
that.
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SHRY JAGANNATH RAO JOSHI
(8ajapur): In the Rajya Sabha the
alternate motion was admitted. Why
is it not allowed here?

MR. SPEAKER: I am back
on it. 1 am going to allow it. Please
git down. You read your adjourn-
ment motion. Don't quote it. Why
do you quote it?

Last time I allowed you. In the
Business Advisory Committee it was
decided that this discussion would
come up today., Why have you
brought an identical motion again?

PROF. MADHU DANDAVATE:
Let me clarify the point. 1In the past
1 was told that tms alternate motion
amounts to an amendment which nega-
tives the original motion. Leaving
aside what happened last week, 1
want to know the procedure for the
gwdance for all timeg to come. Will
you treat the alternate motion as a
negative motion?

MR. SPEAKER: Why do you go
on repeating it agamn?

SHRI DINEN BHATTACHARYYA
(Serampore): Mr. Speaker, Sir, I do
not ask for an adjournment or any-
thing of that sort. I wanted to add
one sentence to what is already there,
namely, that this House calls upon the
President to dissolve the Gujarat As-
sembly and hold an election im-
mediately. What is the harm in it?

MR. SPEAKER: Please sit down.
This motion will be moved by him
ang this was the decision taken in the
Committee where you are all repre-
gsented and wherein you took this
decision. 1 am gomng to allow it if
you press it now. If you want it, let
it come again. And if you again
press it, I am going to allow it.

PROF. MADHU DANDAVATE:
I want a ruling for all times to come
whether any such motion should be
treated as an amendment to the ori-
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gimal motion angd whether thet is ad-
misgible or not.

MR. SPEAKER: You cannot move
an independent mction which goex
against the decision of this House.
It is not about the adjournment ‘mo-
tion but it is about the disapyroval ol
Proclamation.

SHRI DINEN BHATTACHARYYA:
I am asking the Government through
you to add one sentence;

“That this House calls on the
President to discolve the Gujarat
Assembly and hold the electwns
there immediately”.

MR. SPEAKER: This is a stat
tory resolution for disapproval of the
Proclamalion and Le wants to intro-
duce it.

SHRI RAM NIWAS MIRDHA, On
the 21st February, the House hac
been furnmished with an account of the
details of the agitation and violence
that had taken place in Gujarat re-
cently. The loss of lives, the destruc-
tion of properties, the arson and loot
and the suffering to which the people
had been exposed, have caused USs
deep anguish. The Prime Minister
while replying to ihe debate on Pre-
sident’s Address has already referred
to the broader uspects of this whole
question and it would be wholly un-
necessary for me to traverse the same
ground again.

The whole country has been passing
through a phase of acute shortages of
essential commodities, foodgrains and
economic hardship on account of rise
in prices, and Gujarat has not been
an exception., It is common know-
ledge that some political parties have
been seeking systematically to ex-
ploit for their own ends the diffeul-
ties experienced by the people.

SOME HON. MEMRBERS: It is
absolutely nonsense,
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SHRI BAM NIWAS MIRDHA: In
Gujarat also, these agitations began
in December, in the form ¢f bandhs,
demonstrations, etc. Not all of them
were enlirely peaceful. Determined
eftorts wers made also by other in-
terested groups to add to the econo-
mie difculties in Gujarat. The in-
volvement of students and teachers
added & new dimensjon to the whole
agitation.

SOME HON. MEMBERS: No. No.

SHRI RAM NIWAS MIRDHA:
While anti-social elements and in-
terested political parties were un-
doubtedly exploiting the agitation for
their own partisan ends, the agitation
also included some motivated@ by
considerations with which no one
could quarrel. The manner in which
the agitation as a whole was handled,
the manner in which the deeper
causes were being tackled and the
grievances were being attended to re-
sulted in a serious dissatisfaction
within the Congress Party in Gujarat
over the leadership in the party. All
this ig in public knowledge. Sir, we
in the Union Government were faced
with a very difficult set of problems.
On the one hand, the Union Govern-
ment. ... (Interruptions).

MR. SPEAKER: No, no. Please
sit down. I am not allowing any-
thing. May I request you to listen to
the hon. Minister?

It you go on like this, there will
be no end. Nothing can be transac-
ted. Will you please sit down or not?

Pleage sit down. You cannot inter-
rupt like this, I hdve not allowed
anything. I have not alloweq any
member to interrupt the Minister.

May I request you to let the House
proceed?

He is delfberately interrupting the
proceedings. Pleuse do not do it
The hon, Member is deliberately in-
terrupting the proceedings.

v
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Pleage sit down. Parliament is not
for shouting and abusing each other.
Parlisment is for discussing matters.
You should not go on like this,

1 have to bring to your notice that
this member is deliberately interrup-
ting the proceedings.

May I request you not to disturb
the proceedings but to listen to each
other? Whatever you do not like you
have still to listen, and whatever you
say they should listen. But if you
go on like this, theie is no use fixing
this debate.

SHRI K. 8. CHAVDA (Patan):
You are right in saying that Parlia-
ment is not for shouting. But Parlia-
ment is not also for hearing lies from
the Minister.

MR. SPEAKER: When your turn
comes, you may reply to that, Please
do not try to spoil the atmosphere.
‘When your turn comes, you say what
you like to say. But if you think that
one or two members can interrupt the
proceedings of the House, there is no
use having this debate.

Please sit down. You are
berately doing it.

deli-

Either let us have this debate or I
will adjourn the House. If you al-
Jow this member to interrupt the pro-
ceedings like this, we will have it
some other time.

Will you please sit down?

This member has gone too much.
It you are not in a position to listen
to my veice, your duty is to leave
the House.

SHRI RAM NIWAS MIRDHA: On
the one hand, the Union Government
had to take note of the difficulties of
a lawtully constituted Government
enjoying a massive support in the
Legislative Assembly. On the other
hand, the dissatisfaction within the
Party as well as amongst the com-



235 8t. Rez, ve.

{Shri Rem Niwas Mirdha)

mon people wag also sdmething which
we had to take nofe of. We consi-
dered it our duty to render all rea-
sonable assistance to the lawtully
constituted Government and provided
such assistance without any hesita-
tion. But as the Prime Minister had
pointed ouf, we had to fake note at
the Party level of the increase in the
loss of credibility and confidence.

MR. SPEAKER: Hon. Members of
the Opposition, I am very sorry he is
holding up the proceedings. KEither
you control him or ask him to go out.

Mr. Bosu, either you sit quiet, or,
it you are not listening to my advice,
the only thing left is, I will have to
follow the rules.

What should I do? May I seek the

advice of the House?

Either you control him or I will
have to adjourn the debate.

SHRI P. G MAVALANKAR
(Ahmedabad): Sir, may I make a
submission?

MR. SPEAKER: There is no
question of submission. No debate on
this. Either he should behave or we
do not proceed with the business.
He is not the only man here for the

people.

No, please. I am not allowing
him. I have not called him.
Now, piease sit down. This s

Parliament. If he is going to resort
to shouting and if he thinks that by
shouting any matters can be settled,
1 will decide in favour of the person
who makes the most noise and shouts!
There is one person here, and there
are 300 personz on the other side
Please sit down.

May I tell you that you will have
to keep quiet. If he goes on like
this—and you are equally responsible
for the proceedings—I am sorry I can-
not alkws it. The only altermative
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Teft 15 to follow the phocedure.

SHRY RAM NIWAS MIRDRA: Sir,
iV was' under these circutmstances snd
at the party level that we had to ask
the Chief' Minister, Shri Chimanbhal
Patel, to resign. In doing s0, we
were guided, our party was guided,
only by the larger interests of the
Btate and not by any nmrrow peliti-
cal considerations. It was only =t
that State that the Union Government
as such, in terms of the Constitution,
in terms of the democratic ways of
life, could step in and when the Chief
Minister had submitted his resigna-
tion, it was abundantly clear o the
Governor that there was no alterna-
tive to fill the constitutional vacuum.
The normal constitutional machinery
had broken down at the State level
and the Governor, therefore, recom-
mendeqd that we advise the President
to accept his recommendation that
the provisions of article 356 should
be invoked in relation to Gujarat.

There cannot be m clearer case
where Proclamation under article 356
is the only answer and this Proclams-
tion will receive the whole-hearted
support of the House. We have made
it clear that there can be no question
of forming any Government in
Gujarat and that dissolution does not
at this stage involve any question of
policy or principle nor is it a question
of prestige for us. The only question
it involveg at this stage is whether
the constitutional decisions are going
to be forced, whether the constitu-
tional proprieties are going to he
completely abdicated and, in dbing
80, whether we would be justi-
fled in creating a situstion that
world be wholly agsinst the spirit
and practice of constitutional demo-
cracy, When the situation is far from
normal, when violence is still perva-
sive, the first task will obviously
have to be to restore peace snd re-
store normalcy. Once normalcy is
restored, all other guestions avill
naturally claim our wurgent and
prompt atfention. I have no desize
fo go into the details of the incidents
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of srmgn, loot and violence which
bhave continued even aftey the im-
position of the President’s rule in
Gujerat. Unfortunstely, there have
been losses of several innocent lives
and sxtensive damage to properties

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order.
He has said that 20 many lives were
lost. How many lives were lost?

MR. SPEAKER: You will have a
number of opporfunities to speak
There is no point of order involved
m this. He is asking for information;
there is no point of order.

SHRI RAM NIWAS MIRDHA: Our
sympathies are with those who have
suffered and our duty is to bring back
normalcy so that the more wurgent
problems facing the State and the
country could be given our undivided
attention The law and order
meachinery and the police in the State
have been functioning under unpre-
cedented pressure and strain and I
would appeal to all sections of the
House and through the House io the
people of Gujarat to condemn violence
and assist in the restoration of an
atmosphere of sanity and peace.

There have been some signs of
improvement in the situation and if
this continues, I have no doubt thet
the Government will go into the
merits of the other problems which
undoubtedly agitate the minds of the
people in Gujarat ang we can certainly
take a decision on what to do in the
future. But at this stage, I appeal
to the House fo approve the Proclama-
tion thet was issued under the cireum-
stances on which there can be no
difference of opinion, looking to the
clrclnnmce, prevailing at that time.

8ir, T commend the Resolution for
the acteptunce of the House,
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MR. SPEAKER: He is asking for
information; it s not a point of ordass.

SHRI SAMAR GUHA (Contat): On
a point of order. According to the
rules when the Speaker is on his Jegs,
nobody should stand,

MR. SPEAKER: That is what you
do.

SHRI SAMAR GUHA: Several
times, when you were on your legs
the hon. Minister went on reading his
statement,

MR. SPEAKER: ! have called him
and I have allowed him. I asked the
others who interrupted hi m to sit
down.

SHRI SAMAR GUHA: I am mak-
Ing a submsssion to you that the hon.
Minster continuéd to read his state-
ment, even while you were on your
legs and making some remarks, We
could not therefore hear what he said
at those times. Will you please ask
him to read out those portions again?

MR SPEAKER: If others interrupt
hum, I have a right to agk them to
resume their seats (Interruptions)
Please deal with this motion accord-
ing to the procedure Why are you
interrupting like thise

SHRI DINEN BHATTACHARYYA:
At least allow these two lines to he
edded.

MR. SPEFAKER: This is not the
stnge.

SHRI DINEN BHATTACHARYYA:
When is the stage? I had sent it al-
ready, two days back.

MR. SPEAKER: If you had sent it
already, then it will be allowed.

SHRI DINEN BHATTACHARYYA:
That is the second one; because you
may not accept it I sent the second
one.

MR. SPEAKER: You give # at the
Table.
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SHRI DINEN BHATTACHARYYA:
Even on Friday I had given notice.

MR. SPEAKER: If you had given
it on Saturday, it will be accepted.

SHRI SOMCHAND BOLANKI
(Gandhinagar): I am asking for facts.

MR. SPEAKER: Will you please sit
down now?

SHRI P. G. MAVALANKAR: What
is the number of deaths in the police
firmngs? How many people were
killed?

SHRI DINEN BHATTACHARYYA:
Sir, you kindly read what I have said.
I do not know what is the harm if
you allow me to move this. (Interrup-
tions)

MR. SPEAKER: When we had al-
ready decided that the Government
Motion is to be taken up, why do you
say all this?

SHRI DINEN BHATTACHARYYA"
I want t{o add this line in the Govern-
ment Motion.

MR. SPEAKER: You give 1t to the
Office. T will see to it. I cannot give
you an off-hand decision on this.

SHRI DINEN BHATTACHARYYA:
You have allowed 1t.

MR SPEAKER' I did not allow it.

SHRI P. G. MAVALANKAR: We
want the Minister to give us the
factual details as to how many people
were killed by the police.

SHRI JYOTIRMOY BOSU: On be-
half of the public, we want the hon.
Minister to tell us as to how many
people were killed.

MR. SPEAKER: He will give the
facts when he replies.

SHRI P. G. MAVALANKAR: He
must give the facts at least,
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SHRI SOMCHAND SOLANKI: Why
don’t you ask the Minjster to give the
details? ™ ‘ !

MR. SPEAXER: Why should I ask?
You ask for the detalls in your
speeches, T am not sitting here for
seeking  information. Kindly &it
down.

Resolution moved:

“That thiy House approves the
Proclamation issued by the Presi-
dent on the 9th ¥February, 1974
under article 356 of the Constitution
in relation to the State of Gujarat.”

SHRI NOORUL HUDA (Cachar):
Sir, it is about two months since the
situation in the Gujarat State tock a
grave turn. The events leading to
continuous turmoil in the State de-
serve close attention of the House.
Already, Sir. more than hundred
innocent lives have been taken by
police firing and army action. The
blood bath continues even today. The
latest reports say that there was
police firing yesterday. Nobody seems
to know how many people have been
1njured. Thousands have been
arrested and detamned under MISA
and on other criminal charges. Stu-
dents’ education has been disrupted;
educational institutions have been
closed; employees and workers are on
strike with lttle signs of improve-
ment in the situation in the near
future.

Sir, in spite of the barrage of pro-
paganda let loose by the Government
agencies and other vested interests,
the chain of events leading to the
most extensive, prolonged and conti-
nuous upsurge of the people of
Gujarat is becoming clear day by
day. It all started with hungry and
poverty-stricken people in the State
demanding food at reasonable prices
and protesting against steep and con~
tinuous price rise, and against large
seale corruptionn and blackmarketing
resorted to by highly-placed people
in the State I wish to ask the hon.
Prime Minister, the hon. Home Minis-
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ter and other Central Government
jenders a simple question. Is it a
crime to demund food at remsonable
prices? Is it violence to protest
against the steep and continuous price
rise of all essential commodities?
Huve the people of Gujarat, the land
of 'Mabatms Gandhi and g traditional
stronghold of the ruling party, com-
mitted a sin by demanding the end
of corruption and a corrupt regume?

13.00 hrs.

It 18 only natural that the students
should take a lcad in this mass up-
surge. At the outset, during the
beginning of this month, college stu-
dents in Ahmedabad and Morvi de-
monstrated against the excessive rise
1n food prices and increasea food bills
in the hostels This was considered
a crime by the thoroughly inept, in-
efficient, callous and corrupt State
Government of Gujarat and at its in-
stance the police beat up the students
mcercilessly. Tens of thousands of
students 1o0se in protest by observ-
g strikes and staging demonstra-
tions. Clashes between the students
and the police became a routine affair
and the turmoil spread to Baroda,
Surat and other places.

What was the food situation in the
Statc at that time. Why did the
administration fail to provide the
minimum requirement of foodgrains
to the peaple? If the Government
means business and desires that the
Gujarat type of turmoil ig not repeat-
ed 1n other parts of the country, this
should be gone into in some depth.

It was officially announced that the
State Government had procured only
6,000 tonnes of bajra against a target
of 1 lakh tonnes and only 14,000
tonnes of paddy against a target of
175 lakh tonnes. Produclion of wheat
In Gujarat was officially estimated at
5 lakh tonnes, the marketable surplus
was put at 1.75 lakh tonnes but the
procurement of wheat was a mere
1,000 totines. 'What had Jed to such
poer procurement? The reason was
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that the State Government had com-
pletely surrendered to the unholy
combine of big land owners, profiteers
and hoarders. More and more con-
cessions were granted to this combi-
nation and the loud talk of take over
of wholesale trade in wheat was given
a go-by. It became a cruel joke on
the hungry people of Gujarat. In
spite of a bumper crop of ground-
nuts, 50 per cent of the crop went
underground and it was a paradise
for dishonest traders and hoarders.
1t was freely talked about that the
groundnut oil magnets had contri-
buted liberally, to the extent of Rs. 82
lakhs, to the Congress election fund.
1f the sugar barong could contribute
crores of rupees in exchange of in-
creased sugar prices, why should the
oil magnets lag behind? 1 charge the
Congress leaders of Gujarat State,
where so much of innocent blood has
been spilled, of exporting and smug-
gling out of Gujarat vanaspati ghee,
foodgrains, wheat, paddy ete. to Gulf
countries where prices rule much
higher, and 1 include in these Con-
gress leaders the ex-Chief Minister,
ex-Ministers, MLAs and other party
leaders This was done obviously in
connivance with the Central Govern-
ment These people made money
and, in effect, let the people of the
State face starvation and sure death.

Under these circumstances, wha.
was the role of the Central Govern-
ment? Did it intervene to mave the
people from facing starvation? Did
it feel it necessary to rush food to
feed the hungry mouths in the un-
happy State of Gujarat? Nothing of
the kind It was inglorious on the
part of the Central Government to
cut down foodgrains supplies to a
mere 15,000 tonnes per month where-
as the minimum requirement of the
State was about 70,000 tonnes per
month. So, the protest movement of
the students and the ordinary people
engulfed the whole State.

The trade union committees and the
students’ unions called for a Bandh
on the 10th January, 1974 against
police repression and in support of
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starving peaple went to shops where
b and Minister, without caring {0 visit
#hins were hoarded demanded Gujarat and being very tumy collect-

food at cheap price. They were shot
down mercilessly. Protest actions
spread like wild fire. In Ahmedabad,
Rajkot. Surat and other places, the
pelice let locse severe repression.
Firing and tear-gas shelling went on
a large scale. The police resorted to
indiscriminate firing and lathi-charg-
ing. Curfew was imposed on all
important towns and on thousands of
people of Gujarat. Gandhiji's Gujarat
was virtually turned into a big con-
ceniration camp. Beatings, shootings
and assaults on innocent people began,
There were several persons, men and
woomen and students, who took the
lead against the repressive action of
the police. The people learnt about
these atrocious events on the next
morning, that is, 11th January. The
trade union committees and the Nav
Nirman Yuvak Samiti called for
Gujarat Bandh on 25th January along
with boycott of Government functions
on the next day, that is, on the Re-
public Day.

Dozens of towng observed local
bandhs prior to 25th January. Re-
jecting the ignoring communa) senti-
ments which were attempted to be
roused by vested interests and
administrative wings of the State Gov-
ernment, the people continued their
fight with courage and determination
for foed, against price rise, repression
and rampant corruption. Curlew was
clamped on 50 towns and cities. The
bandh was fotal on 25th January.
Everything came to a standstill for 38
hours. The Government started
arresting students, leaders of leftist
palitical parties under MISA and on
ather charges.

The 14th August Committee and the
Nav Nirman Yuvak Samiti called out
State-wide programme demanding
dissolution of the Assembly and the
regignation of the Ministry. The
situation could have been retrieved
if the Central Government had acted

deemed it fit to state to the press that
the: trouble in Gujsrat was not dee t0
the popular discontent arising out of

failure of public distribution
but that it was engineered by certain
right Opposition parties. Of course,
his own Minister of State contvadicted
this in the Rajya Sabha later.

1 would like to draw your attention
to the “Indian Express” dated 17th
January, 1974 which let the cat out of
the bag when it wrote:

“The Central leaders feel that
any change in Gujarat at this stage
would not help the forthcoming
elections in U.P, Orissa, Pondi-
cherry and Manipur.”

Sir, the elections were more
important to the Central Government
leaders than the responsibility of
feeding hungry mouths, Can callous-
ness and heartlessness go farther?

Our most illustrious Prime Minister
got enough time and interest for lay-
ing scores of foundation stones for
U.P. projects but she just did not care
to devote her time and energy to bring
the situation in Gujarat to normalcy.
Not only that, She added fuel to fire
when she declared that affluent people
in Gujarat had stirred up the struggle.
This is totally untrue, to say the
least. I think the Prime Minister did
not give any thought before uttering
such silly remarks. It was a slander
against the most popular upsurge
among the people of Gujsrat who
have risen in protest against the con-
temptible misrule of State Congress
Miniastry.

13.10 hrs,

[Surt Nawar Kisuore SINHA in the
Chair)

8o, Sir, in the face of such atiitude
exhibited by the top Congress leaders,
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including the hon. Prime Minister,
the inevitable happened. Brutal atro-
cities were perpetrated against the
students and ordinary finnocent people
of Gujarat who are known for their
mild nature and law-abiding, peaceful
temperament. Even during the worst
period under the British regime, the
people of Gujarat were never known
for turbulence and trouble~-making.
This time the situation appeared so
difficult that the army was called out
to aid the civil administration.

MR. CHAIRMAN: The hon. Mem-
ber may keep in view the fact that
maiden speeches are ordinarily shorter
than this.

SHRI NOORUL HUDA: Sir, I wish
to register a strong protest against
the use of our army and military per-
sonnel for suppressing people’s move-
ment for food, against hunger, steep
price rise and corruption at high
places. This is a very dangerous pre-
cedent, and unless the Government
puts a step to such indiscriminate
misuse of army and military person-
nel, the future of democracy in our
country is bleak indeed. If it is a
communal riot or a riot against
linguistic minorities as were witness-
ed in my home State of Assam the
year before last and in U.P., Maha-
rashtra and Karnataka recently, the
Government hesitate to call out mili-
tary personnel. but when it is a
people’s movement, where tens of
thousands of people rise in protest
against wrong policies of the Govern-
ment, the administration unnecessarily
drags in army units and military per-
sonnel to aid the civil authorities.

Sir, I ask the hon. Prime Minister,
the hon. Defence Minfister and the
Central Government: is the defence
budget being increased to about Rs.
2,000 crores for employing the army
to suppress people’s movement, to
suppress the helpless, innocent, un-
armed people as we have witnessed
in the State of Gujarat? I repeat that
employment of military personnel in
such a situation, during a popular

PHALGUNA 20, 1895 (SAKA)

Proclamation in
relation to Gujarut

246

mass upsurge, would create bad blood
between the army and the people, and
this should be avoided under all cir-
cumstances.

Sir, the President’s rule was
imposed on Gujarat after the worth-
less and corrupt Ministry was made
to resign. May I ask the hon. Prime
Minister whether they are not follow-
ing a double standard? Because, in
1959, when the present Prime Minis-
ter was the President of the undivid-
ed Congress Party, certain sections of
vested ‘interests in Kerala, in league
with communal and religious parties,
started a so-called liberation struggle,
and the Central Government under
the pretext of a non-existent mass
upsurge dismissed the Constitu-
tionally-elected popular Ministry and
dissolved the Assembly. Not even a
fraction of the intensity and spread of
the movement that we see in Gujarat
today was there in Kerala. However,
the imposition of President’s rule in
Gujarat has not splved any problem
because the people’s basic require-
ments have not been met yet. The
Central Government as the ruling
Party, should ponder deeply why, in
spite of massive majorities which they
had acquired, in U.P. Bihar, Orissa,
Andhra Pradesh and now 'Gujarat,
the Ministries had to quit office. It is
because, in my humble opinion, the
Congress Party at the Centre and in
the States are following policies at
the dictate of and in the interest of
big business-landlord combine, which
policies are accentuating economic
crises in depth causing ' untold
miseries, semi-starvation and hunger
among the toiling peasantry, working
classes, employees, middle class
intelligentsia and small and middle
businessmen. As long as our rulers
stick to their present anti-people
policies, people’s basic necessities can-
not be met and political instability
and critical situation would not only
continue but aggravate in the days to
come, no matter how big an electrol
victory is gchieved or managed by the
ruling Congress Party at the Centre
and in the States. This is a lesson
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which oty ruling party and the Gov-
ernment cah ignore only at their peril.

Sir, all shades of opinion, including
lakhs of textile workers, middle class
employees, students, college and uni-
versity teachery in Gujarat as well as
democratic opinion all over the coun-
try have been consistently demanding
dissolution of the present Assembly
and holding of fresh elections. I ask
the Government, why stand on false
prestige? The Prime Minister is re-
ported to have stated that the Gov-
ernment cannot succumb to public
pressure ang act under duress. She
said that normalcy must return to the
State before the next step can be
taken. Sir, may I ask as to who are
responsible for the so-called abnormal
situation in Gujarat? Surely, not the
people of Gujarat. Then, please dis-
solve the Assembly and face the
electorate for a fresh mandate withun
a reasonably short time. Till yester-
day, 74 legislators have already re-
signed from the Assembly and its
effective strength has been reduced to
about 94 in a house of 168 members.

1 congratulate the people of Gujarat
on their glorious struggle against
hunger, poverty, price rise and all
round coruption. Al to those
who have sacrificed their lives at the
hands of a brutal administration.

I charge the Government for
suwrrendering to the big land-owner-
cum-hoarder-profiteer combine against
the basic common interest of the
people of Gujarat,

1 accuse the Government of India
of inept hundling of the Gujarat
situation in the interests of narrow
party considerations and for winning
elections in Uttar Pradesh, Orissa and
other places. I charge the Govern-
ment with suppressing the people’s
democratic movement by employing
the army and using MISA and other
preventive detention Acts.

1 would again ask the Prime Minis-
ter and the Government of India not
to stand on false prestige, but dis-
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solve the Assembly immediately,
release all arvested permons without
any conditions, rush food and oheek
the price-rise and arrange for Irvesh
elections as expeditiously as possible
8o that the people of Gujarat are
afforded opportunities to elect re-
presentatives of their choice to run a
clean and honest administration

The Prime Mimster ghould, instead
of rendering gra*uitous advice to the
people to eschew *lolence, look closely
mto her own party affairs and follow
a policy, which instead of pampering
and enriching the big business land-
lord combine, would give some reliet
to the suffering and toiling millions ot
our countrymen. I

Lastly, I would ask the hon, Prime
Minister and the Central Government
not to hoodwink the people of
Gujarat. who, I am sure, will not give
up their glorious struggle until the
Assembly is dissolved and the dates
for the fresh poll are fixed and
announced.

Thank you, Sir,

SHRI VASANT SATHE (Akola):
This Resolution gives us an oppor-
tunity to consider a very important
situation that is prevailing in Gujarat
and causing anxiety to the people in
the whole country.

‘What has happened in Gujarat dur-
ing the last few months could not
have pleased any one in this country.
Any person with even the slightest
democratic sense would be shocked at
what has happened in Gujarat. I am
willing to concede that to begin with
the movement in Gujarat had an ele-
ment of spontaneity in which because
there was a rise in prices, there was
scarcity created on account of im-
proper handling of the situation by
the then Government, and therefore
there was immediately 2 movement
against High prices. Even today in
the Question Hour it was said that
although production of foodgrains last
year in respect of kharit crop went
tn the extent of 23 lakhs tonnes as
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againgt 15 lakh tonnes of the previous
year, the State Government was un~
ablé to procure enough to meet the
requirements of its own people in the
State. Obviously it was a case of
utter mismanagement. It is all right
to ask the LCentral Government to
rush food, but after all, the Central
Government can rush food only when
it itself gets food from the States.
Now, a State like Gujarat which has
produced 8 lakh tonnes more is nct
able to give anything to the Central
pool, but asks the Centre to rush food.
1 am afraid it is failure of duty on
the part of the State Government.

SHRI DINEN BHATTACHARYYA:
It was Congress Government.

SHRI VASANT SATHE: My dear
friend, I am not here defending any-
body. When I say it was a failure
of the State Government I am aware
fully of the fact that it was 3 Congress
Government. I know fully well, if it
had been a Marxist Government
things would have been worse. Thank
God it is not a Naxalite Government.
You shoot down the people in day-
light, you enter their homes, take them
out, murder them, that has been the
history of your Naxalite movement.
Therefore don't talk like this

SHRI DINEN BHATTACHARYYA:
Talk of Gujarat.

SHRI VASANT SATHE: I am talk-
ing of Gujarat and when I am talk-
ing of Gujarat, don't interrupt me.
Learn that much..

MR. CHAIRMAN: No interruptions
please,

SHRI VASANT SATHE: I gaid it
was mismanagement. They could not
procure enough food. Obviously
there was something lacking and that
was, they might have allowed their
food to be teken out vested
interests, by agents of vested interests,
etc. This was the state of affairs.
There appears to be a sort of uncer-
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tainty to begin with. People felt
oppressed by the recent increased
prices, searcity of food in the fafir-
price shops and other shops and also
other edible articless. But, B8ir, let
us now consider how the situation
developed. At that time what was
their demand? They  wanted
Chimanbhai to go out. This was their
focal point and target. Tlhere was
no demand for dissolution of the
Assembly. But I will come to this
later on. When it was said that
Chimanbhai Patel's Government had
failed to deliver the goods, after all,
m such matters, no Central Govern-
ment can take snap decisions against
a Government which is popularly
elected, which has overwhelming
majority in the State Assembly, which
18 even within the party popularly
elected Therefore the Central Gov-
ernment waited and watched the
situation in the State and took the
decision to remove Chimanbhai
Patel’'s Government. President's rule
was biought in Please see the Con-
stitutional implication of this

When there is President's Rule, the
Government 18 not removed. This
was also made clear that there was
na desire to bring in any popular
Government in place of President's
Rule in the foreseeable future. For
all practical purposes, what does this
mean? It means that the President’s
Rule will continue. Therefore, is it
the demand that the President’s Rule
should be removed? Or what do you
want? In the present critical situa-
tion, it is obvious that you cannot hold
fresh elections overnight. After all,
even for the fresh elections, you will
have to give more time. Normalcy
will have to prevail before fresh
elections are held. What is the fear
of the people. The people want, as
was rightly pointed out, according to
you, fregh elections. If so, what is
the objection of the people to restore
normalcy? Government nothere has
said that they are against dissolving
the Assembly. On the contrary the
Prime Minister has said it very
clearly.
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The Government has never taken
a stand that our mind iy clossd as far
as dissolution issue is concerned. Al
that is being asked s this. Let there
be normaley. It will be necessary
beih for elections and also for dis-
solukion of the Assemhbly as a step
precedant to it. Therefore, I do not
see the objection to it. You must
realise that the movement does not
sppear to be the movement against
price rise; the movement does not
appear {0 he sgainst hunger. Food-
grains have been rushed. 50,000
tonnes of foodgrains have alveslly
been rushed. The movement now is
to dissolve the Amsembly. One section
of the people says that they will not
be matisfled with that elso. They will
march to0 Dethi and would want
‘Indira Hatao'. The movement is mn
a different direction. The movement
is an utterly politically-motivated
movement. This demand for dissolv-
ing the Assembly cannot be the
demand against the price rise. The
demand to dissolve the Assembly is
a politically motivated one. Tomorrow
you may continue the agitation and
you willl not frestore the normalcy
because it is not in your own interest
to have pormalcy till fresh elections
are held. You cannot guarantee there
would be normalcy if the Assembly is
dissolved tomorrow. All leaders to-
day are provoking the people of
Gujsrat in the name of students. The
movement is in the hands of the
extremist forces. On one side there
is marxist element.

SHRI K, 8. CHAVDA: What about
CPI? l

SHRTI VASANT SATHE: They are
lefy out, The right extremists are
RS.S. Who were the persons who
gheraoed the ML.As?

SHRI JAGAMNATHRAO JOSHI:
Congressmen.

SHRI VASANT SATmnnfhd?r J 02
quzb, people gheraoed pgge

t Shri Dinker Desai and shaved

hia lmd. Therefore, it is pbvious that

the movement is in the hands of extre-
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making anly
political demands. When the Prasi-
rule wss imposed Shit
Chimanbhai was removed. That was
your demand. Then immediately
normalcy should have been restored.
S0, the movement is no morg a meve-
ment of the people of Gujarat dbut
the movement has gone into the hands
of goondas and ruffians who are aided
by the foreign agents.

SHRI P. G. MAVALANKAR: He
could say that goondas or anti-soeim
elements may have crept in. But it
is wrong to say that the movement s
in the hands of goondas.

SHRI VASANT SATHE: I will
accept the amendment suggeSted by
my friend, Shi Mavalankar. But the
fact remains that today this movement
has gone off the track, In fact, there
is no coherent movement. Is there
any identifiable leadership that can
deliver the goods? You must
guarantee normalcy. That is the crux
of the matter. Is there any leader
worth the name-—whether Morarfi ar
somebody else—who can ensure nor-
malcy? That is the test of leadership.
Unless you do that, you wil: have no
locus standi there because you will
only be doing, as they say in Hindi:

AgAT T | FY AT

There 1s this violence, there is this
pressure. It 1 populist and cheap to
go and say ‘we are the ones; wa get
the clap’. It is all right for you. But
courage is necessary to face the people
and say ‘Please restore normalcy’. 10
normalcy is restored, it hus been said
by the Prime Minister hemelf-the
Government’s mind is open--that ‘we
are not having a closed mind on the
fssue of dissolution’. Therefore, 1
would submit it is the duty of all of
us to ehsure restoration of nournikiley.
There is no use losing lives and having
these young men shot in the sgirests nf
Gujarat, Is it not the primary interést
of all of us to see that normaley is
restored in Gujarat, that paace is re-
stored in Gujarat?
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SHR SOMCHAND SOLANKI: Fist
dissciution,

SHRI VASANT SATHE: Can you
guarantes that if there ig dissolution,
there will be no violence tomorrow?
You cannot.

SHRI SOMCHAND SOLANKT: Will
the Prime Miniser be able {0 put this
before the people of Gujarat? The
Gujarat people will never surrender

SHRI VASANT SATHE: You asked
for Chimanbhai’s dismissal. You had
nat asked for dissolution.

SHRI SOMCHAND SOLANKI:
We had.

SHRI VASANT SATHE: Some peo-

ple had asked.

Therefore, 1 would say that it 1s the
primary duty of every patriotic, peace-
loving citizen today to try to bring
about normalcy in Gujarat. After
normaley 18 restored, I can assure you
that all of us who believe in demo-
cracy can then even unite and request
Government to dissolve the Assembly
and hold fresh elections in due course.

SHRI NOORUL HUDA:
course!

SHRI VASANT SATHE: There wall
have to be some time required 1In
your mind, you will pressurise and
say ‘this date according to my con-
venience’.

SHRI SOMCHAND SOLANKI: The
people of Gujarat can never be cheated
like that. They are intelligent.

SHRI VASANT SATHE: Then you
g0 on pressurising. If this ix the
attitude, I think it is a pure political
attitude; it has nothing to do with the
movement against price rige; it has
nothing tp do eny more with the move-
ment hunger or shortage of
foodgrain. It has become » pure poli-
tical movement to take udvantage of
this situstion for pelitical ends. The
Opposition may think that now in this

In Aue
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troubled time if there is election they
may come into power. Therefore,
they want to take advantage of this
fire, They want to pour oil into the
fire. That is their attitude.

Therefore, 1 entirely support the
resolution of Government and the
steps taken by Government and hope
that Government will not yield to
any blackmail of the Opposition.

sft Wy m (wore)  qwmaf
wgew, frex & arkadit & o
* gaeT ¥ 4R AW w7 AW aed
R awiva fer &, Tufy W e
qg AT &7 Awar fewwr 0¥ W@
s A ag o W @
wrer w4 Ay wEw g, e A
A wo |re AW AT AT oA W
TET qHATHT 98 |

TR fx vt & s Y 6%

urk, afeT I8 & a¥ W, g
W qefeaE @ feer ¥ oY, M-
aed & e qX HIgR AT ST A
war, fow wr aefrow ag gur fn e
ww uf afer ww )y gl o )
yad @ W X dar  fawmr wwr
¥ g%, qwoy W aoe ¥ {X Wi
TR Tew A X @ ) Ee
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q ¢, v At R T TR
&1 ¥t wgd § fe o Ao gl
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AT A @qT AT 97 T E, A
foma arg q3= ¥ 7zt fowr ar st w<a
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fa vt ww w1 oomdr A o w2
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AW IT EE a1 § 29 337 F
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F At A1 W AIE IgAT T
T T AR F A% AT WA
agl fear, S oA W@y BT ¥
STRN QU =aA F4% fwan, &1 garw
AT FET A g 1 gA AWAT F AT
T AT A AF FT AT E 1 HAC
AR AMA g2 73 BFAr A1 T
fagrs mar ¥ gaEdt a1 oy
g g vET & ag A F gIEdy
wOAT I 0 TAFRT WT FOAOE0 FT
A F AT L AT w2 8
o9 ZAT F WEFT & 3T FIG )
AAUT TR F FAT AGA AT K
qI FT AT A Far 7 wqar &7 za0q
FIL WD GL AL T 97T WIT AT WAA
qg0 wezafa F oamA @ Jgl faar
qr 7 FZ OF TIAAEN T FH HGA
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¥ 1 2y auwar § B 7 AY wrest Aife
wTeAT § WY A @ Ny welt § 1 Wk
g o ¥ g% e ¥ wEy ¢ v AT
Y W gy A & T Trar § o
wreAErd O air v § ol W
§E7 AR AW § IAEr wre g5 o
amr A @Y | I A9 w7 77 AN &
A gt Hfgr N o W
= # war ¥ wg A ¥ wg
R T mem @&
AT FY WY AT F o}, AmAT-
AT K Aqw 7 aOF, AT ¥ W) R
wIeE &, 37 & W9 qeAT AGT WL )
IW A KWW AT I ATHT W F
rafzd Fag Wt af S RE
ot waeqr § wror ¥ W # sty
2 ag faegw aarwifaw &, faege ooy
& fr wioedr fifaady aoe < & 1 o
v ¥ amy ffav sz e
faavt avr W W o f, wg
W omd g Tt W g fw
oy aqr v w2 & aneft Ay wiha
o e dmw g ? ¥ @
qaT qoy g 0 1969 § xaofy
T wiiy qriff 2= wf W o Wity
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gl N AT @ wwwr vl www
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ITer N afawew g1 9w wfawew
¥ i Wi o 2w afadl § gewdr @
awdt & YT oy wgafenr ay g
§ N wemrAr Ty W @ § FH
fog ¢ faarr war fasdae & W
@t wrlr agadr g€ § san fag A
foredrare & | o ¥ o § fe wgark
gt o1 o &, r@erd, e

T et o W & Ay
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[ Wiw wi)
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o wr et ww viwe wr wo 8,
qaeratyd WY wrme wowre T ¥
wrgz Frady § oeR &ff sqmr = &
wrag &, w@ surorfoat o st frady

Wz ¥, fafidz foaam arge ¢ gwd
W SR W wrwE T ¥ oA o
Ty §, W TN T Fvet A Fordy
T AP § IAE AT AHE TN A
e &

% qx Ser §r IREL [0 AEAN
g\ fagre & ngadY § Sagqame gar 0
wrf Ty &g wear & 9w SugAE §
frgar wrar @d gor | W AR
gwr g1 oo drE Taw & fraw
) oW gogAre & faafel ¥
M AR YIFAGY AT 71T 1 7g
% faam aar Y @ie & fag |

awafa sgiea : a8 Ay warafrs
g syt

wfY YT @7 ;AW w1 o gni
g WM, g et W g )

et wgizer arf ww (awe)
&ar wx frar a9 ?

ot drieg @ fagw fgw gmrd
awy faaw A &g @eir o9 faw 2@
ai® w1 W g Ad @R

a8 86 uw fefamasr =fudz
awizfegag ok ¥ oY 39 Fawad
F MG H 1942 T AATY T2 37 747 |
A gy & afsfi § dfrer a
T I KAt F a7 w7 fem o
g av TF BI1E § I7 ATy A g 74w
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ot ¥w ¥ w7 By, s dor w
B w're wmre s o e w o)
firy e § fe o wwerd @ wwy
framr v W 1 oiw g o wafe
auTey NI A Ay Grare aff o and
% 1| ow T Wi aur W ST
BT, wATer o CVST WT STIC EW WY
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qftr g &% | freer @ WY W e
¥ dgmk o< ww styw sy & fag
waw IS | Al T W ¥ WY
qATHEETT & I 9T wate ewa o
WA & 1 I WA W AARF
WX A WG Y 1 ST AHAT GHTE
WA ag & & afey frox e o o
a8 f5 W wiiRes qowa B o
AR, 9 gE-a-gy wmow aff qN ¢
aw faa vt & wg7 a1 fin faeely & a0
sAr WO ag | feeslt ¥ off uelw
well wgug ¥ gudE ¥ 9gu AN
#ifaqs o9 ¥ g wmar | WA
¥ &) gwm § f6 55 7% S FT 32
WA A HHA § | 70 a1 qI 3w & o7
N oo g syrar gk & 1 Afew R
oY & Fwn g W & faee sfgra &
qg wHY oY wga ady wr | wurA qely
THEAY § ITEH FETHY FAQ wE Ay
w7 g W waTw & wew oew wr
wHE g WY 9 77 FgAr qE SR F
JWTEd 93 w9 @ #Hgard gz e,
ug & A @ v ¥ | WA qTTey
eavaY a3, HaE ¥ o qgeaw gy Tk §
AT st Srear ew, wdlt f cr
FX 9 FEF wroeY eyt il ) wgd
o el & AN Sr@entd § R
fams wTowr wer wEw g A b
TEHT WTTH? T ¥ qTY AYH WA E
o @ § gewr famcor wow g v
Ry & &h A Wy A ey §, W
Frnfedt #) a7 aeaTad Y a8 | e
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g § e g i A gl s fmr § 2
s W Ry & oY wre i wok o g
& vt 8y gy @ frg wre e A
q«wﬁ’fhﬁtﬁﬂﬁmm
g7 oy ¥ farers o waw Id §
g Frafer afafy ar 14 W w48 &
W FOFT § I A T 6T FT AT
& 3w ¥ § Afiewr oft AT §, A
W A $ § wa I owER Y
e qrlY § oY AR gre W awEr A
e &, w19 ¥ arwa A wdh §, ooy
wow 7l IR § 1 vy ¢ g W
sz wie @ ge €
24 hrs

JAT RN ¥ qAE g | s X
Fg1 fr @ worgR, = firam, ghoam,
fruy qudk ¥ AE IJUH IH F AT
fag ) sgeframd ) Al e
oY a8 FEw §, W AHE E ST R
aTeg wNg WA @ & wrad faers
Az fag & 1 Afww g fow Hifa o3
7 @ § ? fogm s A fear &
Arv@aa wgmt faee @ W
foreiy faerme Az fear o7 ¥ ¥ et
% weq gvT & fae wg fewe & WX
Frfal ®) A T AEA W gT R TEET
FAAT AT A F gFAY § | UL WA
¥ ot qpora, fagre & o T @
WEEYT | &7 ATQAT | AE FAH TR A
aTg gu fag aed § fF e ¥ wie
faam awr B W w9 oY W ag
g § fr agr i WX s smaw
w3 %7 forry & & Jaw Ay ¥ FgAT wgar
g fr oamal Nify feer 9l 1 ax
wgafa wew & o wed A &
fasrs, yATEE & fawrs qerwa X
W ¥W Ty @ ANwaw W @
wTad faars wrire s @ § & aren
 FT WOw qgAR & fag Wit wned
SR TIET ATTHY ¥ v A | o
2 ¥ fir w31 ot ey § v
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faam & agr &, W AT IUwew @
FawT gy freroor g v § oY ceariry
Wi w TRT ® wEER W d o
sy ¥ st w1 8w & T wgy o
t 1w gz Reewrd ¥ 2 Y
Uy wrwa v & ot ged g
w6 g ¥ | T Wit 91T W W\
o't v 3t fivar gRn &Y foed fag
WIYW B et oeedi § wy weey
muTg g & fog &mTe g o
WL WTY 7 §F ®TW TG X § @ i
N M F & awy Gl ¥ Al 2,
Fuamerli g R g et s
e | W o A ) 2w Py & faw
T TG T AT T Q@I qE 8
WAAFTN AR TR I Iwr §
safaq wrawas § fF o far awr
*Y wir it st R fore A qeparoer
FTHT oy aw ol @ & sw Afr ¥
afradwr frar s | g, W)
FETA WX A § faTe .1
IITT T | AT AW & Jury qT ey
15 aTa@ F1 A1 7& wfaay v gama
W WX 4% w97 § R 98 ad 4
=TT, 78 T TAETGI, 78 T qEATH
AY T G AT W AT WA ® & /A
firer w¢ 39 & wifeg & 2are oo e
o AT @A faar ww o g W}
Her o Wy fear oy ) O grew §
g A ¥ fam e wr st ar A w
w4 T I A TAA A FHT
Aoy W@y sramr fim
AT TG F gwar § | oy Fegfa @
T AW [ATX A AEAT 4 &7Q
2 wufeg foe Aift o< fawe Wi odw
&Y g Teelt o 37 ¥ afeadw Afar
qght W g & faars 9
e | fram awr w vo Ffag ¢
I9 ¥ e & oo FrEal Ay wsrAagt
£ 1 WR QAT wg &9, Aft & ofawdw
4T W A Arfer £ et & A R



267 St. Res. re.

(st ST W)

&1 AT | AW & udaArk fee adErg
FON FH W ¥ g T@H AT 7
wATs &1 AT 1 AW & A gH St v
TR T8 g W@ 8 1 IW F A
gum @ & fF aeerar i dgi & faams
LTI Y HTH AT F [ TQT F ALAT-
FU AT ¥ [T AT | AT AT E
fr fux arfas it om 99 #7 wwar
BT ARA &, W AN " Ty ;T
FTART ISMET ATRA & AR IJ@IT F e
T 9T IT FT HEET ISET AR § |
At =8 FT TATSH WA TLEIL F g
H | At Fgl wegafa e g 1 w1
faa wig q2a 37 & fau faedare a8
g zafau =y fife § ofcage
ST AT ST T AT T AE T S |
§ g8 IS T AT FT a1 AGY F W&
g | wfrT 9 St § a1 &g frar o
wFar 7, fregare at fwar oroowar @
T wfST oA Fgf g q@T A A FI
goFT fagwe sxpgear & sfvw 99 &1
gy Feara Al fFar sraFarF | T8 9
TSTAT F W T FOAIT AR 3T F fag
T F1 AT FIH 3310 | foBe 3w & fAg
F1r¢ guifa &1 g 7€ @ | ar
&1 Fg FT § For wmear g fF oA
TEl & AT, FAF I F AWT AT 3F 1T
1 g, 38 gfqest ar qEfa=r &0
AT ARt FATQT o e wsfy g 7 fauw
JAT W7 FI & AT A0 78 § Jg /T
FBA | L g 7 Aifg § gf@aw
far |1 |1 STg AN 98 # T
3R TR TR TR AT AR W F qaad
I FT @AW & | TEY FE FL H ST
ATEAT 3 AT THY gAT & ANN F F YTI
FeT fF A SR I g 9 5 98
faum qar F1 "7 F, 7 § afzgaq
QAR AATHETY HX AT
% fgms wew SoU )
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DR. MAHIPATRAY MEHTA
(Kutch): Mr. Chairman, Sir, this

time I was hearing patiently three hon.
Members but unfortunately, none of
them was from Gujarat.

It requires a scientific study of the:
situation before we arrive at a ecer-
tain conclusion. On  10th and 11th
January, I myself was in Ahmedabad’
and I went round it. I think the.
whole situation should be divided
into two phases. It is perfectly right:
that the first phase is upto the expul--
sion of Shri Chimanbhai Patel, the
ex-Chief Minister of Gujarat and the
movement thereafter. These are the:
two stages. They are totally different.
We cannot make these two stages inte:
one stage.

The movement sprang up definite--
ly due to scarcity of essential com--
modities. Not only that. Corruption
added fue] to fire. I totally agree:
with that. Let me tell you that while
this movement was on, it was not
from outsiders only but it was from.
the Cabinet Ministers also, that is,
those who resigneq against this cor-
ruption.  (Interruptions) I may tell
you what ig Congress (0O). Let me
tell Mr, Chavda that Gandhinagar to
-day stands as such as a monument
of corruption. The Congress (O) Pre-
sident. Mr. Babubhai Jashbhai Patel,
at that time, was the Minister of

P.W.D. and Civil Supplies... (Inter-
ruptions).
MR. CHAIRMAN: It seems, you

have lost the track,

DR. MAHIPATRAY MEHTA: 1
have not.

The originates from Gandhisagar. [t
is built on corruption....

MR. CHAIRMAN: You can come to
that later.

DR. MAHIPATRAY MEHTA. 1 was:
a Member of the Assembly. My hor.
friend, Mr. Patel, was also there at
that time. At that {ime even 3 charge-
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sheet was put up against those things.
I will] come to Congress (O) after-
wards also and say what they are and
what they are doing.

As I was saying, these are two dif-
ferent phases. The first definitely
started with scarcity of essential com-
modities and, as I said, it was corrup-
tion which added fuel to the fire. The
people of Gujarat do not take lying
dewn corruption; they are not with
Americanised thinking that anything
that adds to profits, irrespective of
any means, will be allright. The peo-
rle of Gujarat definitely took it very
seriously. I must say that it was a
sudden upsurge, It was not led by
anybody. There was a cause for the
students to  revolt—food in hostels
was not properly provided. The whole
nation revolted. As I zaid, it was not
only scarcity of food stuff; there was

alss corruption. The people in our
party itself were revolting against
corruption. They also resigned. It is

only our party which wants purifica-
tion c¢f the party. It is only our
Congress Party which cares for this.
The other parties do not; they do
wrong things and try to hide every-

thing. It is only our Congress party
which tries to build its character.
That is +why, after the resigna-

tion of a few Ministers from the
Cabinet, the High Command asked
the Chief Minister to step down.
After his expulsion, things became
suddenly different. I can understand
the argument, put up by our friends,
about dissolution. The High Com-
mand has never said that there
would be no dissolution of the As-
sembly. The Prime Minister has re-
peatedly said that as soon as nor-
maley is restored, she will dissolve
it. Even the parliamentary  Board
has not gone far away from it; it
has said categorically that no gov-
ernment will be installed whether ma-
jority or minority, with the remain-
ing members; it has categorically
said that the Congress Party does not
want to form the Government at all.
President’s rule will remain till nor-
malecy is restored and then decision
about dissolution will- be taken. Na-
turally fresh elections will come. We
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are not afraid of fresh elections. We
have fought all over India; we have
shown in U.P. and Orissa that we
can fight elections and we can win;
we have shown that our Party is en-
joying the confidence of the People
of India. Sometimes there is an up-
surge of the people. I do agree. But
we call this Congress (O) Party as
the ‘Chhabas’ party; it is an emeciat-
ed, fragile party. They ask others to
do and when others do, they say
‘chhabas’ to them. It is a  Chhabas
Party. Also about violence, I will te!l
you what they are doing. They are
talking of Mahatma Gandhi; I  will
narrate an incident, what happened
in Ahmedabad. A Harijan....

SHRI SHYAMNANDAN MISHRA
(Begusarai): He is  speaking about
Congress (0O). He should know that
hig is a discredited party. The faces
of their members are being blackened
and they are being mounted on don-
keys.

MR. CHAIRMAN: References have
been made to Parties....(Interrup-
tions).

SHRI SHYAMNANDAN MISHRA:
Can they move out of their houses,
Sir?

SHRI K. S. CHAVDA: No.
are all living here.

They

SHRI SHYAMNANDAN MISHRA:

He has got the audacity to say so
about Congress (O).
SHRI SOMCHAND SOLANKI:

These people are in the Gujarat Bha-
van. They are not able to go to
Gujarat.

MR. CHAIRMAN: The hon. Mem-
bar should not interrupt like this.
He will have his opportunity. . (Inter-
Tuptions).

DR. MAHIPATRAY MEHTA: It
is not your Opposition.

SHRI K, S. CHAVDA: 1t is the peo-
ple’s opposition.

DR. MAHIPATRAY MEHTA: That
is what I say. Not Cong (O).
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SHRI K. 8. CHAVDA:" Then dis-
solve the Assembly and hold the
elections. That is the proper remedy.

SHR] SOMCHAND BSOLANK!L:
Just a submission,* 8ir.,..

MR, CHAIRMAN: I am afraid I
cannot land you my ears.

SHRI SOMCHAND SOLANKI:
There was Cong(0) Government and
it has not happened. This is happen-
ing when your party is in power....
(Interruptions).

DR MAHIPATRAY MEHTA: What
has happened to this Cong (Q)? They
are afraid they will lose in the elec-
tions when held. That is why they
say all these things.

I was just talking about a Harijan
MLA of 25 years’ standing who was a
heart patient....

SHRI SOMCHAND SOLANKI:
You frankly speak like Mr Sathe. He
has said everything,

DR. MAHIPATRAY MEHTA: The
hon. Member need not advise me. 1
cannot speak according to his advice
as to what I should speak and what
I should not speak. Let him keep his
advice to himself.

A Harijan MLA, Shri Narsi Mac-
wara—1 repeatedly say, a Harijan
MLA who was a heart-patient with
high blood pressure....

SHRI K. S, CHAVDA: Who is he?

DR. MAHIPATRAY MEHTA: He
is an MLA of a long-standing public
work of 25 years, He was man-hand-
led, he was harassed, tortured in the
premises of the Municipality itself.
Not only that, the people....

SHRI K. 8. CHAVDA: Will you
please give the name of that person?
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DR. MAHIPATRAY MEHTA: -3
sadd Shrd Narsi Macwars—ea thops-
and times, It is not my fault if you,
not hear me. ., Where ware you
he was assaulted? He led thous-
of people of different communi~

Sir, the political parties under

of Nav Nirman Samiti_ s
ging in all these things.

I congratulate the students on the
contrary for removing Mr, Chiman-
bhai Patel and his corrupt govern-
ment. 1, as a Congressman, congra-
tulate them. I say that the first phase
was all right. But, in the second
phase, how they are utilising the
students’ movement—I cannot tell
you. The people who talk of Suv-
arnas, Hindus and Muslims and those
who from the bottom of their hearts
attack these Harijans, beat them with
Dharias, lathis and all these things.

l?gg%

Not only that, one Shri Yogendra
Macwara, a Member from Rajya
Sabha—his house was attacked. He is
a Harijan member. It was not a
Gundhite or a worker of Shri Jaya
Prakash who come to his rescue. It
was one Shri Bagadi who helped him.

8HRI K. S CHAVDA: Then why
do you drag the name of a Harijan?

DR. MAHIPATRAY MEHTA: I do
not understand why he is so sensitive
about it. He is suffering from so
much complex.

MR. CHAIRMAN: Actually, in-
ternaily he was very pleased when
you mentioned the Harijan name.

SHRI JYOTIRMQOY BOSU: There
is a convention, Sir, that the moment
you come to the Chair you cease to
be a Congressman,

MR. CHAIRMAN:
adopt that econvention.

DR. MAHIPATRAY MEHTA: You
know here the people are talking in
different tetms, instead of trying to

I am sure to
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protect the weaker sections, what is
being dome is tO protest the vested
interests, to protéct the interested
parties. Noi omly thet, 8ir. I will
describe thé way it is being done,
You might have heard about this,
Only yesterday you might have read
it in the pupers, Ome MLA was taken
out of his house, clean-shaved, his
face was blackened and he was put
on the donkey. Do you think this is
the way of things you encourage? 1
will just request Morarjibhai. He is
the only proper person wno should
go on fast for removing violence.
Here are people who encoursge such
violence and I will therefore say,
Morarjibhai is the only proper person
in Gujarat who can purify his party

by going on fast on this issue. He is
a Gandhiite,

SHRI K. S CHAVDA: He does
not require your advice, He does not
need your advice.

DR. MAHIPATRAY MEHTA: 1
request him, he is an elderly man, I
respect him and so I request him.
There 15 another episode 1 will {eil
you, of Pratap Shah and Manubhai
Vyas What happened? Actuslly the
Jan Sangh people—1 can categori-
cally name them,—had printed the
posters. They threatened. to arrest
his son if he does not resign, They
were manhandled. They were carried
over physically to the Speaker.
What is all this? Do you call this
democracy? Under this pretext you
want Assembly to be dissolved!
Definitely not. Let the first thing,
namely, restoration of normaley,
come first. I will still say, we can
well understand the students’ since-
rity. But today things have taken
quite a different turn Today in Guja-
rat nobody knows what is the move-
ment. Mr, Mavalankar i3 not kere.
He has gone away; he is the person
1o give the name Nav Nirman Semiti;
he has gone out of it

SHRI SHYAMNANDAN MISHRA:
1t is & very good name.
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DR. MAHIPATRAY MEHTA: That
is what I say, after giving a good
name,—1 will just sk, why ¢id he
leave that? What are the reasons?
The reason is that he cannot control
it. Here are groups and groups of
students: Jan Sanghi students, neu-
tral students., I will remind you of
one incident on the 23rd of January,
The Secretary of the Jan Sangh Mr.
Gajendragadkar seid this. You might
have read it in the papers. He said
that the question of dissolution of
the Assembly will be decided in the
streets,. It was Mr. Vajpayee who
first congratulated Cbimanbhai when
he took over ag Chief Minister. It
was he who congmatulated Chiman-
bhai first. And today it is these
people, Chimanbhai Patel himself,
who says like this. It has all come
out in the papers—who all demand
Assembly to be dissolved. The
things is not like that. We wunt
Gujarat to go according to our tradi-
tions It is the first duty of every-
body. I will just appeal to every-
body concerned, to leaders of opposi-
tion parties over here also. Let us
go by the traditions of Gujarat,
Gujarat that has Iived up to the most
popular upsurge is against the old
notion of corruption, against corrup-
tion. Let us treat it Like that, Let
us end 1f as beautifully as it has start-

ed I tell you, 1t 18 the power of the
students, it 1s the

young Dpeople’s
power. It has given a new way tell-
ing them. here are the people who

will raise their heads. I appeal to
leaders of opposition parties I appeal
to their parly Let normalcy come

first Let us get rid of violence of the
kind which is being created

SHRI SOMCHAND SOLANKI: First
he said he was provoked by opposition;

now he {s appealing to opoosition
leaders!

DR. MAHIPATRAY MEHTA: That
is why I appeal to you, ingtead of
provoking, please do like that. 1
understand your mentality.
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SHRI SOMCHAND SOLANKI:
You have not said a single word
about the difficulties of the people of
Gujarat.

MR. CHAIRMAN: Why are you
exhausting yourself so early?

DR. MAHIPATRAY MEHTA: In-
stead of asking for dissolution and
making it a politically motivated
move, I just appeal to them not to
make it a politically motivated move.
Really speaking you only mar the
movement when you ask for the dis-
solution of the Assembly. As right-
ly statedq by my hon., friends, this
movement is not against the scarcity
of {foodgraing but it 1is directed
against something else—a politically
motivated move  Therefore I appeal
that the sanctity of the movement on
which it was started may remain.
Let us end with that. First of ali,
let normalcy come. I agree that the
people are perfectly right. But, we
should not yield to the duress of th=z
people. Definitely, the will of the
people will prevail. There is no
doubt about it provided of course the
unsocial elements and those who take
advantage of the agitation go out of
it. Let this movement come to an
end there be only opposition. I do
not mind. But violence should go
out. (Interruptions) I cannot under-
stand why my friend Shri Solanki is
not comfortable.

SHRI SOMCHAND
You cannot say like this.

SOLANKI:

DR. MAHIPATRAY MEHTA: I
agree that at that time the Congress
was not divided. But, Gandhinagar,
I still maintain, is a monument of
corruption. Who built up Gandhi-
nagar? Whatever may be said about
that, it is they who built it up. A
member belonging, of course, to
Swatantra Party, made some charges
in the Assembly against Minister. I
think Shri H. M. Patel can corrobo-
rate it. I cannot understand this.
What right have these people got to

MARCH 11, 1974

Proclamation in relatiza
to Gujarat

talk about corruption? The President
of the Congress (O) is shouting at
the top of his voice about corruption.
Why should he not ask for an in-
quiry? I sincerely appeal to Shri
Morarji Desai that he should go oa
fast for banning this violence by his
partymen. That is because I respect
him still, whatever may be our diffe-
rences. He should go on fast and re-
move such leaders and should ask for
holding an inquiry against Babubhai
Jasbhai Patel along with Shri
Chiman Patel also. An inquiry
should be instituted against these
people who fanned the violence in
the name of Mahatma Gandhi.

276

With these words
resolution.

I support this

SHRI SHYAMNANDAN MISHRA:
Why dig not the Ministry institute
an inquiry against him? You have
been in power. I throw a challenge
at your party to institute ap inquiry
against him. Why do not do that?
Why should not Government institute
an inquiry?

DR. MAHIPATRAY MEHTA: You
ask the Government to do that. I
shall be with you to ask the Govern-
ment to hold an inquiry. (Inter-
Tuptions).

SHRI SHYAMNANDAN MISHRA:
Why is he bringing in the name of
the persons?

St EARTE SR (Feg)
awafa  wgRw, TI0a g3w ¥ weeafy
qrEF AW FA FTOFOT 9T A&
Faga I @ 2| Awer vy JafaT
g1 § ;AF OF a1 F2 fo § T q
g foeg st &t i g &, S@r @
S AT § I FT QW A3 FA 1 fegfa
7 fears 3 92 wrwFT 37 @@ A g fF
wrae Hiz afefeafy favrg o, sy
g9 78l 913q § | 9rad § qEad ¥
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€5 B Fear fiedt & aff @Y

W AT qE & WA qgF 1 AT
ar @E Nk AT aw o o orar
¥, A€ wilite e q ot Y ot Yo To
qe QT semar g forey g ¥ o W
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21 A ogw el W ot west
g | e T e a1 ud
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4T 740 §, T WE T W€ AT A0
AT T GHIRITRCE EX 4% Frwrey
qaar | w€ @l ¥ qaTw ¥ A H
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& W I & arg fawr qar W Y
T | XE AT WY AF AT T,
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relation to Grjara.
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U A &, aA A, A A &
oz &t I & e ¥ fronfr
awt & 3w qv £ v it aff fiear 2
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[ wrwer o Wb ] 9 W age frw war ot ag g

AT apT Foarr wor Wt @y wf ¢ T o & o Y o et Pret B

wEIar iy ew ¥wasm
gasfeagiay A g
AT HE V%2 e g1 Ty iy
& AR ¥ qarar {5 g7x wiw A A0
97 | @R W v & A vy A/
Tgr § fe agr o Al R
aifgd a9 fqara sar a0 = 17
ag &Y 7@ gt wara g e anrara
Y a Ay a7 mrdy g 1 7 g
e W 7 mdY | A AT g
§ fe g A o® @aAr wN
R ? faug o =9 3 we
oA & f@E FAar T80 FHTRITT
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IMGMT AAT @ E 7 FALT YIS
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F®r? fely 3 A N oA
AT A ! T AT FAeH Ay
&1 w¥s g1 vav g\ syfay fawg Wik
w39 F AT ] AN wwa A Praws g9
& weate Jq A A AT wr ok @i
qamd gar @t 39 Y frad e,
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g & ) qg o w3 w vgr d
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If you dont disslove it, then it will
evaporate in thin air, then nothing
will remain to be dissloved

o9y |IT G
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relation to Gujarat
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T & qgdr fedt ¥ T 9v v A v
e foar gor ¥ wowr oo s d A
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relation to Gujarat
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[ vy T Sef]
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There is no psychological mettod
to deal with all such problems,
human problems as they are.
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AT A AN AW wEEy

#fea franfunt & afy g7 wone
9T A FagFq oy & A Frare gwe
e, 9% %1 % gfezwiw ag A g qway
o1 fr & sigwaraTs v g-RE PR
WS ® wEev o ikt ot ¥ frar
q1, FHT e g fagr gy
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st wgr o &, fzocow wamh
gt &1 v o gfer wEwm weT U9
¥ nafe ww smy % gfew =W
qidt & &, fer ot TR wEfAR
amw ¥ forr qr, A} Avg T FANEW
arergm oY o €F  Awd d—wy o
faenfady, e qegrt wa 8, wenm §,
w4 §, framdl &, wraray, §qw arAd
wrg FT &, g e 9 Afaw fux
T & A, FH FOHT qT AlF  9A%
THY |

SHRI SAMAR GUHA: Is there
anything of morality left in your Go-

vernment? Whom are you sermonis-
hg?

st o Wgw ary ;TG oF gfer
TN FYEHAT qT 1 AT NHETA ALY
wy o fve soglar & et
%1 gew afad™ seawd ¥ avagr oY
ot afeewtor 77 I W wRT o
9 @ off g7 7 97 F wwdw frar ar
o oo off g ST Iy ERdE  FIA, .

ot TRT AR ¢ CHHT W & AHAT
8 ¥ Qfedww Tl o A
& aww

They are for letter than politicians
like you.

W THRGA AL . THTAAEGR A
ST @ oawdw fear Wi S el
) OF W ATIRE I WA
%a‘mﬁm f sa A g T agm

[

UF ag Wt afewn o & aw
o fe § wgd e g aut ¥ A@ o,
T T G o v e

N, wOre g#frn R
e ey awr Wi ey oo
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Aoy wrf wrofy oF et
¢ —afew droesht wf ool
¥ fyiar wrE wdt § o sww
T Ag & sl
¥ ot 117wt ¥y, A
o wAI WA T RYN

sﬁwgm&:mm#&asﬁ%
srary Ik fY, Wwaww W WX
oy 958 off |

st Ty oy wryw - AR €W

#oeleaad v oW 2
(weasr )

SHRI K. S. CHAVDA: There is a
great difference, He is in the ruling
party; we are in the Opposition. Ne
says: What is the difference between
him and Prof. Dandavate?

oft TW wgw stan - Afvw sl

T AF @ T W T GG Y
qg ¥q FAw N Neee g TwwAy
#t § W BT $E W §—aW & WY
o9 F W W oA

HAqdyan 7@ FEHY el

F ogy A Afe w4 . (W)

oft WIX Agy : I AT A W A
W oERE §

% WIHAW wEew 9K d=r
N AT AT WA
Fafrel it Srew ¥ AR AW
aidy o oY Aar T Arvewe §

......

oft Tt avgy arew - ¥ fraga w1
wigfrafaowl Yegy &
grwrAT At & ¥ apwEy
i j—% @ v W afw S
w1 www (W) F agt far
wxer § 9 ¥ avap W AR Wk
w sfieer W o agr Sar g
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AW OSAA qgE oW Fa e ¥
seae e & oo forers ol
w frde warg | agwew frw
w1 ofrw R A g & —
qarqn uF wiaeadt arl s 2,
A WY T wwT o wgroS Wi 2
gT & ot wrw fudmfr g
for &1 @ wer SRe W § )
TIAT A F[O T W, e
o wfr b wm - T
¥ @avg FETED, WIET
feerem & g% Swmar & sRww
Mg ¥ ) AfeT Fg AW
WfAd—erra ¥ Ao QI AT 13
oREE  Waw Y ¥ W )
T EgM ¥ g frgra ¥ fedr A
qOIA T § MU 97 JIET T HR
@ Ad F Iy A el

SHRI SAMAR GUHA It 1s much
more humane and much more digni-
fled than kiling youngmen every day,
every morning and every evening,

14 49 hrs

st TR wg Qg F TAET §
e o Taa WY wr & fan amfes
Trlreg 317 HAAT AT T T AV AR
fmr w9y 7 Tfew T Wi
9 W9 &1 AR # — T8 ¥ -
L1 weg QI wifge  AE
Rt | g aF ST 97 ¥
WA F AT §1 WRAWA
w1 wEW ISE § St ow weEl
T e AT e Fravey &fw
TG A W@ IR, |WifE S
W Areqa ¥ Al @ e geE-
QE% M —gH T IO &
AreA &1t fe g oY gEE =g
& T i Fav s & ¥ afae w1
fagfem § arwte 1 =@
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wad s Afew ww wedl
& P T wAr agw wa &,
wfieer smuT s agT Afer & 1o
afaer SR IR sgarwaner &, fre
N wrr Aag i fear & o &
FHAT WX WY W AN
qafes & W Ew A efiwcand
g feqaua & e s ww FRAT
-fgd, sudar FE Y mia st
t Norfade ¥ wr wOAT
arfg@ .

=t v qwaw fasy W AT W
amy dfawga qawd § o

oft T Wy ey WK oE SR A
FTAT AT g o srary wely oy ofy ey
fr fadnely = & Sy wY QAT &
I auwd off # F ;W 7 oqew
fireft o #Y T gT SR { a7 AFEY
T A g AG AT g WY
7g WY wadie § fr el s ¥ o
&Y v, B e & o 7y v e
ag ft o W7 ggfe oA R e
N T # qfe a7 TEr faory
TREgIW ST F A & |\ o 8
R 77 7Y TFdAY o7 Sy #y wiear
W At aw F far 2 gw W
Eft A Qar w N Ty s
w7 & oAy 79w, TR
A iw Sy T
ok, gX TE weer WY AT 99 gwW
UF OTE AT BT OANA 1oAY oI
§ 5 wwr sorg d% g9 %
fis #% w@ w1 ¥ i A
W9 X wwa F7I7 g 7 AR A A
A FgAe g ¥ R A
fear @ wne A fowar & @ @
7w grar § o Rewr e & o
arw § 1 & faindy gat & it W
g 5 am oF w9 Aaw  wmwdae
¥ & we go N s ¥ qafin
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At wr ooty @, arata gad w0
W o wewed foely wie ¥ T
afer &, @ wed § fe g wiew
o 5 o a2, W %) P wie
aif gw Sy & word gt o W
# ar avh omnn ¥few s X
sare 39 Sfwar oy f ffor @
& g T WM & AfERT AT 9O
Y 8

e ag W Aatrator wffy & fra
ﬁq}kmmm%ﬁmﬁm
areedy Brfaam® s ¥ AT FON ¥ AR
W 7g fgm A AR =t
e g W, A A At A A
qareh &3 § ST AT ¥ R AW
a & araww fauion @ geaw <
st wreETae 3 e P w seaTe
:ra?faﬁma’rwa‘rmfwﬂ
qam ¥ watew ww g Wbt O
o ofieer & Ty A AT AT
aetey waew 2 f@ fam & ww
oy SwAm A TR O WRAE
afg & fraew e @er g fr A a
Aol W F WA 61 W
T OE, F TR AEAN A AE
Fey WY wrawwa 0 fr w9
& W m%mwﬁa@
g I N Afr 9& TP O &,
aeH, WA AEY Tg WEE
F % 9w 33, @ fev s
T T ETT WA ¥ O
% oqifres ¥ oW AT ¥ OWHET
wfer  wre gy st @@ gl
A FAATEN ¥ OTEA
sifrer s <aAr | & wife A
fmr q @ fe agwfowr 2T 9w,
wr @y om R g een e &
Fro @y o )
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SHRI J MATHA GOWDER (Nil-
giris) Mr, Chairman, on behalf of Dra-
vida Munnetra Kazhagam, I rise to say
a few words on the Statutory Resolu-
tion seeking the approval of this
House for the issuance of Presidential
Proclamation in relation to the State
of Gujarat.

Sir here I am reminded uf .he word

nemesis wou must be aware of the
tact that at the instigation of ruliig
vongress Party here, Shri Chimanbhai
Patel and his  iriends defected from
the Congress Organisation Party and
brought down the Hitendra Desai Mi-
mstiy  Though Shn Chimanbhat
Patel mught have entertaned the hop-
of succeecing Shii  Hitendra Desa1 as
the Chiet Mimister the Central Gov-
erninent headeg by Shrimati Indira
Gandh1 nominated Shri  Ghanshyam
Oza as the Chief Minister of Gujarat.
He was not an eleited member of the
Gujarat State Assembly but stll he
was made the Chief Minister of Guja-
rat Hawving gained the experience m
toppling Hitendra Desa: Mimstry, Shri
Chimanbhai Patel and his friends couid
not keep quite It 1s common ! now-
ledge that Shr: Chimanbhat Petel was
instrumental in bringing the fall of Oza
Munistry Shr1 Chumanbhai Patel axd
not allow the Oza Mimstry to last even
for two years He fulfilled the amin-
tion of becoming the Chief Mimster of
Guyarat Bui nemess overfook him
and he could not rule the State even
for six months Shri Chimanbhai Patel
it 18 pathetic that the ruling party
was made to resign by the peovle of
Gujerat He has also been exrelled
from the ruling Congress Party Sir
Members here speak of the corrupt
practices indulged in by Shri Chuman-
bhai Patel after he has been expelled
from the Congress Party

*The original Speech was delevered in Tamil.
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Sir, it has been lecewed by nn. 1n--

evading, the ruling party bere, that the
- movement agaxnst the Govérnment in
CGujarit was™ laheous and was not
backed by any pollﬁm perties, . The
movement spearheaded by Nava Nir-
man Samiti was  based on the fact
that enough toodgra.lns were not avail
able to the pecple. The supply being
made available to them through fair-
price shops was so meagre that it was
not enough even for one meal a day
Sir there was bumper harvest of
ground-nut crop. Inspite of that the
price of groundnut oil, which is the
staple food of the people of Gujarat
did not come down. What was the
reason? It has been reported in the
Press that at the instance of the ruling
party here Chimanbhai Patel Ministry
allowed the traders to hoard the
groundnut and the traders were pleas-
ed to donate substantial funds to the
election fund of the ruling Congress
Party. It has also been reported that
the people of Gujarat felt that Shrl
Chimanbhai Patel also made money.
The people of Gujarat, unable fo bear
the pangs of hunger and not being
able to tolerate the widespread corrup-
tion, rose ag one mapn demanding the
removal of Chimanbhai Pate] Ministry,
The Central Government might have
thoyght that the people of Gujarat
were mere Sabarmathi goats, but they
have becomg Gir Forest lions whom
the Centra] Government have rot been
able to appease, inspite of using re-
pressive measures with the help of
Police and Army. The people who
demanded food got bullets, The peo-
ple who wanteg corruption to be root-
ed out from public life we;e t;:}ut:jected
lice firing. It is sal at more
:zaxl:o 100 young men have lost their
lives and thousands of people have
been injured in police firings. The
Centra] Government on the face of
determined efforts of the people of
‘Gujarat was. compelled to impose the
President’s rule, after making Chiman-
bhai Patel resign from cheif minister-
ship.. :

g, a!ter he was emlled

n. the
Congress, m M‘h‘ﬁ
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ltated ﬂmat he vnhmd 15900 tom:u oi T
foodgrains immedlatoly to tide .over.
the ‘situatiof, bit ‘the' Cefitbni " Govern~
ment did.not sUpply the requized quan:
tity of foodgrains, He did not say
this when he was in power. ~The '

wholesile trade in foodgrairis Yas been. -

taken over.by the Central Government
and it is the bounden duty of  the
Centra] Governmient to diftribiite food.
grains ‘properly and adequately to, all
the deficit areas in the country. 2
viously it was all right for the Central
Government to blame the traders: for -
hoarding foodgrains and for improper
distribution of foodgrains. Now the
Central Government cannot afford to
blame either the private traders mno:
the Opposition parties for violent agl-
tations against paucity of foodgrains.
The blame for food agitation rests
squarely on the Centra] Government.
If the Central Government had rushed
foodgrains to the people of Gujarat in
time such a serious situation would
not have arisen.

It the Central Government were pot
in a position to do this, it could have
allowed at least the surplus stateg in
foodgrains to rush foodgrains to the
State of GQujarat, For example, my
Government in Tamil Nadu have rot
only made the State sélf-sufficient in
foodgrains but also a surplus State.
Even though the Tamil Nadu Govern-
ment was in a position to rush food-
grains to Gujarat, and such other de- -
ficit States, the Central Government
intervened and directed that the sur-
plus should first come to the Central
pool. A neighbouring surplus State
will have to remain a silent spectator
of the starvation deaths in the deficit
State.

When the people of ‘Gujarat . are
aggrieved and have risen in revolt, is
it not the duty of the Prime Minister
of the country to visit the State and
try to understand the genuine dlmcul*
tles of the people? Did she or her
Home Minister visit the State of Guja-
rat when the turbulent situation pre-
vailed t!m'e’ No. She was busy in.




301 St. Res, ce.
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tlons there ahd M%::y number of
foundation-stones. 0
be thore important tgx her than undér-
glandjug the problems of {lie people of
Guiarat. The rullng Congress Party,
while blaming the Opposition Farties,
includinp Congress Organisation Party
for spreading violenze in Gujarat, had
o campunction in joining hands wilh
ﬂ;e Congress Organisation Parly in
dicherry and Tamil Nadyu for
fighting the elections, Shrimati Indiry
Gandhi could not talk to the Opposi-
tion Leaders in Gujarat, but the wel-
comed the alliance with Shri Kan.araj.
the Jeader of Congress Organisation
in Tamijl Nadu. For political expedi-
ency, evan the problems of ihe people
are at a premium.

Sir. what do the people of Gujarat
want? They want ths dissolution of
tie Assembly. Many members of the
Assembly have resigned. Even at
this state, the Central Government
argue that the Assembly would not be
dissolved &s that would be submitting
to violence. I would like to state that
in this violence the people of Gujarat
only are losing their lives.

Before 1 conclude, I would like to
know whether the Centra] Government
have supplied at least now enough
quantities o foodgrains to Gujarat,
If jt has not beep done, the Central
Government should not make it a
question of prestige, but ask the sur-
plus States like Tamil Nadu to rush
foodgrains to Gujarat. Similarly in-
stead of arguing that dissolution of
the Assembly would be a submission
{o violence, the Central Government
should dissolve the Stale Assembly in
nppreciation of the legitimate demands
of tne people of Gujarat.

8, in conclusion, I wonld remind
this House of Bharathiar's famous
saylng that if a single man is denied
food he will not hesitate to destroy
the whole world. Bearing this In
mind, thé Central Govérnment dliould
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tush esough foodgramns to ibhe people
of Gujasat,

With these words, I conclude.

SHRI A. K, M, IBHAQUE (Basirhat):
I rise to support the Regolution. Be-
fore I say anything in support of it, 1
would like to sympathise with the
lives lost in the agitation launched in
Gujarat and I convey through you my
hesartfelt condolences to those bereaved
families,

1t is agreed on all hands that the
short supply of eséntial commodities
and price hike are the reasons for the
agitation launched in Gujarat. It is
curious that this short supply of esse-
ntial commodities and price hike could
be the reasons for the agitation in
Gujarat because ‘Gujarat is supposed
to be one of the affluent States in
India,

SHRI K. 5, CHAVDA:; It is not.

SHRI A. K. M, ISHAQUE: It may
not be that affluent as we understand
by thet term in referenc to western
countries. but is definitely a better oft
Stdte so far as the Indian standard is
concerned.  Therefore, £ price rise
eo'tld not be a reason for agitation in
Orissa or West Bengal......

SHRI K. S. CHAVDA: It 1s not
correct.

SHRI A. K. M. ISHAQUE:..... 4
shortage of essential commodities

could not be a reason for agliaiion in
Andhra or Tamil Nadu, I fai] to un-
derstand how these two reasons could
be the cause for agitation in Cujarat.
The reason lies elsewhere,

Today's newspapers give a very
veculiar picture of agitation in Gujarat,
am reading from the Motherland
The headline reads ‘MLA PARADED

‘ON DONKEY WITH BLACK INK

FACE'. Then it says:

The infuriated public
h‘mn

dragged
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ane of the MLAs who refused to resign
in deference to the wish of the agita-
tors—

“out of his friend’s house shaved
him clean, blackened his face and
tried to parade him op the back of
a donkey”.

‘Therefore, the sole question before
ihis Parliament today is: should we
surrender to mob rule or go by the
established norm in the country? As
you know, this is the only country in
Asia where democracy could survive.
Whichever country got independence
in Asia after 1947, all those countries
have been overruled by coups-detat.
In no other country of Asia could
democracy survive. It is only in
India that we have now kept demo-
cracy alive. But that democracy has
been attacked.

It is a very amusing thing to see
how all cross interests have entcred
into a ‘holy’ alliance in Gujarat., The
Marxists Communists were never there
in Gujarat, but the moment the agi-
tation was launched, one of the lead-
ers of the Marxist Communist Party
runs away to Gujarat to do whatever
he can to fan the agitation. It is very
interesting to know that all these cross
interests have eatereq into a ‘holy’
alliance there.

What is the type of agitation we
are seeing in Gujarat? From today’s
papers we get an account of the nation-
al properties that are being destroyed.
They .attacked government grain go-
downs, grain shops, oil depots, state
transport buses looted grocery shops,
fair price shops, remanged public and
private property by stone throwing and
arson. This is the nature of the agita-
tion we are seeing in Gujarat. Will
the members of the Opposition say
whether the properties being destroyed
are the property of an individual only
or of the nation? Do these properties
come out of mere wish or one has to
‘woirk for creating them? If govern-
ment property i8 being destroyed,
<ertainly {t has to be contained. But
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we also expecied the Opposition to
condemn this destruction of national
property. Unfortunately, not a single
Member from the Opposition till now
has condemned the destruction of
national property. They say that the
shortage of essentia] commodities s
one of the reasons for this agitation.
Do they not know that by this destruc-
tion one cannot produce but merely
destroy? If we are to remove the res-
sons for this agitation, we are to pro~
duce. But unfortunately not a Mem
ber from the Opposition has given a
call to the country to produce so that
the reason for this agitation can be
removed.

As I said, only in our country demo-
cracy survives, but the pre-conditions
of democracy are being attacked by
the Members of the Opposition, It
we want democracy to survive, we
must have respect for democracy. The
people have accepied the democratic
norms in the country. They have set
up this Parhament; they have set up
the Legislalive Assemblies in the Sta-
tes. Whatever agitations they have,
whatever digerences they have, they
have a forum to ventilate their grie-
vances. It is at their instance that
they have given up this forum and
they have jumped to the streets and
taken yp the methads of the streets to
coerce others and scuttle the established
normg of the country. But the Oppo-
sition must understand that this would

not pay.

What was agitating my mind was
who is financing this agitation. Only
in todavy's newspapers I read that as
many as 1,000 agitators are row in
Delhi. Wo is paying them the iravel~
ling expenses? Who is paying for
their stay in Delhi? And they are
determined not to go back to Gujarat
unless and until the Gujarat Assembly
is dissclved Who are financing them?

AN HON. MEMBER: Your party,

SHRI A. K. M, ISHAQUE: is it the
students? v
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SHRI P, G, MAVALANKAR: What
is your information? Please tell us.

SHRI A, X, M. ISHAQUE: It you
have patience I will tell you. (n-
terruptions).

MR CHAIRMAN; Please do not
interrupt,

AN HON. MEMBER: Because he is
provoking,

MR. CHAIRMAN: You can speak
when your turn comes. But please
do not interrupt listen patiently.

SHRI A. K. M. ISHAQUE: You may
kindly remind them that whenever
they speak we have patience to hear

{them even If they do not speak
sense-—I do not say nonsense—we
hear them. We have that trainirg

and we have that respect for demo-
racy and we know that if we want
democracy to survive in India we must
have that respect,

SHRI SAMAR GUHA: You have
shown your respect for democracy in
the Gaighat election.

SHRI A. K M, ISHAQUE: 1 will
come to Gaighat if time permits.

MR, CHAIRMAN:; Please do not go
astray; stick to Gujarat. Do not get
provoked.

SHRI A. K. M. ISHAQUE:; It was
published in the newspapers that the
army was called out to help the civil
administration. There were people to
garland the army people. Who are
those persons who were garlanding the
army?

AN HON. MEMBER: Police con-
stables,

SHRI A. K. M. ISHAQUE: Who are
those people who have taken this ex-
treme step of welcoming the army for
this purpose? 1Is it that simple? From
what cless do those students who are
reported to have garlanded them
come? Do they come from the ex-
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ploiting class? As you know, these
students are supposed to have come
from the affluent sections. As I was
telling you, Gujarat happens to be a
comparatively better-off State. And
so, in this agitation, those people from
the affluent sections have taken up the
leadership.

MR. CHAIRMAN: Do not get away
with the impression that all the stu-
dents come from the affluent class
That is not correct.

SHRI A. K. M. ISHAQUE: May be
that is your opinion. 1 hold this opi-
nion tha! most of the students come
from the affluent sections and that
those who can afford to maintain their
sons and daughters in cily or a town
do have some means and that they do
not belong to the exploited classes. I
hoid this opinion that the student
community, by and large, come from
the affluent sections.

I will teli you what is the motive
behind it. In Gujarat we have a Jaw-
fully constituted Government. Till
now we have a lawfully constituted
Asgembly. Mob pressure is that the
Assembly should be dissolved. I
You want to hold the elections, you
have to incur expenses and the natio-
nal exchequer has to bear the bur-
den. Therefore, a reasonable time
should be given to see if normalcy
returns and if that Assembly can
serve the purpose for which it was
constituted.

The hon. Member from the DMK
tells us that since the Presidential
election is to be held in August and
since the Congress Party is in nced ot
the votes of the Gujarat MLAs, they
are not dissolving the Gujarat As-
sembly. We do have more than the
requisite strength to get our candi-
date elected as President, Gujarat or
no Gujarat..(Interruptions). That s
no reason for not dissolving the As-
sembly. There should not be any
surrender to mob rule. If they be-
lieve that they can force the Govern-
ment to take this decision they are
suffering from some mistakes,
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Every one will remember that the
hon. Member Shri Morarj: Desai was
elected to this House in 1871, But he
refrained from functioning in this
House. Only the other day he broke
his silence. The courtry was given
to understand that he had given up
politics and had taken to astrology
and all the time he was prophesying
that Shrimati Indira Gandhi would Le
eut of office in 18 months. That pe-
riod ended with February 1874. That
astrological prediction had been re-
peated by him all the time.

Now, Sir, that did not come frue.
February has already passed by. It
seems that Shrimati Indira Gandhi
will continue in office....

SHRI S. A. SHAMIM (Srinagar):
He might have meant February 1976.

SHRI A. K. M. ISHAQUE: Therein,
perhaps lies the root of all the evils.
Sir, in Gujarat, the Syndicate hap-
pens to be the Oprosition Party. Shri
Morarji Desai prophesied that Shri-
mati Indira Gandhi would go out of
office in eighteen months time. He
found no symptoms that the Indian
people would like the Prime Minister
to go out of office. Only the other
day, we had elections, in the biggest
State of the country, Uttar Pradesh,
as well as in Orissa. The people's
mandate was with Shrimati Indira
Gandhi.

SHRI SOMCHAND SOLANKI: Out
of 168 Members, the Corigress has 140
Members. Nobody knew that Shri
Chimanbhai Patel's Ministry would go
out of office within two or three
months time. If that can happen, in
the same manner....

MR. CHAIRMAN: You csn say all
this when your turn comes. Why do
you want to interrupt? You will get
a chance. You can say «ll this when
your turn comes., Let us observe
some decorum. It is not within the
Rules. Please do not repeat. No
running commentary is allowed.

SHR! SOMCHAND SOLANKI:
‘Whenever I iriterrupt, you stop me.
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MR, CHAIRMAN: You canpot in-
le.vupl. Please read Rule 349,

SHRI SOMCHAND SOLANKI; It
is the right of every Member.

MR. CHAIRMAN: It is not so.

SHRI A. K. M. ISHAQUE; §if, once
again, the country reposed faith in
Shrimati Indira Gandhi. They could
not stand this. Therefore, thére was
this necessity of just putting a new
force into tHe agitaiion. Shri Morarji
Desai, somehow or other, made that
agitation successful. If it is his dream
that he can bring about the fall of
Shrimati Indira Gandhi. through this
agitation in Gujarat, he is merely hav-
ing a mid-summer night's dream.

SHRI K. S. CHAVDA: Sir, on a
point of order. Is he <neaking on {he
President’s Rule or Shui Morarji Te-
sai. I fail to understand. Is it al-
lowed under the Rules?

MR. CHAIRMAN: There is no point
of order.

SHRI A. K. M. ISHAQUE: I submit
that this agitation is hundred per cent
politically motivated. The political
parties, including the Syndicate, who
have been condemned by the people
more than once, times without num-
ber, are trying to survive politically
through this agitation.

When I went to my residence to
take my lunch, I found thig Appeal.
This appeal is full of nonsense and
stupid English. I presume this has
been sent to every Member of Parlia~
ment. Thiz is a printed appeal. I
would like to read out the last two
paragraphs.

“Our Government gave national
awards to films showing BLACK
MARKYTING, CORRUPTION Etc.,
e.g. “JAGTE-RAHO" but for giving
advice to others and till today they
kept themselves in SLEEP as they
have licences.

But, today this NAVNIRMAN
MOVEMENT is to make éverybody
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JAGTE RAHO. I request and ap-
peal to all to have a REVOLUTION
with a word a real slogan “INQLAB
ZINDABAD.

STARY TODAY A FIGHT TO
FINISH GAME."

8o, the guestion is wherefrom all this
money starts coming from. This is
bundred per cent politically-motivated
agitation.

Theretfore, 1 support this Resolution
and I say that the lawfully constitut-
ed Assembly must be given a chance
to survive. If there is any chance of
this Assembly functioning, it must be
given that chance to function. Other-
wize, let peace be restored first and
then let the House be dissolved.

SHRI K. 8. CHAVDA (Patan): Mr.
Chairman, this discussion on the Sta-
tutory Resolution would have taken
place on the floor of this House much
earlier but for the fact that several
notices from the members of the op-
position parties, including that of
mine, were not admitted.

MR CHAIRMAN: For want of suffi-
cient strength

SHRI K. 8. CHAVDA: Sir, you must
apply the rule strictly to you also.
This remark is against the rules. You
should be there to follow and regu-
late the rules.

I am sorry to say that while Guja-
rat is burning. the Neros in Delhi are
fiddling. At the outset, I deeply
mourn the death of those innocent
persons who have been killed by po-
lice firings and those innocent per-
sons who have become ‘invalid or in-
firm due to injuries by police firing
during the agitation against the price
rise, against the non-availabilify of
foodgrains and essential articles of
life, against corruption &ng against
non-dissolu’ion of the State Legisla-
ture in Gujarat. I express my con-
dolenves to the bereaved families and
1 also express my deep ~vmpathies to
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those persons who wete injured during
the agitation.

I would llke to ‘congratulate the
people of Gujarat in general, and the
students and teachers in the colleges
and universities in particular for hav-
ing injtiated, organised and continued
the agitation, which has resulteq in
the resignation of the Chamanbhai
Government, the imposition of Presi-
dent’s Rule and the removal of ban
on finter-State movement of coarse
grains.

According to a survey made by one
Professor of the Guiarat School of
Soczal Sciences. 53 per cent of the
students of Gujarat are mising a meal
every day. While this is the position,
three more batalions were deployed
after 6th March to unleash force on
the people of Gujarat with the help of
SAP, BSF, CRP and even the army.
Yet. it is a matter for rejoicing that
these forces have not ben able to cow
down the spirit of the people of Guja-
rat or the students and teachers of
Gujarat. That is why I take this oppor~
tunity to congralulate those brave
people and the students of Gujarat.

Today, it has appeared in the press
that the Baroda unit of the Nav
Nirman Yuvak Samiti has made a
charge in a statement in Delhi Uni-
versity that the Centre was spending
huge amounts of money to vurchase
the Nav Nirman Yuvak Samiti
leaders but the tactics of the ru'ing
party have not succeeded in creating
a rift amongst the rank and file of the
Nav Nirman Yuvak Samiti. That is
why I once again congratulate the
students of the Nav Nirman Yuvak
Samiti.

There was President's Rule in
Gujarat from May, 1971 to March,
1972. While speaking on the Resolu-
tion of the President’s Rule in Gujs-
rat, I pointed out to the House how
the stable and clesn Congress (O)
Government headed by Shri Hitendra
Desal was made to fall by defections
based on corruption. In March, 1972,
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the Assembly elections were held and
the ruling party got 140 seats in a
House of 168 seats. At that time,
there was the Indira wave due to
Garibi  Hatao slogan. The Prime
Minister during her four of Gujaral
promised to the people of Gujarat
that it her party was voted to power,
the dispute regarding Narmada water
would be solved. Neither Garibi has
heen hataoed nor the Prime Minister
.has given her award on the Narmada
water dispute.

The Ghanshyam Oza Government
was made to fall by defections from
one group, that is, from Mr, Oza
group to Mr. Chimanbhai Patel
group, again, bhased on corruption.
Chimanbhai Patel became  the

Minister of Gujarat State

Sl

Chief

2gzinst the will of the Prime Minister.
May I tell the honourable House that

re the fall of the Hitendra Desai
Sovernment, Gujarat was free from

corruplion. Tt is the ruling party
which is vesponcible for introducing
. ooruption in the State of Gujarat.
The MLAs belonging to the ruling
rarly have been hankering after
power and position since thezy  were
z'ected in March, 1972. They have

totally neglected the cause and wel-

fare of the people of Gujarat. They
have continued to violate all stand-
ards of morality of public life. They

have failed to provide a clean, stable
znd good Government in the State of
Gujarat. So, the people of Gujarat
have lost confidence in tke MLAs of
the ruling party. They have lost their
confidence in their capacity to pro-
vide a clean and goog Government in
the State of Gujarat.

At this juncture. I would Jike ta
draw the attention of the House to
the forecast made or the warning
given by Mahatma Gandhi, the
Father of the Nation, on 21st Iay,
1947, in his prayer speech made at
Patna in Bihar. It is in Gujarati but
I have translated it into English be-
<cause if I read it in Gujarati it will
seTve no purpose, I quote:
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“Our power like British power

cannot last at the point of a
bayonet if the Congressmen cheat
the people who have sacrificed

their lot and suffered great hard-
ships in getting Swaraj and, again,
if the Congressmen become masters
instead of servants of the people,
then I venture tg forecast aftger
my long years of experience, 1 may
or mav not ve alive, that there will
be rzvolt in the country and the
people will beat the persons wear-
ing white cap, and some third
power will take advantage of this
situation.”

This has exactly happened in the
State of Gujarat. Tee veopls of Guja-
rat feel that, unie:zs A e ombly
is dissnlve@ and f{resk: -‘ecilons are
held, there is no remedy; tha Presi-
dent’s rule is no remedr {5 rooct out
corruption from Gujerat. The people
of Gujarat have therefore. demanded
that the suspended Ass<inbly  should
be dissolved iivmediztely ang f{resh

hie

elections should be held to get the
people’s werdict. The hen. DMinister
has said that he woulg not form a

Ministry now: then he says thzt there
would not be hiennial elections to the
Rajya Sabha from Gujarat. When 377
members have aiready resigned from
a House of 188—and 47 belong ic the
ruling Congress—it is purely childish
obstinacy, I should say, that the
Assembly has not yet been dissolved.

AN HON. MEMBER: Foolich.

SHRI K. S. CHAVDA: You can
also say ‘foolish’.

oft Wt &Y T FET m oEEA

s aft A A § AT oW Sfy

T & FIHTW TREG A GO KD
7 3 A TE

It is not a fact. If you go through
today’s paper, you will find that it is
reportedq in the press that is go-
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ing to start a ‘moral action move-
ment’ if the Assembly is not dissolv-
ed. You. Mr. Chairman, said while
speaking that this was a movement
of goondas...

ME. CHAIRMAN: I did not sy
that this was a mmovement of gocndas.
What I said was, goondas have infil-
trated into il. Please do not misquote
me

SHRI K. S. CHAVDA: I would like
to bring to the notice of the House
that a member belonging to the ruling
Congress killed three students and
threw them into the creek. He is in
the police custody. I do not want to
say anything more, In the same way,
recently, some days back, two stu-
dents wcre killed in a meeting held
by a Congress (R) member-—they
were killed by his men. Also in
Ahmedabad 3 Congress (R) corpora-
tor opened fire on the students. He
is in the police custody.

Mr. Ishaque was referring to vio-
lene. Has he condemned it? I do
condemn violence resorted to by any-
body, whether it is by these people or
by anti-social elements, by anybody.
The Navnirman Samiti is not com-
posed of ppliticians. The politicians
are exploiting the situation. These
students do not belong to any politi-
cal party. They have initiateg this
and that is why it is not right to blame
the Opposition Party.

Dr. Mahipatray Mehta made a
charge against Shri Babubhai Jasbhai
Patel who was g Minister then and
who is the President of our Gujarat
Pradesh Congress Commitiee ....

16 hrs,

SHRI SHYAMNANDAN MISHRA:
Why do they refer to him? Have they
got & pewrson of his calibre in their
ranks?
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SHRI K. S. CHAVDA: One may ask
a question as to why no inquiry was
instituted when they are in power
since 1972. That shows that his alle-
gation has no truth at all.

314

I would like to make the fullowing
suggestions for immediate action by
the Government.

(1) This has already been made and
I am just reiterating. The Legisla-
tive Assembly should be dissolved im-
mediately and fresh elections held
without any loss of time.

(2) A judicial inquiry should be
held into all the incidents of Police
atrocities in all parts of Gujarat to
cover all incidents of killing, injuries
ete.

(3) Adequate compensatinn should
be paid to the family members of the
victims and the Government should
provide them with continuous liveli-
hood.

(4) A judicial probe should be made
into the charges of corruption levelied
against the former Ministers in the
Oza and Chimanbhai Patel govern-
ments.

(5) All the persons arrested under
MISA or DIR should be released im-
mediately.

(6) The Government should supply
adequate quantity of foodrgains in
order to meet the requirements of the
people entitled to foodgrains from
fair-price shops at a uniform rate of
12 kg per head per month uninterrup-
tedly. I say the ‘entitled people’ be-
cause those who are paying income-
tax are not entitled to foodgraing
from fair-price shops. Then the dea-
lers who ure registered under the
Sales Tax Act are not entitled and
some farmers who have one-sixth of
the ceiling are not entitled.

I hope and trust that the Govern-
ment would act upon my suggestions.
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After splving the problem of Andhra
Pradesh, according to the Prime Min-
ister's choice, Shri Sarin, the Advi-

SHRI SHYAMNANDAN MISHRA:
They inust know: they cannot do an
Andhra to Gujarat.

SHRI § A. SHAMIM: This is Mr.
Chavda’s six-point formula for Guja-
rat.

SHRI K. S. CHAVDA: Mr. Sarin,
atter solving the problem of Andhra
Pradesh, according to the Prime Min-
ister’s choice. has been awarded
Padma Vibhushan, if I mistake not
and now it is said that if he solves
the problem of Qujarat, according to
the Prime Minister’s wish, he will be
made the Governor of Andhra Pra-
desh. I do not know whether the title
of Padma Vibhushan awarded to
him—will be withdrawn if he does
not succeed. My advice to Mr. Sarin,
the Adviser to the Governor of Guja-
rat is that he should act in the na-
tronal interest and advise the Prime
Minister to dissolve the suspended
Assembly immediately and to give her
award on the Narmada river issue.

SHRI D. D. DESAI (Kaira): I have
great sympathies for the large num-
ber of boys and the people who have
lost theur lives, imbs and property.
Sir, I want to restrict myself to the
objectivity and truth and I would like
to give an account of what actually
happened and what we could do in
prudence. The start of all this matter
was almost in an insignificant place.
It was in Morbi where a small group
of boys protested against the increas-
ed food bill of mess. The Minister in
charge, Mr. Iyesha Beguam was a little
firm and she insigted that the cost of
it should be bérne by the parents and
not by the State. From that the agi-
tation moved to Ahmedabad Engineer-
ing College and now centreg but it was
not noticegble. In Bardoli certain
raids were being carried out on ac-
caunt of levy and the farmers took
to agitation and certaln groups coun-
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teracted; that agitat:on camg to an emd
comparatively in a short time but the
facts of it did have certain enhance-
ment of student movement and stu-
dent agitation.

16.08 hrs.
Shri Jagannathrao Joshi in the Chair)

We mugt accept that it was not gole-
ly one group or any individual who
has been involved. High prices and
shortages were the factors which were
at the bottom of the frayed tempers.
The high price phenomena has been
universal and it has affected every-
body in India to a great extent parti-
cularly because we in India have liv-
ing standards which are only margin-
al and do not have any surplus to pay
for the difference. People suffer
great hardship ang this hardship is
more in India comparatively because
their income has not correspondingly
advanced as it has advanced in cer-
tain other countries. The people’s
mind was 50 much frustrated that at
that point they found that the high
expectations which they had were
not met. There were low produc-
tions, low food availability, inade-
guate supply of cwsential commodities.
They thought this could be had from
neighbouring States and this was one
of the effective ways they were think-
ing how this problem could be solved.
Monopoly procurement of- foodrgains
and inter-State restrictions had ad-
verse effect on a Staie like Gujarat
which ig deficit in food but is surplus
in agricultural production. It is esse-
ntially a cash crop State where items
like cotton, groundnul, oilseeds, to-
bacco, karyana, spces efc. are pro-
duced that yleldeq a better return to
investors. They w~2re rather prepared
to produce such items as had a higher
market value. The movements of the
products from Gujarat had not only
been free but Central Government and
State Government insisted on their
remaining free and to that extent
Gujarat people felt frustrated that
whatever they produce are allowed fo
be taken out of the State freely.
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Whatever they have to gef, there is
restriction.

This_is one of the things on which
the people have been fighting. We
must recognise that some solution by
this august House will have to be
found out.

Regarding™ the agitation, one was
against the Education Minister. Sub-
sequently it was against the Civil Sup-
plies Minister. The ggitalion was, in
fact, 10 send them out or remove them
from their portfolios. First the port-
folio of the Civil Supplies Minister
was taken out. At that point of time
some power hungry people—I must
concede that partly the blame of pro-
moting agitation is on our side also—
and some of our own party people
joined hands with the other people for
removing the ministers. By encourag-
ing an agitation to an extent, every-
hody had thought initially, that it
could be controlled. But, slowly, it
reached g stage from where it became
almost impossible to control it. We
have conceded the point of removing
the Chief Minister and that Pres:dent's
Rule should be imposed. And there-
fore, to-day, we have the President's
Rule. This is according to the wishes
of the people of Gujarat. The main
dificully of the ruling party is that
. the demands have come in instal-
ments. Upto what point this demand
should be considered? Whether the
demand of the people, particularly, of
students, for dissolution of the
Asgsembly should be accepted? If that
1s accepted, would it solve the pro-
blem? Would it result in holding a
{resh election? Here comes the judg-
ment and without hesitation agree to
dissolution. In retrospect we cannoi
say that we have not conceded the
demands. We have to concede it upto
dissolution point, The last of their
demands was for the removal of the
Chief Minister himself and we did con-
cede it.

T bave some information which
might inferest this House, Since 1837
the State had no Chief Minister from
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the ryral avea and that too from among
the farmers. So far as Gujarat is con-
cerned, itg governance was concentrats
ed in the hands of the urban people.
To that extent it carried the impres-
sion that greater representation was
from the non rural non-farmers com-
munity.

Regarding coming into power of Shri
Chimanbhai, this was controversial,
To become Chief Minister, to my
knowledge, he did not resort to cor-
ruption. The fact is that in the party
we had two people who were so abras-
sive and that gave support to this
gentleman. This had also resulted in
a certain amount of embarrassment
both to the Centre and to the people
who were assqcisted with or who
would like to support him. There has
been complaint that the agitafion was
directed against corruption. I would
say like this. We should find out
alternative legal ways for meeting the
election expenses., Whether it is this
party or any other party, that is im-
material, the money can come ifrom
two sources only—one from foreign
sources and the other from black
market sources. Now, neither of these
two sources is acceptable to us and
we have to dispense with them at the
earliest possible date and resort fo a
legal method of donations. I remem-
ber in the past we used to donate
money and get the receipt and the
accounts were audited and subsequent-
ly passed by Gencral Body.

We are talking about democracy and
we do concede that 140 people were
elected democratically. We do concede
that the method of violence is not the
right approach to a problem. Destroy-
ing one’s own property is not rational.
But 1 would not condemn—because no
one would like to beat one's own wife
or children or destroy on furniture
utensils and so on if alternative ways
of expressing frustration were effec-
tive.

Now I skip over some of the itema
and come to the ‘solution’ of the pro-
blem. The solution lies in increasing
productivity, removing unemployment
and giving a deflnite amount of im-
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petus to our economy. ¥For doing this
we have a large number of possibili-
tles and from among them we should
consider the farm productivity which
is at present dependant on rain gods.
We should develop irrigation facilities
and electric power. Early building of
Naygaon dam on the river Narbada
will alone result in a saving of 2
million tonnes of crude oil worth
Rse. 100 crores of foreign exchange
annually.

Sir, since you are repeatedly ring-
g the bell and as I am in the habit
of sitting down on the very first bell
I discontinue my speech here and thank
the Chair for giving me the extra time.

SHRI S. A. SHAMIM (Srinagar):
Mr. Chairman, Sir, I am very grateful
to you for accommodating me for a
few minutes. I as an independent un-
attached Member have manv dis-
advantages but ne advantage that 7
have in a situation hike this is that 1
can be very detached. 1 do not have
any vested interest like any other
political party If I use that advant-
age I could very rightly tell my ruling
party {riends that the Government in
the case of Gujarat is behaving fool-
ishly, idiotically and criminally. That
is making a fetish of the Constitution
and constitutional procedures. The
fact remains that there has been a
mass upsurge The Government are
behaving foolishly when they credit
the entire Opposition parties with this
mass upsurge On the one hand, they
say that the Opposition has no moor-
ings anywhere, we have a massive man-
date’; on the other they say that the
Opposition parties have heen so suc-
cessful in managing and staging such
a big crisis. When they say this, they
are paying a compl'ment to the Oppo-
sition parties.

The fact of the <itualion in Gujarat
is that there the political parties parti-
cularly have berome absolutely ir-
relevant. Of course, later on the
politicul parties are trying to cash in
on the situation. But the fact remains
that it was the people in general ir«
respective of political parties—in fact,
they refused to listen fo the political

MARCH 11, 1974 Proclamation in relation 320

to Gujarat

parties—have risen in revolt basically
because of shortages and then, of
course, the rampant corruption. The
talk of corruption has not been from
the Opposition alone, Shri Chimanbhai
Patel, who has been thrown out of the
Congress, is also talking today of
corruption,

The fact remains that the Congress
Government has become very insensi-
tive to what people are saying. That
is why people are reacting to the
situation in the manner they are doing.
It will be in the best interests of
parliamentary institutions and in the
interest of strengthening those insti-
tutions if the Government instead of
making a fetish of whether the Consti-
tution allows it or not, whether they
have a majority or not, realise that
there is a situation now delay in solv-
ing which can only add disgrace to it.
If they act, and act with grace, the
only solution left in Gujarat today
1S to dissolve the Assembly. If the
Congress Government thinks that it is
the opposition, the goonda elements,
it iy this political party or that politi-
cal party which is cashing in on the
miseries of the people, that will be
known within s1x months.

Therefore, the best advice which can
he given to the Congress Benches is
that because the people’s demand has
become identified with the dissolution
of the Assembly, they should not stand
on constitutional procedures. There
are precedents available. What did
they do in Kerala long long ago? At
that time, they acted on their own.
At a certain stage when a certain legis-
lature or a certain system loses the
sanction of the peovle, that is the time
when you must act. Even if this Par-
liament loses the people's sanction,
even though the Congress may be in
full strength. the Congress will lose
the right to rule the country. Such a
situation has arisen in Gujarat and
demands appropriate action.

Why is it that in Gujarat alone the
people are demanding dissolution of
the Assembly? There is discontent
in other pariz of the country also,
Obviously, there iz mueh more to be
seen that at the face aof it. There I8
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deep-rooted resentment, deep-rooted
dissatisfaction among the people and
unless this demand is conceded, the
people will not rest. Therefore, it is
in the interest of the Congress and the
Government that instead of adding
more dead bodies to the already ac-
cumulated hundred, they seize this
moment and aet with grace, the anly
thing which is left for them to do.
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SHRI SURENDRA MOHANTY
(Kendrapara): My salutations to the
valiant youths and the people of
Gujarat, the land of Mahatma Gandhi,
who have unfurled the banner of
revolt against a venal and corrupt
regime. The blood of the martyrs
never goes in vain. I am sure the
blood of the QGujarat martyrs will
wipe out the cancerous caucus that has
been ruling this country. What is
happening in Guijarat notwithstanding
the donkey ride it and the shaving of
head etc., is a mass upsurge and the
sooner the Government realise it the
better it would be for the Government
ang the country. This ig bing misre~
presented as sporadic acts of violence
perpetrated by the so-called enti-soclal
elements. Even Gandhiji was, at one
time, hranded ags an anti-social ele-
ment. You cannot call the vouths, the
professors, the students and the intel-
ligentsia of Gujarat anti-social ele~
ments. The genesis is well-known. It
all started as a student protest against
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the rising food prices. The immediate
cause was the mismanagement of the
food economy, of which the soaring
mess bills were only a minor conse-
quence. What with unsatisfactory levy
system and what with poor Central
supplies, the urban ration shops were
empty most of the time, while the
open market prices were rising diz-
zily. As regards edible oil subsidised
supplies were withdrawn. In this con-
text T wish to quote what the corres-
pondent of the Hindustan Times has
to say in its issue of 5th March, 1974.

“In actual fact, it merely enabled
the “oil kings” to make a killing in
return for a consideration. The size
of this consideration and the num-
ber of its beneficiaries vary in the
cstimates one hears in Gujarat. But
hardly anyone I met doubied that it
was enormous or that the Congress
Party’s UP. election funds got a
vignificant share of it. Such linger-
ing doubt as there is. is on whether
Mr. Chimanbhai Patel was pul up
to it by others, with many. parti-
cularly his own friends, thinking
that he was.”

That was the background or stink-
ing corruption against which the mob
upsurge has taken place. This cannot
be merely dismissed as some act of
violence. 1f it comes to violence, 1
tor one, feel that in history, a time
comes when violence becomes a neces-
sity. After all the Bhagvag Gita, the
cummum bonum of Hindu philosophv

leaches nothing but holy wio-
lence, If .+ *elymes neeessa'y.
1o wipe out this kind of neces
sary, {o wipe out this kind of

corrupt practices from public life. I
would a hundred times, welcome viol-
ence. If elections are rigged. if
majority is manipulated through black
money, {f corruptfon rages unabnted.
and as a cumulative consequences nf
all these. people groan under economic
hardship, I ask, in all fairness, what
other course is left open but violence?
What other course is left open for end-
ing this Parlilamentary democracy?
Has Parliamentary democracy solved
any of these economic problems? Has
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Parliamentary democracy solved the
economic problems facing the country?
Has it solved the problem in Gujarat?
1f not, democracy cannot be the last
word 0. human iutelligence. Certainly.
a new nolitical order has to emeiue
thiough wviolence, it necessarv. it 1t
18 without violence, of course, il 19
always welcome.

To me, Gujarat, therefore is the
vmptom. Tt is uof the direase. T s
will soon pervade the body-politic ond
many 2 head will roll on the g ullotire,
unless the party in power takes notice
of the straw in the wind. Sir, the
Centre is exacerbating the situation in
Gujarat by not dissolving the Assem-
hly. I wonder what is now left of the
Assembly. Out of 168 Members, 74
have already resigned. Does the Gov-
ernment propose to hold 74 by-election
{o the Assembly?

If we Jok al the precedents. we
find ir 3958  when Shrimat Indimn
Gandhi was the President of the Con-
aress, the Namboodri pad Minisiry was
dismissed in Kerala and soon after
followed the dissolution of the Kerzla
4ssembly. If it is sauce for the gan-
der, why is it not for the goose? The
same Indira Gandhi is the Prime Mi-
nister of India. Whai inhibits her from
doing the same thing now, in 1974
what she had done in 19587

If we look at Orissa. the situatnn
is more indefensible. Inthe wake of the
fall of Shrimati Nandini Salpathy’s
Ministry as a pack of cards. even
when the Opposition claimed that it
had a strength of 75 and that it would
be able to form a Ministry. the Assem-
hly was dissolved in post-haste.

But, today, I ask Mr. Uma Shankar
Dikshit, in all fairness, ‘Why are you
keeping the Gujarat Assembly in sus-
pended animation? Sir, in the case of
Gujarat, the Government is pursuing
a policy of attrition. As somebody
sald, Mr. Sarin has been sent to
Ahmedabad to pursue the same policy
of aftrition, and to bring about some
kind of normalcy as was done in the
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case of Andhra Pradesh. But Sir, the
advisers of the Prime Minister are
missing one significant fact. In Andhra
Pradesh, a couple of disgruntled
politiciansg were utilising the people for
serving their own political ends. But
here, the people of Gujarat are utilis-
ing the politicians for spear-heading
the popular upsurge. So. none of these
Machivelhan tricks will be of any
avail in Gujarat.

1n conclusion, I would say that what
is happening in Gujarat is most sicken-
ing. It reminds me of the most bar-
boric apisode that have taken place on
the Indian soil-police and army shoot-
1ap at the jeasi provocation during the
British regime. Therefore, I would
plead that there should be an end fo
all this. People’s will must be res-
pected. The Gujarat Assembly should
be dissolved and fresh electioms order-
ed so that Gujarat serves not only as
a reminder but also as a pointer for
the shape of things to come.

With these words, I oovose this
resolution because of its lacuna that
it does not recommend the digsolution
of the Gujarat Assembly.

SHRI SAMAR GUHA: Sir. I have
to make a submission. In the begin.
ning the Chair was very liberal in the
matter of time. Now it seems that
you are axing time. May I mzke a
suggestion or appea] that the time for
this debate should be extended by at
least aone hour?

MR. CHAIRMAN: You will get your
time.

SHRI H. M. PATEL (Dhandhuka):
Mr. Chairman, I have been listening
to the debate with great °3jterest and
I was surprised at the tact that no
onge referred to the constitutional
enormity which this Government goes
on petpetrating. When a Government
which has an enormous majority. a
strength of 114 in a House of 168 is
unable to continue to manage the
affairs of the State, the narmal course
would be disgolution. The Constitu.
tion does not say that President’s
Rule should be brought in on any
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excuse. It should be brought in only
when the administratien in the States
has completely collapeed.

In recommending President’s rule
did thig Chief Minister admit that the
adminisiration had collapsed? Nooedy
had contended that the admynistration
had ceased to exist. Law and order
undoubtedly had become difhcult but
11 is not the same thing as fo <av that
there was complete lawlessness or
that the Government was unable tv
maintain law and order. The spme ob-
jection was raised when President's
Rule was imposed in Uttar Pradesh.
There also the ruling party had a
majority, but, because of certain ‘n.
ternal dissensions, because of certain
internal problems of the ruling party,
it was felt best to give them a lilttle
rest to resolve their quarrels and,
therefore, President’s Rule was im-
posed till such time as they .ould
once again be brought into power iater
so that under their auspices elections
can be held. The same thing hap-
pened in Andhra Pradesh alsv, wher:
the ruling party had a bie majority.
Even though law and order was still
being maintained. the Chief Minister
of Andhra Pradesh wags allowed to
resign and, on his recommendation,
President’s Rule was imposed. Is the
Chief Minister a person whose advice
must necessarily be accepted for the
imposition of President's Rule? Afte:
all, it is the Governor who hag to
make that recommendation under the
Constitution and in so doing exercise
his independent judgment.

It would be interesting to know
what arguments were advanced by the
Governor of Gujarat to show that
President's Rule had become unaveid-
able, because it was not unavoliahle,
If the then Chief Minister was not
able to run his Government efficiently
or run the Government st all, he
should have regigned and automatically
the dissolution would have followed
Why was this consfitutiona] procedure
not followed?

The students and teachers who led
the agitgtion proclaimeq that thel:
dissatisfaction was agalnst the Gov-
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ernment and that is why they harass
and force the Congress MLA: to sub-
mit resignations. While I do mwot
sympathize with this particular method
of doing things, it clearly establishes
the fact that the people are dissatis-
fied with that Conaress RHovernmer .
One ringing charge of the people, the
students and the teachers was that
corruption was rampant. Corruption
was there even earlier. Then why
did they make such a fetish of cor-
ruption? Because, corruption has
growh to a volume never before seen
in that State. Therefore, they said.
this Government must go; the leader
of this Government must go. That
was accepted. The leader of the Gov-
ernment felt that there must have
heen something wrong. Otbherwise,
why should he resign? He still had
a full majority of 114. But he resign-
ed. If that resignation was justified
on the ground that the people did not
want him and his colleagues, the only
proper and correct constitutional
course was to resign and advise the
Governor to hold fresh eleciions. This
was the correct procedure. This has
not been done.

Now, the Central Government is
faced with a rather difficult decision
1 agree it is quite right to take the
view that no democracy can survive
if we are to submit to mob violence
or mob pressure. If force is woing to
be used to compel a Government {o
resign, I can understand that that is
something which democratic forces
must resist. At the same time, let it
be realised that for two months now
there has heen lawlessness in the State
for two months now there have been
curfews imposed in something like 40
odd cities of Gujarat. Has anyhody
given any thought to the fact that there
are thousands and thousands of daily
wage earners in these cities for whom
life has become impossible? They can-
not work and earn and if they cannot,
earn, what savings have they with
them with which to buy rations, assum-
ing rations were available? We sympa-

se un y with those who may
e killed s & resuit of police Arings
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or any other reason. Bui far greater
hardships are being suffered bv the
living and in particularly these poorer
sections of the peor'e and the luwer-
middle class people. Whenever there
is such a period of instability and law-
lessness in a city, it :s the poorer
sections of the people who suffer most.

What has to be done in these cir-
cumstances? Is there no justification
for departing from what vou might
call a refusal to surrender to force?
It is not as if the ruling vparty has
particular respect for constitutional
procedures and practices. As I have
said at the outset, to them adherence
to Constitution, adherence to demo-
cratic procedures, 1s something thut
has to be governed by convenience, hy
what they feel is expedient. I sry.
the same argument and expediency
will justify, in the present circum-
stance-, departing from the rule that
you should not succumb o pressure
hecause there are very good reasons
for doing so And those reasons are
that it has been, found, even after the
imposition of the President’'s Rule and
the President’s Rule has existed for a
month even after accepting the re<'gna
tion of Mr. Chimanbhai Patel acd
his Government, even after that, the
law and ordes continues to bhe disturhb-
ed and the police have had to resort
to firings almost daily and the people
continue to die.

Is ithat the kind of situation sou
wish to continue? Is there not suffi-
cient justification to depart fiom the
principle that you must not yield to
pressure? Supposing you de not
vield to pressure and continue till the
last Member of the Assembly is forced
to resign. what will vou have gained?
The dissolution of the Assem»lv has
got to come. There is no doubt ghout
that because of one single fact that the
people have established, that this agi-
tation has established. that they ¢o nat
want not only Mr. Chimanbhai Patel
and his Government but also the pre-
sent legislators. They couside: that
ail these Congress MLAs in the Stale
have acquired in the doings of dthe
Chief Minister and his Government.
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It that had not been the case, it was
in their power to stop him from doing
so. They did not do so. This is how
the people view it.

It seemg clear and it ought t» be
recognised that dissolution of the
Assembly is unavoidable. Why not
announce then that you will dissolve
it as soon as normalcy returns? It is
obvious that fresh elections le held
until normaley returns. Why 4o you
insist that you will seriously consider
whether the Assembly should be dis-
solved or no!, only after normalcy
returns? Announce today that the
Assembly will be dissolved as soon as
normaicy returns., This form of an-
nouncement will make an important
difference. Simultaneously - ith it,
you can order fresh elections. They
will not take place overnight it .skes
time for fresh elections to “e h-ld.
There is not the slightest doubt *hat
an announcement of this kind, wnile
retaining the importance to the return
of normalcy which the Government
wants, gives the definite promise of
dissolution, that is to say, dissolution
will take effect only when normalcy
returns. I suggest that that is the pro-
per course to adopt. That is the only
way to bring about an early return to
normalcy, so that the hardships
through which thousands and thou-
sands of poor Deople are passing can
come to an early end. That is the
only way in wh.ch the entire student
world of Gujarat may be persuaded
to go back to their studies; there is
not a single university functioning
today; there is not a single college
which is functioning; most of the
schools also in cities are closed. It
all shows that this movement is not
just a bubble or froth; there is some-
thing more solid behind this upsurge.
There is no doubt that anti-social
elementg have taken advantage of dis-
turbed conditions. Whenever such
agitations are started, it is almost in-
evitable that anti-social elements
would try to take hold of the situa-
tion. But today you are glving these
anti-soclal elements the benefit of the
cover of the students and teachers who
do believe in non-violence, Of course
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even students have had recourse to
violence; they have done things which
are totally inexcusable. But are we
wanting to pursue the course which
can only perpetuate this kind of situa-
tion or are we going to take a line
which gives us a chance of bringing
back normally. Even i1f you think

that it will not end this dis-
turbed  situation, why not take
a chance? Accept this particu~

lar demand the demand for dis-
solution of students and teschers and
the people as a whole. Let it be re-
alised that the students and teachers
could not have had all this success,
the peoplel would not have put up
with all the hardships that they are
putting up with if in their heart of
hearts they did not support the griev-
ances which were being voiced by the
students ang teachers. This is a peo-~
ple's demand. There is no doubt about
this. That being so, it seemg to me
that, without giving up the democratic
principle, the principle without which
democratic institutions cannot survive.
that is to say, not to succumb to pres-
sures, you may accept the ciurse I
have suggested. There are exceptional
reasons here for deviating from that
rule. 1 have already indicatea those
exceptional reasons. I think. an ex
ception in this case should be made,
and if it is made in the manner in
which I have indicated that the As
sembly will be dissolved as soon as
normaley returns I think all purposes
would be served.

o waTw (avardaferer): aredta
gwmafer of, worae # wsefa off &
WTET AT T FT A qearw wwaw §,
Iq ¥ g 7 & oy & wwr guv
g1 % 7g fawarrw v § o welt s
arrra § FF vaverreae A 4 e, wwe
ast ¥ dre o smfo wwo & Auy
W amEwr ft A afgwm =her
uET ¥W AW F wwrewr wy Wy §
WA Ay A T ¥ ot g
&, I & O Feoq ¥, wrsdfeed
o gwey ¥y Wi derr afigd 1 oo
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& farerd? wix firsrs? & aor qro
¥ gl s & Wi oY o4 5 ey
dew aafe fear sy & g @
g w7 71 foar ST gy & wol wew
w1 a1 o o
wp fear war 1 wWifE aER X wE
sew wahy four 99 ¥ a9 e N
¥g 7 92 G4 3wt 5 ww ol ®
WA &Y HAPY I AT A | WO HT AT
et T & fad o fgmr w1 aaEor
Tgi < & fear w—aaT 3@ T qg
Wi A ¥ ar Wy & A Ag A w6
fr ag TFIe, AEEET & T oY
£ 13y oY @ wwar § fF A T oE
HoY a1 wHETT ATy € & w9 wo
L9 F gL R T F AT FH

*t § fr oo # fauw @ WY W
frar - T ¥ A s ww §
T g &, % 9w § w4 ST =veav
W # o v T 99 oW omaw
ot FEr 9 gt &, AR ¥ wiw @i g,
&d werA welt Y ¥ oy aw wEr @
R afagad ¢ &

dfew & fay T wz )
va % Fgi mwr oarfee ad &
AT T% ¥¥ W@ T w1 fasre Fear
w8 | qwrefe Y, & @, o, a9 0%
FvlY awwEl & 9g Fgy & fe ORI
w g ¥ wft qwor oy wfed, -
T ¥ A gE Al wf-—ay
uw w7 fr agl W@ ag w7 e
HT ATATATH [N W &), wwrhr el
7¥ f—aor W fer -
W owr aifgd ! ¥eAe g B
X9 67O Wy fviay o aw AT wefigd ar
wife eofir o o o wfd-der

)
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4
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wHfrdwarsmr A d D
whar § f soT Agr 9X 48 €2 v
72 w2 & fair mfwr & arf § @ wex
FET T W T AT ¥ A

st @A fun : A9 G oaw
i @

Mo wwE mifa §ag S Fgr o
wa § S agi o) Aw wTRg s @,
144 =737 &0 g% §, WT Agt wify §
TR 4 F@ §wefF agi fanfual
Fa o R M RE 1 M v a®
T & St 9 off wmr g el
St FATH F AT w4t R oy I A
2 v ? g A fead g @
1€ ? fran fanfel i foiwed W)
R 47 § 7 A g ¥ framy W@
weqaTs ¥ qg=T Wy ! g ok e ¥
qrer faddY axeat ) @y S0fed
WY F aTF WIS § forad amadw @
T aTE 9w W fEwEd v arew
FE | Tg B AT | WIT | DN
M3 A foar w1 fowwron oo &
faar g v 5 o & fawg T
afe @ v wegafa wew A fed
I F gvew § W oy W g
W o fad 9w % feaTe wAT & qar
a4 T Wy | oyt aw fagm
9T ¥ A Ry I A a s et
M & #% aT< Wy wreor ¥ wey §, wgt
o WY FET § W AT o At d -
S & waw § wiw & qrarE
TN W IW IR JE€ WA TR
e wT w

W qF FIUA HT q §—%F &
fa 1§ & vor WY ¥ ) gy o @
W W ot s 3w wr A B
aff YN s AfRer ¥ AR
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g *ré oy sufe fredt Wit e § wre
g four ar anfgd 1 Wi quAifE
# @ ¥ =fmal ® owd gw
ot ¥ 1 e W qg § e woww
¥ gt $9 gowre on wHAT § 7 A
@afadr & sz g ol @ ¥ wg
G frga e A s —A W ¥ 7
werever A & 1 wror e & fad 2w
¥ WA 9EY WA T IETELT TS
seatfra #00 gem o wih gfe )
AT T qHT ¥ A F HAr HwA
# qafer frar, ua Fao fagw awr &
W FTA BT AW § 1 79 ¥ SR §99
o AT gy A Jugy Ig WO
&t wifed e agh o wify w1 arara
waTfw €Y, 3 ¥ arw & 39 9= wefiRar
¥ fawre fegr o war § 0 9@ 3@
| I F1 ¢ o wey AR fardy ow
¥ farely oY weew ¥ €@ AT HT WA
wfi gy fF @t 9 avaeia a7z Pear
g ..

Wt ¥ uao wvawr : #HY wgw §,
TEL e |

Mo GO : 3% § AT ¥ HT |
wrE Wi A Wy oAl ¢ el
gt wify wfie F@ 1 mgE 50
o7 A% | 9Ty Pora § wifq A ava
w1 & WY qEe AT awar g, o
§ W quTa ¥w e gur § ) e
W I wwifs &7 qwaEw Fa
WY #Y qHTg T wrar A qw
T &9 A /T 7 R E, g wE
&7 arrae dar #X @ E 99 ¥ pEw
T qAT AT TEY | ¥ ardAr
et o st <& g
A s RN A QT & §
wriyT w3 § WIT @9 qret qgEn
fad, v T & T @ W ool
gy, faw & wgP &7 IS wh
fawy st srnfeer warr Wi
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SHRI SAMAR GUHA (Contal):
Since the 15th of August, 1847 there
have been innumerable mass move-
ments 1n India. But the mass upris-
ing in Gujarat has assumed a qualita-
tively different characteristic. 1 an
extremely sorry to say that some
members of the ruling party and one
member from the opposition describ-
ed this uprising as mob-rule, hooli-
ganism and even as Goondagiri. i
am sorry to say that they have not
only missed the basic characteristic
of mass uprising such as in Gujarat
but they have missed also something
more. I have no hesitation in saying
that Gujarat has made a new lstory
for the futuve of {reedom as also fcr
defence of the future of democracy in
India. The way Gujarat has shown
has importance for Gujarat itself, no
doubt but it har still for greater im-
portance for the whole of India today.
1 wish the way Gujarat has shown
will be followed by the whole of India
tomorrow if not today. This land of
Gandhiji has created another new
wave to safeguard the interests of
democracy, to safeguard the future of
democracy, as 1 said earlier.

I told this House earlier and I
want to repeat it once again and this
is about what definition Gandhiji
made about the future of freedom of
our country. Gandbiji said that the
security of freedom of a nation does
not lie in the strength of its armed
forces, but in the capacity of the
people to revolt against the ruling
power if the ruling power goes astray.
It is the people, particularly the green
souls, the student community of
Gujarat, who have shown their cour-
age, who have shown how the Gand-
hian way can be retranslated again
in free India. The situation in the
country has reached a point of ex-
asperation. People are suffering frem
sodring prices. Prices are rising day
by day. Hunger and anger are felt
by people all over the country and
when the Clovernment has failéd %o
meet the eleinentsry refuirements of
the pecple, what is it ®hat they can



337 St. Res. re.

|Shri Samar Guha])

do? Have they to suffey meekly,
without protest, without raising their
voice, 1 want to ask this Government.
What could they do? If they launch
a movement Government will try to
crush it. If they raise tiheir voig:e,
Government will say this is a voice
of frustration. What will they do?
Is there any scope fOr referendum or
recall in our Constitution, where if
there is any Government failure, they
cap bring in a new mechanism for
change of power? There is no such
means for having a referendum oOr
recall in our democracy.

Sir, as 1 have said, Gujarat has
shown a new way for safeguarding
the future of democracy. Why should
1 say so? Is there any middle-way
between election and revolution? If
the mechanics of election fails, if the
mechanics of election gets corrupted,
it the mechanics of election gets trfzs-
trated, if the mechanics of election
gets completely dominated by power,
i the mechanics of election is com-
pletely dominated by money Or b.y
the administrative authority, what 18
the answer of the people? What can
they do?

Recently you have seen som< of the
socalled democratic elections and .the
way the socalled democratic elections
are being held in this country a.nd
the way the Government js tackling
the problem and the way the whole
situation is getting s0 exasperated.
The whole country has ‘becoms SO ?x-
plosive because of the economic crisis
that prevails now. What is the way
out? It ig the responsibility of the
Government to run the whole mecha-
nics of democracy. We find that de-
mocracy has become a mockery in our
country, What Is the way left for the
people exception to change the power?
1t you want to change the Govern-
ment why should you allow people to
wait for five years for the election?
You have so created this conditions
that the pecple connot afford to walt
for Bve yemrs in this exssperated
mood. T yéu corrupt the whole
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mechanics of democracy, what 1s the
way out? The only way known to the
world is the way of armeq insurrec-
tion for seizure of power. That is
why I say that I have no word enough
to congratulate the people of Gujarat
or the studenis of Guiarat they have

shown the new way to the whole of
India.

‘What 1s the reaction of Government?
Thewr reaction i1s known., This 1s the
logic of pulitical power. Whatever
may be the reasons, they follow,
whatever may be the pressure on the
Government they have their logic.
They have vested interests. Their in-
terest is political power. In our
country the authority is being chal-
lenged by mass action. The Govern-
ment use only the platitudes that the
norms of democracy are violated; law
and order are violated. They say that
if normalcy is restored then only they
will consider thig issue of dissolution
of Gujarat Assembly.

1 was 1n Jail in 1946 when the revolt
of the Indian Naval Rioting occurred
and we were the last batch to be
released. There was a revoli against
the Britishers; there 'was a street
fighting in Bombay and I remember
that days, in Calcutta, Delhi and
Bombay even the British Indian armed
forces were patronising the revoit. I
remember in those days the people
suffered terrible by the naval rioting.
There was disorder and violance. lhey
had the golden opportunity of seizng
power 1n India, The same logic holds
good here too when you apply it in
Gujarat. The authority of the con-
gress Rule has been challenged.
Don't give a justification to the means
that are being created. Why is this so?
You find hooliganism, goondaism, mob
rule, chaos, disorder. They think that
they are not only defenders of demo-
cracy but also propounders and exe-
cutors of all norms of democracy.
Never have we seen such a serjous
challenge or mass movement in the
last twentyflve years as we se® now
in Gujarat. This is a kind of challenge
which is completely 2 different type of
challenge to the ruling party. That is
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why they are afraid. It was not the
pressure from here that the Chief
Mimster resigned. It 1s not the dic-
tates of Delhi that the President's rule
has been promulgated as 1t happened
in the case of Hyderabad. It is tne
people of Gujarat who forced the Gov-
ernment, the citade] of power in Delhi,
to concede to their demand.

They say no democratic govern-
ment can survive by surrendering to
mob rule. The people of Gujarat
have won the first and the second
rounds and now they are in the tl'ur-d
snd the final stage of winmng their
battle. Why is the Government afraid?
‘What is the reason? The basic reason
is that if they concede to the demo-
cratic demand, the demand having the
sanction of the whole people of Gujarat,
and dissolve the Assembly in ‘Gujarat,
the spirit of the movement will spread
in other parts of the country. The
situation is ripe for a revolution
and a mass-upsurge all over the coun-
try. The situation has reached to the
flash point. It is more massive and
more historic a pass upsurge than
even the 1942 revolution in the coun-
try. The sitaarya in the country hs
been brought to the stage of explosion.
It has reached to the fiash pmnt If
they give sanction 1in tne case of
Gujarat tomorrow 1t will Le m
Andhra, West Bengal, U.P. and then
all over India. The conflagrat-on of
mass-upsurge of Gujarat may take the
whole of India into a chain reaction of
new masg upsurge that will run down
the citadel of vower in Delhi. That
is the fear. That is why thev are
terribly afraid of accepting the sanc-
tion behind the people of Gujarat.

What more. They are trying to get
the people and the student community
of Gujarat intp the trickery of politi-
cal intrigues that they played with the
people of Aandhra Pradesh. You re-
member, Sir, in Andhra almost the
same situation developed. Everything
collapsed there also. The people re-
mained peaceful. The government re-
signed. The President's rule was
proclaimed. The Governor assured
that when the law and order situation
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was brought to normalcy then the
Government will consider the issues
behind the masg movement of Andhra.
We know how the people of Andhra
had been betrayed. The people of
Gujarat know. So, they should not
enter into any negotiation with the
Government in Delhi. The events
in Gujarat have no parallel in the
history of any democratic country.
During the last two months every day
in the morning, noon, evening, and at
night there were shooting and killing
of our brilllant young souls in a
brutal way.

They are condemning this move-
ment as chaos and hooleganism. I do
not know who is to be accused of
more violence the Government or the
students I do not know how to
describe them. What is the word to
describe the way they have dealt with

the sons and daughters, the green
souls of Gujarat?  Brutality? Sava-
gery? Butchery? Barbarism? No,

Sir. They have done it in a deliberate
way; it Is a kind of political canniba-
lism, to create a gense of terror so
that the firc c¢f Gujarat may not
spread to other parts of India. It is
with that deliberate intention that
they have commit ad that pchtiral
cannibalism on the green soul of
Gujarat. Therseln.e. there is no ques-
tion whatsu2ver that the penple of
Gujarat should succumb to any pres-

sure or anyv So-called gesture of
goodwill from the Central Govern-
ment,

The Home Minister has been in
the freedom movement, We know
that the Gujaratis are the mildest
community in India; they are tradi-
tionally peace-loving; they are fol-
lowers of ahimsa; they are greately
influenced by the Jain Dharma. Why
is it that this mildest community in
India have shown a new way of total
mass upsurge, of total mass action?
‘What is the provocation, what is the
propulsion, what is the main inspira-
tion, what is the elan vital that has
made this community info an instru«
ment of mass uprising? I want =a
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little bit of heart-searching to be done
by the powers that be in Delhi.

SHRI R. S. PANDEY: You have
not made any suggestion till now.

MR. CHAIRMAN: Do not provoke
him. He is almost concluding.

SHRI R. S. PANDEY: Suggestions
are most welcome.

SHRI SAMAR GUHA: My friends
from Gujarat have made many de-
mands: Judicial inquiry, compensa-
tion, inquiry into charges of corrup-
tion relating to foodgrain distribu-
tion, release of all those arrested. To
me these are all irrelevant because
of the qualitative nature of the mass
upsurge. They have created history
with blood and tears, with the mar-
tyrdom of the lives of so many young
men. A new history has been crea-
ted with blood and tears, with the
sacred lives of so many martyrs. A
judicial inquiry is not necessary. It
should not be demanded. I do not
want that that demand should be
made in Delhi during the negotiation.
I say this because I see in the move-
ment, in the struggle of Gujarat a
future hope for the future of demo-
cracy in India. Let this movement
grow in tremendous volume; let it
give a new light to India, a new future
to India, on the basis of the sanction
of the people, on the basis of the sanc-
tion of the spontaneous urrising. let
the arrogant powers that be in Delhi
surrender to them and not that they
should surrender to Delhi.

Government have accused the Op-
position of inciting the people of
Gujarat. They have said that the
Opposition is politically motivated. In
Gujarat today, politics, politicians and
political parties, either of the ruling
brand or of the Opposition variety,
have become irrelevant. I would
urge Morarjibhal not to dabble with
the new generation, the new revolu-
ton, the new spirit that has grown in
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Gujarat, the fresh gpirit, the wvital
spirit that has grown in Gujarat. I
would make this request: no politi-
cian should dabble with it. This
means that the so-called politicians
and political parties get burnt and out
of the ashes a new leadership will
grow. India needs that kind of lea~
dership.

The kind of politics that we are
having now has become largely ir-
relevant in the whole of India today
in relation to the credibility of it and
the confidence of the people in it. It
is high time that we take thig historic
lesson, the great significance, the im-
portance of the mass uprising in Guja-
rat and the new type of democratic
revolution in Gujarat.

1 repeat that not only for the ruling
party but even for the Opposition
parties, the present pattern of politics,
political parties, political norms and
political moralities have lost rele-
vance, lost credibility with the people.
That is the reason why I am speaking
with great emotion and with great
faith in the people of Gujarat.

1 repeat that Gujarat has created a
new history, has shown a new way of
democratic revolution for the whole
of India to follow. It has shown a
new way, a sacred way, for the fu-
ture, for safeguarding the ideals of
freedom, democracy and socialism in
India.

MR. CHAIRMAN:
(Interruptions) Order,
Solanki.

Shri Solanki.
please. Shri

ot Sawr e (TdRR)
awTafir wgee, ¥ agd i =T T
¥ o wgy 9% & waw ¥ ¥ yo fraw
T AT § | frex T & wy f
g ofr @ wfgdr Wi erex
sore ¥ o fF owoeTe W T
aft wrfgh | faee avw & W v B
wmaw afer T ey @Y ofeerar &
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e Fr § qg &Y faeex o wed
TWME 1 AN o y e
gfere o ¥ Mot womd, Frefe awi
N v a7 e TN F o e e
I FEIT F WAL 9T W AW, A
g W war ofew dvay Swaar 7 Ay
Fanfer TaddT § Ay SO A ww
gt wrfge 1 o & e § wow sfa-
fafa wor #£T 9 o ¥ g Wy TIER
A FT 9T A Ty § aw o afvw
oo &t Y guT | ST § O FErEd
& 5 o wreer SO | wwT AT
FIOTHT T g § s S T
TAT TER T AT §, N whorr avéf
g TG TE Y oAy § ooy S f
ST AT & 1 T9r o7 F9T 5 | Afe
TE AT ETE | SH A FOT
¥ oF varew ¥ avear g fr faw
et % fac a3 AT @ g 8, v
Rreee feerrT ¥ forr ox ot 7@ &,
agT W FY T Fe, qF g AT A
o7 " & Afe fawr sl S—ad
A UF T ¢ A AT AT § T WY
90 ¥ gl 1 A g gy
wffrr urdf o & 1 o &Y oY g &
oI &S § A et o <Y § Afew
ITHY AL WES A wEX G € 1 A
¥ dar ¥, wrowd & ofew a ¥,
ST Y WA SR A agEr, T
ard amel & ar fergea A g dw
g I NN T AT ST A A
TS AT §, {B WY § 1 W) e ay
oS F S FT AT AT ;W AT )

17.23 hre
[SnRr1 VasanNT SATRE n the Chair)

sorerer ¥ g T & e ay wife-

Brr e § 1 o A wgrewr atd
%Y dur firar &, ag o AR & 1 o

3
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adl, 91 u¥ W qawd ¥ aff she oy
TAFTATE AT A1 S § ag 9%
wez §, Wit W 9 wEy o¥ g A
T X WET FGN ! W9 WY AW
g wified fr faferd & o F aw
¥ fee fear @ arw sMET 1942
¥ ol arrarade & o0F ¥ gw A
agrt # av fafew goaww A gowa
® AT ¥ WIT AT T | FEA ATE
T ¥ 39 qag EHyRfrw weine
1 Afew gt qW FT OW MR
T W AFT oTR 2 F ATAT AT |
Ffpw wrar QY Sy AT A3 @ phea 7w X
& w® 7 st st weEroomwY ofd
TR U 1 Ay o vy F /gy ¥ A
faaret & T & A= T AT AT
X T &) T T A ¥ oA
o T Y gy § 1 o T F &Y faen
qg & WY 3 fr weww & qa A,
6l ®Y a=THY AT IH BT AT | q9
sor ¥ wr T & oow g §
T FT AT F AT T A AT X a4 F
arar ggars AT sd WA W T
TR I FA § ST 97 Y qHaT #Y
o & Al g & A7 W AW A Ag
97 g faort Arverst drew ¥
AT AT ° qg @ AT AT F aw
wRre Y st 3 Fordh T o wer & e
qX g ¥ g A A foar amy fae
AT AW AA §, TATT N AT ATHY |
mmm&' Wé’ ﬁ(as
o9 A 9t 39 wifge fear 9 F7 af
a &Y g fad sy @ awE Wi
& WX 9T I WO A© A9 Wi
@ § A T ST A AT T\ A G
oYv o1 g ¥Af vy @ & B wify O
wrfgn? W, wifa w1 B A F oW
oY wif wgar &1 WAy oY aw s,
MY AT A AT § ) 2 W A
Hifag 1| Afer ww i W T
wre W e § oofe dar & oplr
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{ W SweT wiwwt )

wava fie forg & fag o Ay & o
% ar Wy wwar § Afew wraw T
e AEdY § 1 i A ¥ ag @Y w9
& R 9% A § avaT W qew 7Y
&1 FT WA W ag W age Q@
o § 1w X Far § e feR fardr
HTEITST O AT AY 97T o vy ger &7
o AV Y ot AR & e o aw g
w7 ST QAT AF g AN w¥A
Hfa 1w a1 ¥ 97 5 168 9 weraely
¥ 140 W W ¥ Jfer oY,
I ¥ A qw wel e ¥ mdae
@ {Y K &Y v Y aemer anfgw o
WY FaweTe g § 9w v ey o W
& www W WigT | afar o W
a1 grr gy § e ot vw dwE e &,
g I & froar ¢ & 3w & 99wl
o 37 & fa awely § ) Forefy & woeer o
DR TR 0 owwew B oaw i
T Mowmfrim S ¥
R & a1 o ¥ fer 3@ oo i v
QT T AT W AW W FT I
gt | ey 16 Wit A o aw T
e §, o aw ay @ fr qrre
oft W e Y & R A A WY
gy ¥ s and fawaw
BT 7Y | oY grever oY T A @ A wii
wiyfreer qifedy WY avg w=d 1

e ¥ T et ? o ¥ 9
Tgelr difen gf aY wfem off & s
& g sfifew o fis el §, wre @3

wifer Y we fir wr whow orf & sy
v wgd § fr woar & Wi wer @
Wit frerr, oY ag o S wifiew §
T} W W e i 2y e e
firar 7 vy i wgw * ow werg
b ouw oot ¥ welr sl Wt
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sy sifag | s T foar &Y o
ww e Qe ? A vy
wifr & 1 o & T3 7T FER Fymre
w3 frrar 1 epdew ¥ Wi eRTE A
et § A forgr f ag sorfr =gy §
st wrfr & ax g w4 | AT W
o o Jarw F Wy e g Wil gy
wfgy | ey v I w Wi &
T BT ? AT AT HATHY
w& & far o swwr o A X oW
fear & i & o g &
feares nx & Y & wrq w7 qrfAEy
T EgT i T framY a8 WX ST &
W ¥ W a9 org | @9 qr feedl
WEfmar i R
vl O ar w, ph agg & WY IR
1 & 2 wa af W
AT M O { ww 9w X iy
I 1 ww o qwenred @9
ft & o o A fipgere X Oy o
T ALY | AX W WY AN T AT
fin o 20 & ol O, PR AT AR

o fowns fog () awwfa
froxr &k it & worow W wRaT
TN W w7 s W 6 g R
WX §B W@ ¥ # =G @ {
Htfmsfargrassrac )
HTOTC 9y off agy Y FOT WA I,
A TOETC W WA g o, Afew
wolt ¥ wow wr | age ¥ feie
aoft /Y, agw ¥ ot o g gk
A & fod gRew g, Ak ¥
afer o § aq § v el oY
wetery wa § Few o worg ¥ T ord i
o gt pewd @ @t
F oy o o | R g A A AW E,
WY Y W gAY e i efne
¥, W Wy oz gl §, qeerell
o}, wx Fwier gffe & w8 ¥
fawrearfifr ar o gror § o FORR
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N T §9 7 §9 ¥ qwr §,
Frdnft oo & wawdt & 99 & v ke
arfidl o ww & ¥ 1 & oY ag Wy
g f% wor faenfasl & = &, ssavost
® w0 ¥ oY qfay wead sad § S
wga & s o o oY ¥ ¥ e
wY frer 34, I & w1y wET aft franf-
@t & gra ¥, fireret & g § oy 2w
w owlifr ¥ }, } frm Y e wigd
§ frw Y Freeem wwd & Sw oA
T aferdt & o g9 foumer oy
w Y W W Iy wifa sw@ w
AYaT wor frRd, FaT W19 { wefy oW
ot fa fFar ¢ 7§ faandf o
e @ fF gurd a9 ¥ ww
T ' R, S Ay fawer wwr &
ST 9T, g o wEd & 7g 9 § o
ot dvex § ag Afwm &, 7E e adm
®Y 9T ¥ &, Toe afex F s )
€Y, wl woff & forg ®Y I AR
w4 | e wne s ¥ Y gt & avv
w1ga & ? geTa Aw dfaew F aqER
_ QT E, W A TS T &, W
g Al § faae oW @, R
e wwy oy gk & &t wwar @ fev
gt & A ¥ ot I 6 Aroredy €
T a9 & wqr sy et ?

o0 a7y & we A ¥ 9% f—
g ¥AW OF T F WET T T
it &, ar A & W T e § ) g
ordl ¥ TH AW W Uw IEger W
for §—Tr segewr o Wl W
Term 1 gwrdy fredfan { wmdw fad
fir T & qor wifr w=iver € o 9w
¥ arx gl & welt wew & wehvar feom
o wgg & fe g war & fagear Wl
¥ o —w AW &
e i T B & w1 Y F g
oY 37 ¥ sy fevamur | o & W
Sa™ W W ¥ vy fv 9w g &
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wife g oy, wx wwre o feafr qar
@ o7 fv g7 wft P ¥ o &
w8 oY g9 1@ 0T i w6 )

wver s fire e @ 3 fr faanfud
oy wiw § fi Forerry srar o s & s
afer o o ¥ fer 9YR awe s
wiw & AW H{ER AWAT &7 59 FT W
afr §y, w1 a7 g7 # fravdy o
w1 ff 7 S, s ww o & wh
% AET 20 A wF § i 7 o
W w5 fr et §F, fy
& fame ¥ oY 30T wogw @ gR
TE ¥ Wz § | urg w7 S 7Ar Wi
wdY gv, fomr & wrw ¥ty wewe WY
Wz A€ FgA §Y, 7w T v Ay oY
W@ | gafed & oy &Y meg AT
R, IAMAME ATy 5w
R AGATA Foqgy T A zefier ¥
v sl 1 foee g 3a i g wedter
Rar 7 & | dgwant 37 & g0 qw A
qely ey F 7 gl

w v 7t feafa gL AN 3
famm Wi gz far & fames w9 aw
wars e g @Y v 3 A dfade
B §, WA IT &Y T X AT qeAY §
fr foam o &Y w1 &0 ) wrT F
afes g 7% & W< faam=r gwr & W
F FY AT F7 78 {77 ywR A W
)

% ag ff fader wom wEw g
e wror g foafr A g A # fw
WITT &Y AT & WTTT T WA Y 7T
& W § W w ¥ aadfs ot
To T w wordy, ¥ g wrodt Freey
& o § frardf e ssaow w9 e
T ¥FE E—aw T wefren o
farere wQ—aw wr Rl wT § ?
W WA W, e WY el oy
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( ot fawre fag )
Afrr 7 & o & I o 7w § e
avafedy ¥ grdy frey o Wi
&, few ser w1 Rifcgew 8, e @),
ferx frey qwe e w1 fedom
# fAr—a ww el & fad ot 7
W= ¥OU 9gq e—uAr feafy
¥ T W T T8 I F gy ¥ |
a1ga § 7 xR ¥ = g, agy v
afir g€ w19 ¥ Ay §—w ok frafe
7t oY dm T AR T & 1 AW I A
s wrRw ¥ F3 ey fr § ww 4
I AW Nq—~—F T § F 9T A
T AE WA, FRfE oW A o
A [T ST FY AW I, g ;T FY AT
# AT, dfeT af wen feaemay
A A FY arr wwy ary oAl o X
A ¥ I Ww T W g
fe vx fariRe wzer & fmy A,
At arfedt ¥ axew & A
1 v g gfeewir IR AN v
=fed |

T ¥ e ¥ sm—gfor &
et T, Aromreodte FT ITANT
far @, gaX v B W—&
g s aw Wy fow 3 5w
Y T a9 w{em wv qrw
T AR A AT G w7 & T
TATEL. .. (W) ...
Tl gfrw wwh S W g T
g g - AfFT gw i A w ¥
I oy dff 2w & w=T
wia sraeqr wow @, fedlr & A
F"ﬂz"ﬁmﬁw%fﬁ,
AT T AT T @ A, T
R & e & 97 o< o Frvar s
fr &, ww Fordmrdt Wt qo Wy &
o 37 # Far v o qw, fd &
frw ¥t wo wgd 9, e s
& WX wor qer | & W woRC A
Tt A g—yy ¥ wol ¥ T f,
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T ¥ AT A gAY | agr
framawrwr Al @), W W
& e § fa=e fiar w9 0 g
WETC AT quErEl ¥ gy §F a9 A
for Y oy weae, fedy ot arEt A
TR AT 7 &, 50 fag s &
frazs v g fr o7 & wgw A
o | =i Fopr & oY fraeT 13T
Tigmr f5 fomr ware 39 & WY AW
feafer =y frwmar 2, avwran & 9 ST
i f ge, T & ag Sl i
Fraw 2Ry

SHRI BHALJIBHAI PARMAR
(Dohad) Sir, I nse to oppose this
Resclution

SHRI SHYAMNANDAN MISHRA
(Begusara1) Mr Chawrman, 1 shall
take one second of the time of the
House to bring to your nofice the fact
that just now we bave heard that 150
students had been arrested at the Boat
Club tor demonstrating their feelings
again-t the callous attitude of the
Home Mimister If this happens in
the city of Delhi, that one cannot
peacefully demonstrate, you can ima-
gimne what would be happening 1n
Gujarat wheile the police are resort-
ing to bullets.

SHRI BHALJIBHAI PARMAR I
want to ask the Government why
there 18 this imposition of the Presi-
dent’'s Rule 1n Gujarat What has led
to this state of affairs? Why was
there this downfall of the Congress
Government even though there was a
massive majority for the Ruling Con-
gress? To my mind the reasons are
not far to seek Firstly the fault Les
with the corrupt Ministry which spoil-
ed the whole atmosphere of Gujarat
in its efforts to pull down the legs of
their owpn partymen. Corrupt people
want to rise to power and hence
spoiled the whole State machinery.
Mahatma Gandhi wanted to establish
Ramra) while they turned it into a
Ravanarajya full of vices They were
all power drunk and infoxicated so
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much that they had no time to look
into the miseries of the masses of
people. Insted of ‘Garibi hatao’ they
tried to solve theiwr own ‘garbi’; that
was their ‘garibi hatao’. They adop-
ted corrupt and foul means and it is
well known they encouraged hoard-
ing, black marketing and invited mise-
ries on the people. They did not
take any precautionary measure to
control the situation at the proper
time. They sucked the blood of the
people by direct and indirect methods,
by rising the prices of food commodi-
ties and creating shortages of food.

MR. CHAIRMAN: You cannot read
you. speech verbatim; you should only
refer to your notes,

AN HON. MEMBER: He is referr-
ing to his notes.

SHRI BHALJIBHAI PARMAR:
They could not solve the problem of
providing food to the people. I there-
fore say that the Assembly should be
dissolved immediately. They do not
any more enjoy the confidence of the
people and it 1s no use staying in the
Assembly because they have no place
in the hearts of the people. They
should quit immediately; they should
not create such incidents like sitting
on the donkey or shaving one’s head;
they should not wait for such un-
pleasant things to happen.

I am confident that the peace-lov-
ing people of Gujarat and specially
Gandhiji's Gujarat and Sardar Patel's
&ujarat would not have thought of
such mal-gdministration while voting
for Garibi Hatao. Byt they now seem
te be cheateq by them. Hence they
must quit without any further delay.
It seems that the elements of oppor-
tunism, bhoarding and black-market-
ing, have entexred the ruling party,
namely, the Comgress. They have
no moral values and character values.
When they have lost character, what
remains there to be protected? So, I
say, they ghould quit honourably and
there should not be any further dete-
rioration in the conditions of Gujarat.

Now, it is with a heavy heart I
say that Gujarat has to witness sad
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days of atrocities committed on i
people at the cruel hands of police,
During food riots which took place in
the months of January and February,
1874, the people had to face acute
shortage of food and, therefore, they
had to suffer a lot. Curfew was im-
posed on the big and small cities aid
towns as is well known to us from
the day to day newspapers. The
honourable House will be shocked to
learn some of the instances which I
would like to narrate.

For instance, the citizens of Dohad
town which is my constituency had to
undergo tortures from the police. The
C.R.P, the S.R.P. gnd the local police
employed in Dohad town committed
very grave, unthinkable and unpre-
cedented atrocities on the men, women
and children. I have learnt from my
personal enquiries that the people
there are very much terrified and
they want that the CRP. and the
SRP should be removed immedia-
tely.

As I have not much time at my
disposal, I would like to conchule
with a few suggestions. Firstly, they
should dissolve the Gujarat Legisla-
tive Assembly immediately without
waiting for further deterioation in
the situation of Gujarat State.
Secondly, they should appoint a High
Court Judge or a Supreme Court
Judge 1o make a judiclal inguiry into
the atrocities committed by the C.R.P,
the S.R.P. and the local police on the
people of Gujarat in various places
in Gujarst Thirdly, they should pay
a reasonable compensation to the
familities of the deceaged people,
namely, those who weze shot dead by
the CRP. the SRP. and the local
people at various places in Gujarat.
Fourthly, they sbhonlg withdraw the
CRP, and the SRP. from Dohad
town and elsewhere as they have
committed atrecities on innocent peo-
A nthinkale Lagtly, the. Bob.
and upthink \ A .
Prime Minister, Shrimati Indira
Gandhi, is requested to visit Gujarat,
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meet the people and redress their
grievancés &s her party is at fault in
msmansging the Wffairs of Gujarat.
The women of Dohad town are esger
to tell the puinful atrocitiés commit-
ted on them and want justice from
her if she can visit Dohad.

Lastly, I would like to pay my
homage to the departed souls of the
Shoheeds who lost their precious
Jives and express my heartfeit condo-
lences to the families of the bereav-
ed

MR CHAIRMAN:
kat

Shr; Mavalan-

SHRI 8§ M. BANERJEE (Kanpur):
Sir, just now we have been told ...

MR CHAIRMAN: Before you
came, that was said by Shri Shyam-
nandan Mishra,

SHRI S. M. BANERJEE. More
students have been arrested; about
250 students have been arrested.
Some of those boys wanted to meet
the press people or meet the Mem-
bers of Parliament. They were not
allowed. All the doors were clesed.
Now they are being arrested. These
are small boys coming from colleges
and schools. It is a shame on the
Government to arrest these boys. Are
they afraid of studemts so much? We
are not afraid to face them. They
came to give a representation. Under
the nose of the Home Minister, they
are being arrested. What face have
we to show to thém? What justice
can they give to the people of Guja-
rat

© MR CHAIRMAN: Are you not
-making a gpeech?

SHRI 8. M. BANERJEE: I am not
meking any speech. T want the Heme
Mmister to make a statement. Wil
he release tivems?
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MR CHAIRMAN: You have in-
vited the sttention of the Home
Minister and the House to the event
which has happened. Three or four
Members have raised the matter. I
think, the Home Minister will reply
to this point in his speech,

SHRI S. M. BANERJEE: They
should not be sent to jail. My hum-
ble request to the Home Minister
through you, Mr Chairman, is that
they should be releaseq immediately.
(Interruptions),

MR CHAIRMAN: Why do you
want to interrupt the debate? The
Home Mmmster will meet this point
in his reply.

SHRI JYOTIRMOY BOSU: What
has been done to the students has
been done with the express orders of
Mr Dikshit, the Home Minister, sit-
ting here. Now, Sir, we want you to
be good enough to direct this gentle-
man to give us &n assurance here and
now that the students will be re-
leased at once.

MR. CHAIRMAN: 1 cannot direct
the Minister to do ‘X'—thing or YV'—
thing We do not know all the facts
That 1s why 1 have said that the
Home Minister will meet this point
in  his reply You have brought it
to his notice and also to the notice of
the House.

SHRI JYOTIRMOY BOSU: We
want an assurance here and now.

MR. CHAIRMAN: I cannot order
the Minister to do that.

SHRI SHYAMNANDAN MISHRA:
Although it 1s necessary that the
students should be released imme-
diately—and that ig the demand of the
Houge—, more important than this is
the issue of fundamental rights of
citizens. For what reasons could the
peaceful citizens agitating against the
Government in a Jegitimate and Cons-
titutipna! manner be arrested? And
should that happen in t he Capital
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City of Delhi? That iz the more Im-
portant issue which we are raising
now.

SHRI SAMAR GUHA: My submis~
sion is this. I am not at all disturbed
by the arresty that have been made
because 1t is in the nature of the
struggle that they are launching, and
I welcome it. They have done the
right thing. 1 welcome the Govern-
ment’s reaction to it. But we have
our responsibility to them as members
of the House. If the Government
does not give any satisfactory expla-
nation according to their normg in
this House, then we have only to in-
form the Government that we will
have to react according to our own
conscience and according to our own
norms in the Opposition from to-
morrow or may be even from today.

SHRI BHOGENDRA JHA (Jai-
nagar): It has come to our notice that
the High Command of Navnirman
Samit: which has been here for the
last more than eight days have written
to the Government that, if the Assem~
bly is dissolved, they will call upon
the students of Guijarat to go back to
their classes and restore peace, In
this background, do these arrests not
constitute a new provocation for
breach of peace? I want the Minister
to reply to this point.

MR. CHAIRMAN: Now, Mr. Bhatta-
charyya will be the last person on this
side to make a submussion. Then we
proceed with the discussion.

SHRI DINEN BHATTACHARYYA
(Serampore): When the resolution
was moved, an appeal was made by
the Minister that first normalcy ghould
be restored in ‘Gujarat. All these
young boys for the last one week are
trying to meet the Central Govern-
ment leaders including Shri Dikshit,
but thy were not allowed to meet him.
To-day when they asgembled in the
Boat Club they were arrested. Will
the Government this way hope to
bring normaley in Guiarat? Before
starting his speech, let the Minister
first order the releage of thoge
students,
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SHRI P. \3' MAVALANKAR (Ahme
dabad): Mz, Chairman, 8ir. i kaw
listened to this entire debate on the
Home Minigter's Resolution on ihe
state of uffuirs 1n my State, with consi-
derable pain, with obvious interest snd

concern and with an equal degree of
astonishment.

The House knows that President’s
rule has been promulgated in Gujarat
on the 11th February onwards and it
is exactly a month now that our State
is under the rule of the President.

This entire debate has produced
much heat, much anger and, I am
sorry to say, a lot of mis-information
on vital matters.

Sir, I wish many of my esteemned
hon, friends belonging to all sections
and, particularly, belonging to the rul~
ing Party had gone to my State at
least once during the last two months
....(Interruptions) at least once
during the last two months to find out
for themselves and to have a first-hand
evidence, not a secondhand one, of
what has been happening in Gujarat.

The Governor of Gujarat has given
a report on February 9 on the basis
of which the proclamation of Presi-
dent's rule came. Now, the Home
Minjster wants us to accept hig statu-
tory resolution which he knows jolly-
well, is deliberately inadeguate and
incomplete. I say jolly-well because
he knows jolly-well that dissolution ie
a fait accompli. It hag to be done if
not to-day, {o-morrow: it not tumorrow,
am sorry to say with great agony in
my heart that with everyday he is
delaying the dissolution he is takiny
the blood of innocent young people {n
Ahmedabad and Gujarat. Therefore,
when the Minister knows—this is my
point—when the Home Minister snd
the entire Government know that dis-
solution is something which they can-
not avold and indeed it must happem
as early as possible and yet, ha comaes
tion saying thst the Fouse aynrove
proclamation issued, eto., hut doss
say that the dissolution slso must

§ig
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Dace forthwith! So, it is from that
angle that I wish {o oppose this reso-
lution moved by the hon. Minister’s
colleague, Shri Mirda.

I? you look at the Constitution, the
Governor has given a report, as I just
now said, and referred to Art 356.
The proclamation also refers to Article
356, If you read Article 358 it says:

“If the President on receipt of &
report from the Governor of a State
or otherwise, is satisfied that a situa-
tion has arisen in which the govern-
ment of the State cannot be carried
on in accordance with the provisions
of this Constitution ”

So, on that basis he gave a report and
the President's rule came, I want 1o
ask whether the Governor, after Feb-
ruary 9, 1974, has sent further reports
to he Presiden of the Union saying
with so many details in terms of facts
and figures, that the constitutional
machinery has been continuously bro-
ken day by day, in fact, day and night.
Therefore if the Home Minister tells
us that the Government has been seiz-
ed of the continuous flow of facts on
the continued deterioration of Consti-
tutional machinery 1 ask the Home
Minister. What vrevents him to dis-
solve the Assembly forthwith, if, for a
mere report of the Governor on tbe
advice of the then Chief Minister he
want to the extent of keeping the
Assembly in a sort of suspended ani-
mation with ulterior party motives
using the Constitution, a sacred docu-
ment, for his party's political in-
terests? This does not behove of a
Government which talks of democracy.
The Prime Minister the other day told
us that we must all work for Parlia-
ment Democracy, The basic feature
of Parliamentary Democracy is the
sacredness of the Constifution to which
we have all taken our allegiance, our
oath. I want to ask the Home Minister-
Is he following the letter and the spi-
ril, more than the letter, of the Indian
Constitution, which says that once the
Constitutional machinery has broken
down, let no more further time he
wasted in this matter of deciding about
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the dissolution of the Assemhly? But
he ig not doing it. I want this to
be understood that the whole issue of
keeping the Assemblies of States in
animated suspension is an extraordi-
nary innovation of the Congress Gov-
ernment! The matter is not provided
for in the Constitution, This raaiter
has not been referred to the Supreme
Court and therefore there is mo way
of knowing what the Supreme Court’s
decision will be on this matter. I
wish it is challenged in the Supreme
Court but unless that is done we must
go not only according to the letter but
also by the spirit of the Constitution.
So this whole buginess of keeping
Assemblies in animated suspension
keeping them in sort of refrigerators
and bringing them up again when the
opportunity suits them, does not be-
hove well. 'This is a flagrant violation
of the Constitution, I would respect-
tully like to point out. The Home
Minister talks about the happenings
in Gujarat. Who else is or should Ye
more informed in this country than
the Home Minister with all the intelli-
gence being available to him? I am
referring now to the report of the 9th
February of the Governor of Gujarat
in which the party position has been
mentioned. The Home Minister says
the whole trouble is due to Jan Sangh.
But this is what the Governor’s report
gays about the party position as on
that date: Congress 140; Congress
party (Organisation) 16; Jan Sangh 3.
Communist party 1; Independents 8,
total 168 Now, are we to take it that 3
MLAs could do something which 140
MLAs could not prevent them
from doing? How absured this Iis!
And then there is no Communist Mar-
xist in this Assembly. But every now
ang then the Home Minister says that
Marxist Communist Party has been
responsible for the events in Gujarat.
T am protesting not so much against
the GCovernment’s opinion. They
have every right to have any opinion
about our movement, but to call the
students and the youth and the citi-
reng as goondas as the hon Member
whg spoke before me had sald, would
be meaningless and it is most un-
To call the students, professors, tea-
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chers, artigis and the textile workvrs
and the various employees, enguueeis,
doctors, lawyers, farmers, village
workers, factory workers etc. of
Gujarat is goondas is most unfortunate.
You call 1s big section of Indian com-
munity as goondas sumply because
they came out in revolt. This is
amazing and of course jt is annoying.
18.00 hrs.

Therefore, I want to suggest that let
the Home Minister and his colleague,
Shri Murdha at leasl give this Hon.
House the correct picture, the full pic-
ture, of what has happened. The
whole difficulty is that the central
-a1dat SIY puds sy IIp AUM (9)83S Aw
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sentatives and emissaries all along. 1
can understand that he was busy
with the electioneering in U.P. That
is part of the game. The point here
1§ this. He first sent, I understand
the Secretary of the Home Minister
from here. I would like him to
tell us what was the report of the
Secretary of the Home Ministry.
Has he got his report? What has he
said in that report? Will he place that
report on the table of the House so
that the House may know the position.
We are a Parllamentary democracy and
we are entitled to glve our views.
Opinions are bound to be different.
That is why I say that facts must be
sacred, And unless you make avail-
able the facts to this hon. House how
can the House come to any conclusion
about what is happening in Ahmedabad
in Gujarat? The Home Minister sent
not only the Home) Secretary but he
also sent Shri K. C. Pant, the Minis-
ter for Irrigation and Power. Then,
he gent Shri H. R. Gokhale. Teo-day
I understand that he has sent his
Party. Secretary Shri  Chandrajit
Yadav, my hon. friend. Why are you
sanding different people at different
times? Probably, he does not trust
his own people. Probably he feels
that he is giving information in-
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convenient {0 him. Therefore, he sent
someone else. That kind of thing is
happening, Therefore, I suggest one
thing. Nobody knows really what is
happening in Gujerat, Nobody in
Delhi cares to know what is happening
in my State, If they happen to know,
what is worse and what is more tragic
in our democracy is this. Nobody in
the Central leadership even though
to~day they are in a commanding
position—has got the guts, courage or
conviction to act intelligently and ima-
gmatively on the basis of the factual
information and statements that they
get from these observers.

Mr. Chairman, Sir, President’s Rule
has come to our State a month
ago, and for the last four weeks or
so, the Governor of our State is ad-
vised or rather is assisted by s
Advisers Shri Sarin and Shri Satara-
wala. I am sorry to refer tu their
names. Normally I would not have
referred to the officers who cannot
explain or defend themselves in this
House. But, on an occasion like this,
we must mention them. In Ahmeda-
bad in Gujarat, this Officer, Shri
Sarin has had various talks wath
pressmen and others and he Is re-
ported to have said t{hat he wanls
to deal with thiz situation—-with the
help of force, with repression—as he
has done apparently in Andhra Pra-
desh. It is not for me to say what
has happened in Gujarat. It 1s not
for me to reflect on what happened
in Andhra Pradesh. We are soiry
for what happened in Andhra Pra-
desh where so many people have
lost their lives. The comparison is
rather odious. But, I want to tell on
the floor of the House that Shri Saria
has very sorely and badly and mis
chievously advised—may be either on
his own conscience or on the orders
from the higher-up in Delhi—that he
can dea] with the matter in Gujaral
with bullets and bayonets,

Many hon. Members, particularly,
the Ruling Party, have sald that this
was goondagiri, Many others sald
that it was an upsurage, mass move-
ment. The only legitimate description
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that I can give to this is ‘revolt’ by
the youth and the students and by a
large number of people of Gujarat.
This is going on for two full months.
Never in the Independent India has
the movement of such a nature gone
on for so long and sustamed. Many
hon. Members from the Congress
Party—many of them are my friends,
1 have no party affiliations and I do
not talk from the point of view of
this firsty or from that party but I
speak from the point of view of the
entire nation—have told me that
they were surprised that peaceloving
Gujarat carried on this kind of agi-
tation for so many weeks. Not only
that, in sheer ferocity I say that
this is an agitation which is without
a parallel. There is a coutinuous
deflance by the people of Ahmeda-
bad and Gujarat of stern police, still
more stern SRP and CRP police, BSF
and army action and continuous
police atrocities. Only the other day
—lagt week—in a locality called
Khadia in Ahmedabad— a photograph
appeared in the Guiarati paper—it
did not appear in national press—
where the police commissioner and
officers were ready to shoot when the
people came out, opened their shirts
end said: %“All right. Yo want
to shoot us. We are ready. This is
the spirit. 'This is the defiance and
this is the atmosphere. Therefore I
would suggest if the Home Minister
of the Government of India feels that
the movement is abating he is sedly
mistaken. It will stop only when
the legitimate demand of the dissolu-
tion of the Assembly is met and met
immediately and without further com~
promise, Please do not have the illu-
sion that the agitation is fizzling out.
T came from Ahmedabad this morning
and I am told that Central Intelligence
Officers had gohe to Ahmedabad and
have come back with the impression
that the people are tired of it. Ves,
they are tired. But they are not let-
ing lose this toetil the disschuiion
comes. People’s anger and people’s
revolt is against cosryplion and im

w not onlv of Chimman
b Government—which fortunately
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has seen its end—but it is against price
rise atcentuated by corruption and man
made artificial scarcities of various
esgential commodities of comsumption.
Therefore. Sir, I want this hon, House
to know that when we asked for the
dismisgal of Chimmanbhai’s Govern-
ment we had linked the demand with
the entire wing of these corrupt 140
MLAs. Therefore, the demand for
dissolution is state-wise and universal
in both the rural and urban areas.

My esteemed friend, the Minister of
Irrigation and Power; told me in

Ahmedabad that Shri Chinmanshai Pa-
tel and some other Ministers bave wide
support in rural aress. But through-
out these two months you have seen
that curfew orders were imposed in
not less than 50 towns and villages
From Kutch to South Gujarat not
for one day and one week but for
weeks together. So, to say that the
movement is only limited to wurban
areas is a travesty of facts. It is a
challenge to the system. You have
got built in corruption. Nobody can
be clectesd to this House or the
Assembly without spending a lot of
money. This is a revolt by the stu-
dents and the vouth, We shouln be
greatful to them because they have
been hypecrisy hunters. Wherever they
see hypocrisy they want to get rid
of it. T ask whether thece students
are not going to be citizens of India
tomorrow and going to have adminis-
tration in their hands? Does it sound
nice on our part to describel them
as anti-soclal instead of trylng to
educate, persuade and argue with
them. 1 would ask whether after
one month i Chimmanbhai could be
ordered out by the Congress Party
and expelled for six years, these 140
MLAs could also not be expelled by
the public for a couple of months?
Fach one of the 140 MLAs has a
legitimate right to stand for elec-
tion- and face the electorate. So
why sheuld they be afraid? They are
afrgid because today their creditability
with the people is not only zero but
it is minus. Jt is right that it is
minus, hecause shey have done like
that, that they must become minus.
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I will not take more time by refer-
ring to details to which I have ulrendy
referred when I spoke earlier in this
sesgion in the debate on the Presi-
dent’s Address; I will not repeat those
peoints. But I would say this, If the
Government say that they will not
yield to violence, I ask the Govern-
ment, the Home Minister, for the
last 27 years, how many times
have you yielded to non-violence,
and how many more times have you
yielded to violence, ultimately? Why
do you corner people? Why do you
make them go to the last, logical point?
Why do you drive them to such an
extent that they get exasperated and
think that all constitutional means are
over? Continuously there is Section
144, there are curfew orders—every-
thing that you have done is cornering
the people. Then you say, do some-
thing, oppose peacefully, In such
circumstances, how can the people do
anything?

I am not suggesting that there should
be resort to violence, not at all. Who
gsays that you must yleld to violence?
We do not say that you must yleld to
violence, But we say, we ask Govern-
ment: yield to the people’s wishes ox-
pressed so fully, so fervently and so
firmly.

Let me tell you as a student of poli-
tica) science that sovereignty ultimate-
ly is not coercive authority or brutal
force at the disposal of any state
machinery, Ultimately sovereignty is
based on consent. Specially so in a
demoeratic polity, As T. H. Green
has said: “will and not force is the
basis of the state.” Today that will
and consent are completely withdrawn
by the people of ‘Gujarat. You may not
likke it, You may think that the people
are fotally mistaken or wrong. Let
me fell you that in a democracy,
people’s will and wishes must ulti-
mately prevail,

I come now to the oft-repeated
argument against the demand for
dissolution; no dissolution until nor-
maloy is restored; normeley first, dis-
soluffon afterwards this is putting
the eurt before the horse, normulcy
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will come soon, spongr than Fou
expect once dissolution is ordered
and fresh poll held within a resson~
able time. I do not say it must be
held iramediately, but within a res-
sonable time. This declaration must
be made by Government,

Some friends on the other side
have asked where is the guarantee
that there will be peace once dis-
solution is ordered? I ask: where
is the guarantee that peace will
continue when dissolution i3 not
taking place? Ang you ask us, indi-
viduals for this when you have at your
disposa]l all the state machinery of
violence, force, everything, the entire
media of publicity, the Al] India Radio,
newspapers, all the Minjsters, MLAS,
a majority of 140 of them? And yet,
if you cannot stop violence, who can?

Of course, we condemn violence.
Violence hag {o be condemned. At the
same time, we must go intp the gene-
sis of the problem, What is the root
cause of this violence? Why is it that
we see violence for the last so many
years? It is because people feel sup-
pressed, torlured, cornered; there is no
way out to express themselves except
through violence. In such circumstan-
ces, it becomes inevitable. If Govern-
ment were more responsive, more
democratic, more understanding, more
sympathetic, more of everything of
these in time-—not when the moment
has gone—it will help restore people’s
faith in Government and put an end
to violence,

What is the way out of the present
deadlock? If the present deadlock is
to be resolved, I ask the Home Minis-
ter one thing. Is Government really
interested in resolving this deadlock?
If so why don’t they act prompily,
wisely and magnanimously, unless of
course they want to prove Edmund
Burke's saying that ‘small minds snd
great empires go ill together?

Tharefare,donotmlkathtﬁ&wﬂ-
tige issue.

MR. CHAIRMAN: You may conclude
with this good quotetion,

SHRI P, ), MAVALANKAR: I wilt
end with a betier quotalion, a betisr
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appeal. In  all earnestness. in alki
sincerity, a8 an indepepdent person
with no interest whatsoever— am
mio power or that party coming .nto
power; I am interested in demuiracy
remaining in this country—l say: do
not make this a prestige iasue.

4 Violence, loot, attacks on banks, we
certainly condemn because we know
that violence is self-defeating, violence
s self-destructive, We also know that
means must be respecled. Wo cannot
be indifferent to means looking only
to the ends, 'We must have good
means; otherwise even good ends
achieved by bad means will not be
durable.

I say that coercion of MLAs is
wrong. It must be deprecated. 1
strongly deprecate it. Nobody in his
sense will approve of it. But because
there 18 no provision for recall in the
Constitution, this is being dupe. 1
want this House to give some thought
lo this probldm and to find a way
out :n some form or other, in some
sensible  constitutional manner to
bring about the institution of recall
particularly when an MLA or MP
has lost credibility with his elacto-
rate, with the constituents. In
such a situation, there should be
some constitutional method and not
through the street violence. Thep a
word about the MLAS also, The House
fnust know this. If MLAs have been
the cause,~I strongly deprecate this
aspect—let us not forget that some of
the MLAs in Gujarat have been res-
donsible for killing four or five stu-
dents in  south Gujarat. These
students have been killed by shooting
end other methods. Fortunstely,
and happily, we are thankful to
God that no MLA has been seriously
hurt.  But four students have died
I that process. Therefore, the at-
tempt at cajoling, fooling and divid-
ing the people must stop. Thank
God, the students sre united, But
they and thef people have lost faith
in the in the Cen.
tral leaders, and 4 the Prime Misis-
%er does not,ent immedistely, they
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will also lose faith in the Prime
Minister's bona fides about talang
a decision quickly.

The Centre has all along neglected
Gujarat. Once, Gujarat was gloriously
represented here in Delhi, I know from
personal observation, and I have seen
the people here, when Gujarat was re-
presented gloriously. But 1 find today
that there is no Ministey in the Central
Cabinet from Gujarat. (Interrup-
tions). Mr, Pant I want somebody
from Gujarat in the policy-making
position. There is no Minister in the
Ceniral Cabinet from Gujarat. No
decisions have been taken and the
Narmada problem is still lingering
on. It has been a long-drawn-out
problem. There is g strong ang intense
feeling that the hon. Prime Minister,
Mrs. Indira Gandhi and the Govern-
ment at the Centre have a poor opi-
nion about the Gujarat pspple. This
impression must be washed away
before it is too late. This attitude of
Indifference and callousness on the
part of the Centre must go. We only
regret and resent fhis Central arro-
gance and we pity the Central igno-
rance,

This terrible deception has taken
place, and we have had enough of it
ang we do not want any more of it
In the last few days, I say there has
been this deception. My hon, friend
on this side—you were good enough
to ask them to speak—said that about
200 students were arrested thig even-
ing, & little while ago, They were
called here by these Governmentsl
leaders. The big leaders called them
here to have a dialogue. Instead.
they are putting them behind the
bars. Is that what you do” There-
fore, do not practice this decep
tion any more. You decide it quickly.
No favouy can work, and discipline
should be tolerated.  (Interruptions).

Now, here is a cutting from the
Times of Indic—

MR. CHAIRMAN: I have given you
the maximum time; do not take ad~
vaitage of this, You must conglude
now.
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SHRI P, G. MAVALANKAR: I am
concluding. For the last iwo days,
Ahmedabad 1s seized by 10,000 police~
men, drawn fromn the Border Security
Force, Central Reserve Police and %0
on. Nothing happened. I saw with my
owh eyes in the last two days on the
streets of Ahmedabad not less than
10,000 policemen. Why do they want
to provoke the people? Do not pro-
voke the people.

I respect your wishes, and say, act
boldly, imaginatively, sensibly and
Jdrastically, bcjzause time is running
vut and do not lose any more time.
You are losing the grace and do not
let the situation slip away from your
hands completely, so that you lose
the grace as well!

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): Mr. Chairman, Sir, I have lis-
iened to the speeches which have been
delivered from hoth sides of the House
with the great attention that is due to
them. But I have found that so far
as the resolution which has been moved
and is before the House is concerned,
nobody has opposed it. (Interruption)

SHR! SHYAMNANDAN MISHRA:
The hon'ble Member Mr. Mavalankar
hag opposed it.

SHRI UMA SHANKAR DIKSHIT:
Mr, Mavalankar has said a large num-
ber of things which have been seli-
contradictory. If I can take the time
of the House, ] will be able to show
that wherever he has made a point he
has also made counter-point, But apart
from aill that, the main point that I
want to make is this; that in all these
speeches not one hon. Member had
tried to say or tried to make the point
that this proclamation should not be
approved so far as the resolution is
concerned.

SHRI SAMAR GUHA: With the
additiona] clause for the dissolution
of the Houge,

SHRI UMA SHANKAR DIKSHIT:
That {s another thing. They want more
things to be done. But nebody has
said....

SHR] H. M. PATEL: It was pointed
out that it was highly unconstitutional
repeatedly.
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SHRI UMA SHANKAR DIKSHIT:
Have you ssid it?

SHRI H. M. PATEL: Yes; I bave
said. That was the opposition. What
else is it?

SHRI UMA SHANKAR DIKSHIT:
You have said so, But still you have
not said that it should be revoked and
it should not be approved. I would
request Mr, Pate] to listen to me
patiently, because I believe his speech
was the most constructive speech in
the House today and I have high res-
pect for the manner in which he has
referred to the subject. I have found
one significant fact in this debate,
namely, there has been one line of ac-
tion by Members from ‘Gujarat, roughly
speaking, and a rather different line
of approach by other Members, parti-
cularly like my friend Shri Samar
Guha and others.

SHRI SHYAMNANDAN MISHRA:
Nobody on this side of the House has
differed on the issue of dissolution.

SHRI UMA BHANKAR DIKSHIT: I
am making the point that nobody
has made the point that this procla-
mation should not be approved.

SHRI K. 5. CHAVDA: On & point of
order Mr, Chairman. You were in
the Chair when I spoke. We said that
we opposed suspension of the Assem-
bly, We wanted that the Assembly
should be dissolved.

MR, CHAIRMAN: He has his own
way of putting it. We must listen to
him patiently anq at the end if you
want any clarification you can ask a
question. Please do not inferrupt
him now.

SHRI UMA SHANKAR DIKSHIT: 1
have said so deliberately, because
Members do want that this proclama-
tion should continue and should he
approved, because the vevocation or
disapproval would create a situation
which none of ug would ke to hap-
pen. Suspension or the dissolution of
the Assémbly is not part of the Reso-
lution. . ., (Psterruptions). Tostead of
going spesch by & eech, T shall refer to
the main pdints which have been mide
in the 'Heuse by |hon,  Membere.
Theee wevk fovr or five rensons why
an extraordinary situation developed
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Beveral Members said
that there were shortages and rising
prices with the result that it affected
the minds of the people. It was also
stated that there were allegations of
corruption against the Chief Misister
or other Ministers and so people were
angered end began to have misgivings
or suspicions, One Member said that
the formation or coming into existence
of the Nav Nirman Samiti is a dis-
covery of a new way of carrying on
public life. This manner of dealng
with the Members of the Assembly,
using force and geiting their resigna-
tions under duress, to subject them
before, after or during the process to
insult in public, to put them under
severe intimidation—that 1s the new
way which I am told is being discover-
ed and which the whole country should
jollow. I hope my friend Mr, Samar
Guba....

SHRI SAMAR GUHA: I have great
sespect for you as an elder, But, I am
sorry to say that you have not under-
stood even an lota of the qualitative
nature of the whole thung. I am sony.
‘Buzurgs’ like you should ftry to
understand the qualitative character
of th¢l Gujarat movement. I humbly
say that the organisers of this move-
ment can claim to be the real followers
of Gandhiji.

MR, CHAIRMAN: Hereafter,
please do not interrupt, unless the
‘Minister or the speaker wants to
yield. Let us follow this practice.
Please do not interrupt.

SHRI UMA SHANKAR DIKSHIT:
It was saying that this was the back-
ground. These were the conditions,
which the Members referred te, under
which, or in consequence of which,
at a later stage, the Proclamation
was issued.

Now, so far as Members from
Gujarat are concerhed, they have
suggestéd that the supply position
should be improved, that allegations
of corruption should be enquirej into
and satlafuction afforded In that direc-
tion that other difficultles which
4he students have suffered should be
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r¢jmoved, and more particularly, that
the Assembly should be dissolved. In
these four categories, roughly speak-
img, one can divide the various
points which have been made by some
Members very eloguently,

Now, let us go briefly into the his-
tory. 1 do not want to take more
time because I am starting my reply
at a very late stage. Let us go into
the background—how it happened.
The Prime Minister said here, and I

think Mr. Mirdha also  made
a  statement to the same
effect, saying that there is

no question of policy or principle in-
volved and that we do not stand en
any false sense of prestige over this
issue—over the issue of dissolution of
the Assembly. The whole question,
therefore, is, we have to understand
the 1ssues involved in the present
situation,

SHRI §. M BANERJEE: You have
not understood as yet?

SHRI UMA SHANKAR DIKSHIT: !
have respect for Shr1 Banerjee's in-
telligence But, I am afraid a very
simple point has not gone into
his head. What some of us
are trying to do—let Mr. Baner-
jee understand this—is not to be a
party to a precedent which for genera-
tions to come, will be regretted and
in the annals of historv, the Oppos:-
tion ang the Treasury Benches hoth,
wil] not forgive us. Directly as a re-
sult of such pressures, intimidations,
terrorism and open insults on duly
elected Members of the Legislature a
Legislature cannot be dissolved. Se-
veral Members suggested this in a
different language. Do you want this
to become the norm for the Indian
Democracy? Is there any Parliamen-
tary Democracy in the world, where
such a thing would be allowed, and
after allowing this, will it be possible
to have either multi-party democracy
oy Parlamentary Democracy?

PROF, MADHU DANDAVATS (Raja-
pur): For your information, the French
Parliament was surrounded by the
people and no bullet was fired.

SHRT BHOGENDRA JHA. The Byi-
tish Parliament was dissot~ed because
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SHRI UMA SHANKAR DIKSHIT: It
was not hecause of the strike. The
Prime Minister of Great Britain
thought that this was an appropriate
time and he called for the dectiom
it is not because of the strike. There
are many reasohs, One of them might
have been this,

The question before this House is
how to preserve the personal liberty
which is enshrined in the Constitu-
tion, the individual freedom for which
we have fought from Mahatma Gandhi
downwards for years and years. De-
mocracy to us is a way of life, it is
the very breath of our life. We want
to protect and preserve it at all costs
no matter what may bappen, no mat-
ter what Shri Jyotirmoy Bosu may say
or do, He can say anything because
he does not really believe in free de-
mocracy and he Hoes not really be-
leve in multi-party democracy or
parliamentary way of life, whereas we
want to see that our Constitution is
preserved, no matter what the politi-

SHRI JYOTIRMOY BOSU: You be~
lieve in secret murders in West Ben-

gar?

SHRI UMA SHANKAR DIKSHIT:
That is utter falsehood; We did not
believe in secret murders. So for as
the Congress is concerned, I challenge
anybody to prove that any member of
the Congress has been assoclated with
any secret or open murder of that
kind,

Bo, I want you all to concentrate
your attention on this main point, If
ong by ome members are pressurized
out of the Assembly in this way, then
what will happen? It is one thing that
it is the members that are doing it.
Whoever wants protection, we will give
ajf the personal protection fhat is
needed. 1 ¢hink it is an obligation
cast ubon us by the Constitutiont.

.1t we ourselves, of our owm fage
velution take a particnlar course of
actipn, it is ppe thing; buf if we take
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the same course becausq af gome fear,
it takes & -differeut colour. Now
what is happening is that & geoup of
106 or 200 iwen 'snd women, Fome-
times students and anti-sovial wlem
ments go to the fhouse of the
members of the Assembly when the
owner of the house is alone or he
and his family and children are
there, He is surrounded. Or he is
visited at night. People surround
him and press him at the point of the
pistol or at the point of the danda
to sign a resignation, Now, iz that
what you want should take place
normelly inp this country? The
Speaker of the QGujarat Assembly

said.... (Interruptions). Sir, I am
not yielding.
SHRI JYOTIRMOY BOSU: S8ir, on

a point of order, under rule 376.
When it is a Congress Member m
the Chaur, it is rather difficult for us
with our commitments. The hon.
Minister, Shri Dikshit, for whose age
I have regard but not for his grey
matter upstairs, said that they do not
believe in violence and they have
never taken to violence.

MR. CHAIRMAN: What ig the
point of order?

SHRI JYOTIRMOY BOSU:
coming to that.

MR, CHAIRMAN: You must for-
mulate your point of order.

SHR] JYOTIRMOY ®BOSU: 1Io
West Bengal the polling booths were
captured only 15 days ago....(Inter-
ruptions).

MR. CHAIRMAN: There is no
point of order.

SHRI SAMAR GUHA: 8ir, I want
to make a submizsion.

MR. CHAIRMAN: If you want

any clavification, after the speech of
the hon, Minister in over. [ will give

I am

timdl to two or theee to mak
questions, Bt please agt  dise
turb the Ministar dyring the opuree
U‘wm’“ﬂ -
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SHRI Ul!A’ BHANKAR DIKSHIT:
Az 1 wiis saying, if we voluntarily,
of our own free will, took a decision
to dissolve the Assembly it would he
a diferent matter. But if we took
that detision because of the fear that
dhe Members of the Assembly would
otherwise be pressurized and inti-
nfited into giving resignations under
duress then, as I said, it will not be
possible to safeguard or preserve
frecdom and democracy in this coun-
tfy.

That is the main point, I am re-
questing all Memberg of this House
to give their gerioug thought, without
cmotions, to this simple and straight
question,

When Mr. Samar Guha and Mr.
Mavalankar were speaking, they were
carried away by their emotions and
by the vision that they imagined they
have of the future through this kind
of pressure tactics by these boys or
Ly other people who accompany the
hoys to the houseg of legislators. He
thought that he had discovered a new
truth, We know the youth of wvur

. country; we know about youth al)

- over the world They are idealists,

* they have sentiments, they are per-
sons of vision. They want to act fur
an 1dea and for a principie. If you
£o and tell the gtudents and the
vouth that in order to achieve) the
Millennium, in order to bring the
geaven on earth, all you have to do
s to burn some houses, loot some
shops and pressurise some people in-
o giving resignations, that is ail you
have to do, they will not hesitate to
lollow the adviee. (Interruptions)
They are good and intelligent studeats.
Because of their idealism, because of
thelr emotions, they have been mis-
led into this kind of activity. (In-
Lerruptions) .

SHRI BAMAR' GUHA No pelith
cal party iy misleeding fhdm.. (In.
terruptionsy, .

MARCH i1, 1874  Proclomation n relation 374

to Gujargt
SHR! UMA BHANKAR DIKSHIT:
Although it is not corrett to zay thal
they wanted to sece me and Y refused
to see them, I can still tel] you with-
out any fear of contradiction....

AN HON. MEMBER:
rect.

It is incor-

SHRI UMA SHANKAR DIKSHIT:
How can you say, it is incorrect? I
meet & few hundred people every day
Nobody has written to me or arw
proached me by telephone or other-
wise to see me. It js not correct to
say that they wanted to see me and
1 refused to see them, In these
matters, I cannot understand how a
factual statement like) that can be
disputed by any hon. Member.

Now, these young men have been
influenced, excited and given a vision
of the future which really made them
to do all these things. Those of
them who have come away, many of
them—you can take it from me—
think differently. Now, they ar: af-
raid of going back, because if tic;” go
back with somre sort of a mild or
compromised formula or any remson-
able proposal from here, they will be
condemned, they do not want to take
this kind of a thing from here.
Even when they were coming here,
there were serious differepices in
their ranks, Even at the railway
station, some of these gtudenty would
not allow them to come away....
{Interruptions).

SHRI SAMAR GUHA: To use this
language of intrigue and trickery ig

not proper. ... (Interruptions).

SHR; UMA SHANKAR DIKSHIT:
Thay should not use such a language.
I can also use that language. But
1 do not want to spoil my tongue and
spoil the atmosphere of this House,
(Interruntions).

SYIRT SAMAR GUHA: This len-
guage of intrigue and trickery is not
parliamentary in ahy way.
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SHRI UMA SHANKAR DIKSHIT:
1 do not think, he has served the
cause which he has at heart. If it is
his cause to achieve the dissolution
of the Assembly with a view to solv-
ing the problem in Gujarat to the
satisfaction, as far as possible, of all
concerned, then thig is not the way
provoking the young people outside,
to deal with it He is unnecessarily
creating an atmosphere of fight when
there iz no such fight,

SHRI SAMAR GUHA: 1 want that
the might of theé people should rule
over the puthoritarian might of the
powers that be.

SHRI UMA SHANKAR DIKSHIT:
Ag I was saying, a few students, 100
or 200 students, go and force even
Memberg of Parliament. A few days
ago some boys went to tha house of
a Member of Parliament at 3 am.
knocked at s door and wanted to
enter his house and put all sorts of
pressure. But for the tact with
which the lady of the House manag-
ed it, the boys would have entered
the house and made things wvery
difficult for him. This is the way
the movement goes on, and some of
our friends think that that ig a revo-
lution, a kind of holy revolution,
which no one else knew belore. Vio-
lence, of any kind, is as old as the
hills. When the first man was born,
he was born with some sense of
violence to protect himself. But we
ore far advanced from that stage
today. Some of our dfriends have
named Mahatma Gandhi. I do pot
think any one who hag any rexspect
for the principles for which Mahatma
Gandhi stood for fhe principles for
which Mahatmg Gandhi gave his life,
will ever connect these methods with
Gandhism, it is in my opinion an
insult o the WYM :ifld ﬁ:: great
man, to that pres-
lur!uum“i! & Gendhian methe* ™
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is sn ati-Gandhiny fnethod, (Inter.
Tuptions).

SHRI SAMAR GUHA: I have rcs
ferred to that quotatich. Mabatma
Gandhi has said that the strength ot
the freedotn of people lies in Idun-
ching setyagraha and  ravolt
aganst wuthoriterian rule. I can
send you, {f you want, a copy of the
authoritative quotation,

SHRI UMA SHANKAR DIKSHIT:
He may send the quotation, and 1
shall help him in the right interpre-
iation of the quotation he has men-
tioned.

This 1s the central pomnt of the
debate before us. I personally hee
lieve that in saner moments, 1n mo-
ments of non-excitement, all membera
of this House, whether on this side
or on the other side, will agree with
me-—ths is my belief—that it is not
a correct way of life, social life o1
political life; however good the stu-
dents may be, however good and
well brought-up they may be, it 1%
wrong to allow the soclety to be
held to ransom, to allow the entire
system of political democracy in this
country to be eroded and to take the
country to a path where nothing but
dictatorship would really be the
result of it. I am not addressing
this to thoseé who do not really be-
lieve in democracy, but I believe that
most parts of the House believe....

SHRI BHOGENDRA JHA: He
must presume that we all accept this.
(Interrupbions).

SﬁRIUMASHANKAED‘IKSHIT:
All of us, including Shri Bhogendrs
Jha, are) interested in giving this
mitter a very calm consideration be-
cause 1 think that none of us would
like to be a party to a pravedent
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promotion and even survivel of the
democratic way of life.

Shri B, M. Patel made, im my opi-
nion, @ very important statement
Between what he said and what the
stand of the Government of Inuw.a has
been, in my opinjon, there is very

ttle difference. I will try to find
out how far there is any difference,
if there is a gap, how it can be
budged and how it can be narrowed.
What he said 1s this that all that he
would like the Government of India
to do, and, he knows his people—
Shr1 Patel hag been & Jeader of &
Party and he knows the mind of
Gujarat and when he spuaks some-
thing, we are bound to give it res-
pect Now what he says is thig that
f the Government of India saxd that
as soon as normaley is restored, the
question of dissolution of the Assem-
bly would be considered sympathe-
tically ...

SHRI SHYAMNANDAN MISHRA:
Granted automatically.

SHR] UMA SHANKAR DIKSHIT:
Gianted means what? You cannot
fiv any date in a matter like this.

What is the criterion for assersing
the existence of or bringing about
complete mormalcy or normalcy in a
workable form? You can have a day
o two of an incident—{ree time,
but, that is not normealcy. It is not
merely lack of violence that is nore
malcy. We have to havel an atmos-
phere when dialogues can take place,
when problems can be discussed not
m the present situation when some
of our friends talk as if it is a mat-
tir of iwo enemies or twe high-tore
tracting nations opposed to ebch
other being involved, That iz not
the atmosphere in which such a
matter cai be discussed,

T can understand the feelings be-
cause it is true that when situations
like this develop and ithe Police or
the Army aid iz calied, snd when
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they show their reastion to buraing
or 10 arson or looting or such activi-
Ues, naturally, in 158 cuses inci-
dents occur which cannot be justifi-
éd. I do not say whether it is sp or
not but it can be so. I am willing
to concede that. There is no diffi-
culty abouf it. Not only that we
are sorry, but I say nobody on this
side of the House feels less distressed
than anybody .lse either in this
House or vutside over what has hap-
pened. It is not that it gives us any
pleasure. It is not o pleu-int joh to
control such a situation with the
help of force. But the Government,
the modern governme~L., hos lo  use
its force. Otherwise, it should
vacate It has to govern. Otherwise,
it is not a government at all.

Now, you place the responsibility
for all the consequences upon us.
But is it fair, I submit to you?
Somebody has talked of the blood
of the innocents. The responsibility
for the blood of the jnnocentis
rests squarely upon those who have
excited and incited some of these
young men to do these kinds of
things

SHRI BHOGENDRA JHA: Who?

SHRY UMA SHANKAR DIKSHIT-
Whoever may be....(Interruptions).
Why do they interrupt me? I am
telling you (Interruptions). That
means that some of these gentlemen
are involved in it. Others do not
say that because they are not ina
volved.

MR. CHAIRMAN: He hag not
named anybody. Why do you get
up and allow the cap to fit your
head?....(Interruptions).

SHRI SAMAR GUHA; 1If anybody
excited the young men, it is the
butchery, it is the savagery of the
CRP and those who control this op-
pressive machinery. They are res-
pousible for all the killings of these
youngmen.
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MB. CHAIRMAN: That you Have
alveady said in your speech., Flenze
do not repeat.

SHRI UMA SHANKAR DIKSHIT:
‘With all the sincerity at my command
I appeal that this ig not the way to
crepte the necessary ahmosphere.
Some of the gpeeches that have been
made in this House, I am afraid, are
capable of creating fusther excite-
ment. My request is that that has fo
be avoided at all cases....(Interrup-
tions),

Now, Sir, the whole thing, so far
as we are concerned, is that we want
to take every reasonable measure 1o
bring about normalcy with the least
force and at as early a date as
possible. As soon as such a condition
is available, we shall proceed to con-
sider not only this question of disso-
Iution of ¥he Assembly but also
other matters which have been re-
ferred to in the Memorandum sub-
mitted by the students to the Presi-
dent of India which may contain
legitimate demands to which 1 am
afrajd possibly adequate attention
has not been paid. This is my res-
pectful submission and with these
words I request that the Resolution
mpy be approved by the honourable
Houge.

MR. CHAIRMAN: I will allow
only thres ersons to ask clarifica-
tions. Mr. Shyamnandan  Mishra,
Mr. Jyotirmoy Bosu &)u Mr. Baner-
jee.

SHRI SAMAR GUHA: You said
in your wisdom that you will per-
mit me to ask a clarification. 1

have restrained myself.

MR, CHAIRMAN: All right, as
& special case, but Mr. Samar Guhs,
1 will allow one minute only.

SHRI A. K. M. ISHAQUE: On a
point of order. You fold us that
you would allow three persons to
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spesk from thelr side, They ahould
first of all choosy theu e,

MR-.CHAMAN: No point of

SHRI BHOGENDRA JHA;" The
students are here for the pust 8 days
they have written to the . Govern
ment that if the Assembly s dissoly-
ed they will call upon the students
in the schools and colleges to ge
back to their classes and restove
peace. You have not mentioned
abott that,

FROF. MADHU DANDAVATE:
Four persons to ask three ques-
SHRI A. K. M. ISHAQUE: That
is possible for this opposition, Sir.

MR. CHAIRMAN: Shri Shyams
nandan Mishra,

SHR] SHYAMNANDAN MISHRA:
Sir, th¢¢ Home Minister made an
appeal to the House and through the
House to the country that we should
consider the issues n.volved care-
fully and that ther~ tnruld be no
placdl for pressure o: viclence
things of this sort. May I on be-
half of my party made it clear un-
equivocally that so far as we are
concerned there will Le no depar-
ture from the path of ron-violence
of Mahatms Gundmi OQur party
is dedicated to that path. T as
I ask the hon’hle Home Minister wi
all the humility at my command.
Is he not viclating the Constitution,
an offence of enormous magnitude?
My charge is this that the Constitu-
tion iz being violated, or at least, it
was being pervested by thi: Covern-
ment when it had imposed Presi-
demt's rule hut at tle same time had
not dissolved the Assembly.

MR. CHAIRMAN: No
please. Only clarifications.

SHRI SHYAMNANDAN MISHRA:
The whole movement had been boilt
on this demend, namely diasslution of
the Assembly, This dissolution was

apeech
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not granted which should have been
done along with the imposition of
President’s rule, The (lovernment
‘were dishonest in the application of
Article 358 of the Constitution, .

MR, CHAIRMAN: What is the dis-
honesty? Please sit down.... (Inter-
ruption), When I am standing, please
be seated. I had asked you to seek
clarifications only to the points arising
out of the Miruster's speech Plouse
do not make any speech. Ask only
clarifications. Please cooperate with
me.

SHRI SHYAMNANDAN MISHRA:
My question is: Why should we
ouy normalcy by goodwill or by
spilling huma.s Llood? The wrong
ecommitted by the Government is in
dissolving the Assembly in the first
instance. The hon. Home Minister
should make jt clear that he has
no intention of asking the Assembly
to participate in the Presidential elec-
tion; he shoald make it clear that
they have no intention to instal
another ministry; he should also make
it clear that they have no intention to
hold the bieariai elections lo the
Rajya Sabha there In clier wocds,
they should make 1t clear that they
have absolutely no intention ot
enabling the truncated Assembly to
participate in the election to the office
of the President?

SHRI JYOTIRMOY BOSU: I have
one question to esk. (a) Will the hon.
Minister state here and now say that
the students who have been arrested
bere in Delhi to-day will be or will
not be released? If go, the reasons
therefor. I alss want to know:

(b) Whether or not they are going
to dissolve the Aszevibly. Whether he
is going to mske un announcement to.
day here and now aboy! this,

MR. CHATRMAN: Mr, Chavda, I am
not golng to allow ysu hecause you
have already made g full speech Jor
thirty minutes.
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SHARI K. 8 CHAVDA: Let it g0 on
record. Don't tell a lie. 1 shall re-
sign if I am wrong.

SHRI SAMAR GUHA: The hon.
Minister said that if the Government
succumbs to pressure either collec-
tively or individually for an elected
representative Yo resign, then it will
mean the end of democracy. I wholly
agree with the basis of it But, now,
Sir,....

MR. CHAIRMAN: What 1z your
question?

SHRI MOINUL HAQUE CHOU-
DHURY (Dhubri): 1 want to know
from Prof. Samar Guha whethe) he is
a Professor of Political Science or not.

19.00 hrs.

SHRI SAMAR GUHA: In our
democratic system, to express the
views of the people about the credi-
bility of an elected representative, the
time is five years Suppose the people
lose their faith and credibility in the
elected representative after gome time,
I ask the Government, what are the
means for the people to express their
views as there is no provision of re-
ferendum or recai in our Constitu-
tion. The hon. M:imster says that
they have agreed to make the Chief
Minister resign and proclaimed Pre-
sident’s rule. This is not a faet. This
has been done urder compulsion of
massive movement If the Govern-
ment agreed to sct under certain
compulsion of a situation what stands
in their way of agreeing to the final
compulsion and demand of the peo-
ple for dissolution of the Assembly.

SHRI S. M. BANERJEE: Mr.
Chairman, I would request the hon.
Minister to kindly let us know after
the promulgation of President's rule in
Gujarat where more than 100 young
boys have got killed whether anybody
has been arrchted for defying or for
black marketing purposes? How many
people have been arrested under that?
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The hon. Minister has sajd that he
has sympathised with those who have
been killed although he has
the responsibility on the Opposi
but the fact remaing that mothers have
lost their children, 1 would like o
know from him whether under the
President’s rule a high-powered Com-
mission or a judicial Commission will
be appointed to go into the causes of
these incidents,

Thirdly, he has said let normalcy
be restored. I would llke to know
from the hon. Minister since he has
approved of what Mr. Patel has said
what will be the period of time to
establish normalcy and whether he
will assure the House that when nor-
maley 1g resorted there will be elec-
tion and the Assembly will be dis-
solved.

Lastly he said that all Assembly
Members have been pressurised to
resign. I know of one representative
we had in the Gujarat Assembly. He
has resigned without any pressure
because he thought something wrong
iz being done,

SHRI UMA SHANKAR DIKSHIT:
Bo far as the first question is con~
cverned our friend, Shri Mishra, said
what has been done 1s against the
Constitution. I would beg to submit
for his information that there is noth-
ing in the Constitution which would in
any way render the action taken by
the Government as breach of the Con-
stitution or in any way remotely
against the spirit and letter of the
Constitution.

SHRI SHYAMNANDAN MISHRA:
No, no. You are taking shelter
behind a mere legality.

MR. CHAIRMAN: rThis kind of
thing cannot go on indefinitely. Let
us put an end to it.

SHRI UMA SHANKAR DIKSHIT:
Ag for the question sbout the members
of the Assembly being asked to vote
in the Presidential election, this ix a
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matter which hax to be decided by the
Chief Hlection Commissicost, What-
ever his instruction that will Dbe
followed. 1t 1is a legal matter, 'We are
not anxious in these matiers. It is a
question for the Chiet Eiection Com-
missioner to decide,

SHRI SHYAMNANDAN MISHRA:
‘What is the opinion of Government?

SHRI UMA SHANKAR DIKSHIT:
We have not gone into that aspect.
This is not the issue before us. I have
replied to it already.

Shrj Jyotimoy Bosu wanted to know
about the arrests said to have bgen
made today in Delhi, In the first place,
he said this seemed to have been made
under my nstructions. Thia is in-
correct. I have not the slightest
knowledge about it. I did not know.
The Union Territory administration
carries on the wadministration in
accordance with the law and the pro-
cedures laid down for them.

SHRI JYOTIRMOY BOSU: About
their release?

SHRI UMA SHANKAR DIKSHIT:
I have received a slip which I wll
read out:

“This morning about 200 students
tried to get into the Parliament
House complex. They were per-
swaded to go to the Boat Club.
However, about half an hour ago,
they again entered the area where
the prohibitory orders are in force
and courted arrest under s, 188 IPC
for violation of prohibitory orders
under s. 144",

SHRI JYOTIRMOY BOSU:
you going to relemse them?

SHRI UMA SHANKAR DIXSHIT:
That is a geparate matter, We will
examine it.

SHRI JYOTIRMOY BOSU: Release
or not?

SHRI UMA SHANEAR DIKSHIT:
We shall consider it,

Are
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SHRI JYOTIRMOY BOSU: Release
or not?

SHR] UMA SHANKAR DIKSHIT:
He cannot put a question like that. He
cannot order me about. Let this be
understood. 1 respect hon. Members
and they should reciprocate,

SHRI JYOTIRMOY BOSU: I agked
about dissolution of the Assembly.

ofy gar sire gy gw A wfr
wgT Wz w7 § AfET g oW
TFE | A AT AT oo FTAT
§ faar & 0 ¥ @@ N AF A1 AT

oft sitfasta ag . e A qwT AT fs
A1 fedrqma F @ o ady 7 w
gy, A gt ! gA o garEr v ffay

off gur dev Dfaq . sod T[T HTr
ATV gOT Y9N W ¥ A ALY 94T
fegm Y e 7 fvar ? g aad,
ar gW o §B T M TS AL TAR
a7 |

Shr; S. M. Banerjee raised a very
relevant point, rather a subtle point,
but an important point. He wanted to
know what would be regarded as
return of normalcy, how many days
after that, there will be termination of
President’s rule and so on. This is a
rather arithmetical approach. Therc
are human lives involved in it. Therc
is the whole administration of Gujarat
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nvolved mn 1t. The whole of Gujarat
i, in difficulty. For me to say any
thing at this time, in how many days
what will happen, and we ,hould
define and spell out what is normaley
—all this is very difficult. It wili not
be fair and it will not be in tuae in-
terest of the cause which I am sure
Shri Banerjee has at heart. TlLat
matter should be left to us. If the
House can help, if friends outside
can help in creating a situation when
thig kind of pressurisation intimida-
fion, burning and looting is stonped,
then as soon as possible the question
of dissolution will be considered

SHRI SHYAMNANDAN MISHRA:
My question has not been answered.

SHRI SAMAR GUHA: What about
dissolution?

MR. CHAIRMAN: There must be
an end to this.

SEVERAL HON. MEMBERS rose—
(Interruptions).

MR. CHAIRMAN:
The question is:

Order, order.

“That this House approves the Pro-
clamation issued by the President
on the 9th February, 1974 under
article 356 of the Constituilion in
relation to the State of Gujarat™

The motion was adopted.
19.12 hrs.
The Lok Sabha then adjourred t:il

Eleven of the Clock on Tuesday, March
12, 1974/Phatguna 21, 1895 (Saka).
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